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THE
PARLIAMENTARY DEBATES

(Part I—Questions and Answers)
OFFICIAL REPORT

353 -
PARLIAMENT OF INDIA

Monday, 27th November, 1950

‘The House met at a Quarter to Eleven
of the Clock

{MR. SPEAKER in the Chair)

ORAL ANSWERS TO QUESTIONS
DOCUMENTARY aND NEWS REELS.

*378. Shri B. K. Das: Will the Minis-
ter of Iuformation and Broadcasting
be pleased to state:

{(a) the number of documentary;
and newsreels produced during the
current year;

{b) the arrangements for their
exhibition; and

(e) the total income derived dur-
ing this year from their distribution?

The Minister of State for Information
and Broadcasting (Shri Diwakar): (a)
The number of documentaries and
newsreels produced by the Films Divi-
sion up to the end of October during
the current calendar year is 32 and 59
respectively.

(b) The films are supplied to cinemas
under contracts against payment of
certain rentals. They are also supplied
to State Governments, to schools and
colleges and other non-commercial
exhibitors. Selected documentaries and
a monthly edition of the newsreels are
supplied to our Embassies for non-
commercial exhibition; in addition,
arrangements for distribution of these
films in foreign countries through com-
mercial channels have been made in
certain cases and are under way in
others.

(¢) The total income derived up to
the end of October from the distri-
bution of the films is Rs. 15.61.600 ex-
cluding income from foreign distri-
bution for which figures are not yet
available.

Shri B. K. Das: May I know, Sir,
what is the principle followed in
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selecting subjects for documentaries
and in preparing newsreels?

Shri Diwakar: The principle followed
is: different Ministries approach us
with "important subjects which they
want to put through films. There is
also a Film Advisory Committee which
the Government has set up. They
sometimes suggest to us subjects and
these subjects are taken up.

Shri B. K. Das: Is there any special
stress laid on subjects that may give -
i.li Enpetus to food production and the

e?

Sbri Diwakar: Just at present there
are some suggestions from the Ministry
otdered_Agriculture and they are being con-

ShriB.K.Das.Isthereanyarrange—
ment for exhibiting the films free in
rural areas?

Shri Diwakar: The State Govern-
ments which take these films show
thern through their publicity vans in
the rural areas.

Sardar B. S. Man: Is the income of
Rs. 15,61.600 that we derive from these
films less than the expenses incurred
on them?

' Shri Diwakar: Certainly, it is less.

Sardar B. S. Man: How much is the
loss that we incur every year?

Shri Diwakar: The figures given here
are up to October. Therefore, unless
we lock into the budget figures we
cannot compare these figures.

Shri Deshbandha Gupta: May I know,
Sir, whether some of our documentsries
have been televised in U.S.A. through
our Embassy?

Shri Diwakar: Yes, they have been
televised in US.A.

Shri Munavalli: What is the amount
that has been spent in producing these
documentaries and newsreels?

Shri Diwakar: As I said, the ﬂgurves
given here are up to October.s” This

3
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year the estimated expenditure is
Rs. 34 lakhs and the estimated income
is Rs. 20 lakhs.

Shri Tyagi: May I know, Sir, as to
whether any Parliamentary Committee
has been appointed by the hon. Minister
to look into the subjects on which these
films are made?

Shri Diwakar: There is no Parlia-
mentary Committee; but there is, what
is called, a Standing Advisory Com-
mittee of the Legislature and it is they
who look into these matters whenever
matters of policy are concerned.

Shri Kamath: As regards, news reels,
Sir, has any proportion been laid down
about the production of newsreels
relating to the activities of Ministers?

Shri Diwakar: There is no such thing
as publicity for Ministers.

Shri Kamath: No publicity at all?
There is plenty of it.

EcoNoMY
*379. Shri B. K. Das: (a) Will the
Minister of Fimance be pleased
state what is the plan of effectirg
’ my i expenditure during the
current financial year?
(b) Has any part of it been execu-
ted, and if so, what are the details

(c) If not, what are the reasons for
the delay?

The Minister of Finance (Shri C. D.
Peshmnkh): (a) to (c¢). Attention of
the hon. Member is invited to the
replies given to the Starred Questions
Nos. 99 and 107 on the 17th November,
1950, by Shri Kamath, and Shri T. N.
Singh.

In the meanwhile Ministries have
requested to give effect to the ec
they have themselves proj

Shri B. K. Das: Is it a fact, Sir, that
some Ministries have informed that no
tfurther economy is possible within this
year than what was effected last year?

Shri C. D. Deshmukh: I would prefer
to give the details at a later stage,
in view of the fact that Government
has yet to take a decision on further
economies, some of which could be
effected within the current financial
year.

Purias Hicrn COURT. (APPEALS)

+380. Shri Deshbandhu Gupta: (a)
Will the Minister of Home Affairs be
pleased to state the rumber of ~ivil
and criminal appeals from Delhi filed
in the Punjab High Court respactive-
iy during the period 15th August,
1947 to 30th September, 18507
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(b) What was the amount involved
in the civil appeals filed from Dethi?

(c) What is the number of cases
fromn Deihi tried by the Punjab High
Court on the original side during this
period?

The Minister Without Portfolio (Shri
gtslgjagopahchari): (a) Civil appeals—

Criminal appeals—159.
(b) Rs. 78,31,659/1/4.
(c) 142 cases from Delhi.

Shri Deshbandhu Gupta: May I know
what proportion this bears to the entire
number of cases decided by the High
Court?

Shri Rajagopalachari: Civil appeals:
The cases filed from Delhi would be
less than one-sixth of the total filed
from Punjab.

The amount involved would be half
the total amount in Delhi compared to
that filed from Punjab.

Criminal appeals: would be one-tenth
the number of cases filed from Punjab.
The original cases from Delhi would
be one-sixth the total number from
Punjab.

Jupces or Punias HiGH COURT

+381. Shri Deshbandhu Gupta: (u)
Will the Minister of Home Affairs be
pleased to state the number of judses
serving on the Punjab High Court?

(b) How many vacancies occurced
and how many were filled up after
the partition?

(c) Are members of the Delhi Bar
eligible for appointment as Judges of
the Punjab High Court?

The Minister Without Portfolio (Shri

Rajagopalachari): (a) Seven including
the Chief Justice.

(b) There were flve permanent
vacancies, all of which were filled up.
One temporary post of Additional Judge
was subsequently coaverted into a
permanent judgeship and its incumbent,
confirmed with effect from the 24ih
January, 1950.

(c) Yes.

Shri Deshbandhu G.pta: May 1 know
whether any of these vacancies were
filled up from aricagst the members of
the bar of Delhi?

Shri Rajagopalacharl: Sir, although
members of the Delhi bar ar: eligible
according to the forrmal reguirements,
namely, citizenshir i Indis and
years at the bar or in » .y judicial



857 Oral Answers

appointment, the actual requirements
necessarily involved in the case of
appointments to High Court Jiudgeship
would be higher, and, barring Mr.
Justice Abdur Rahman who was taken
from the Delhi bar, no one else has
been taken hitherto.

Shri Deshbandhu Gupta: Is it not a
fact that Mr. Justice Abdur Rahman
was taken to the Madras High Court
and not to the Punjab High Court?

Skri Rajagopalachari: e was taken
to the Madras High Court and thegnce
to the Lahore High Court.

Shri Deshbandhu Gupta: May I take
it that as rmatters stand, the members
of the Delhi bar are practically not
eligible for High Court Judgeship of the
Punjab?

Shri Rajagopalachari: Eligibility is
one thing; it is laid down in the Con-
stitution. The actual requirement
involved in the actual appointment is
another.

Shri Deshbandhu Gupta: What is the
particular actual requirement which
these people lack?

Mr. Speaker: Order, order. He need

not go into the guestion.

Shri Rajagopalachari: One has to be
a practitioner at the bar to.........

Shri Sondhi: Is it not a fact that fifty
per cent. of the members of the Delhi
bar are from the Punjab?

Shri Rajagopalachari: Is the question,
whether they are not natives of the
Punjab? It is likely, Sir.

Puniae PuUBLIiC SAFETY ACT (APPEALS)

*382. Shri Deshbandhu Gupta: Wil
the Minister of Home Affairs be
pleased to state :

(a) the number of appeals filed in
the Punjab High Court and the
Supreme Court of India against the
orders of the Chief Commissinner.
Delhi, for action taken by him against
newspapers and individuals under
the provisions of the Punjab Public
Safety Act during the last three
years and how many of them were
accepted; and

(b) whether it is a fact that no
meeting of the Central Press Ad-
visory Committee has been ecalled by
the Chief Commissioner during the
last three months or more?

.The Minister Without Portfolio (Shri
palachari): (a) I lay on the

‘Table of the House a statement show-
ing the number of appeals filed in the
Punjab High Court and the Supreme
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Court of India against the orders of
the Chief Commissioner, Delhi. [See
Appendix III, annexure No. 35.]

(b) Yes, because no occasion for
calling any meeting has arisen.

Shri Deshbandhu Gapta: May I know
how many appeals were decided against
the findings of the Local Government?

Shri Rajagopalachari: In regard to -
newspapers there was no appeal filed in
the Punjab High Court during the last
three years. The number of petitions
filed in the Supreme Court of India is
one, and that was accepted. In regard
to individuals, 130 was the total num-
ber of appeals filed during the last
three years in the Punjab High Court,
of which seven were accepted and 123
were dismissed. In the Supreme Court
six petitions were filed by individuals.
None of them was accep the six
were dismissed.

Shri Deshbandhu Gupta: With regard
to the reply to part (b) of the question,
may I take it that the Govermment is
satisfied that nothing has been written
in the press to which exception could
be taken?

palachari: I take it that
the reference is to there being no
occasion for calling a meeting. With
regard to that I have to explain that
the judgments given by the High Courts
made it appear that any restraint on
the expression of opinion on news-
papers would be ulitra vires of article
19 of the Constitution of India. In
view of this my hon. colleague felt
there was no object to be attained by
convening a meeting of the Committee
referred to. Further, my hon. colleague
has been feeling that experience in the
past shows that the members of the
Committee have seldom taken the un-
pleasant responsibility of exercising a
moderating influence, and in a few
cases in which they did, it had no effect.

Shri Deshbandhu Gupta: May I know
whether it is a fact that in view of
these judgments Government has taken
a decision to revise the Constituticn
and that steps are being taken in that
direction?

Shri Rajagopalachari: A premature
report has appeared in the press. but
the considerations of the Government
will have to be kept to themselves tiil
they reach a conclusion.

Shri Deshbandhu Gapta: May I know
whether in view of these judgments the
Chief Commissioner of Delhi has moved
that unicss the article regarding the
expressior. of opinion is modified it is
no use carrving on the advisary system?
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Shri Rajagopalachari: It is unfair to
ask a question about the recommenda-

tion made by an officer of the Govern-
ment.

Shri Deshbandhu Gupta: But he is
the head of the Local Government.

SCHEDULED AND NON-SCHEDULED BANKS

*384. Shri Raj Kanwar: Will the
gan:x:ter of Finamce be pleased tu

(a) the names of scheduled and
non-scheduled banks inspected by the
Reserve Bank of India since it was
Aauthorised to do so with the dates
©of their inspection; and

{b) the names of scheduled and
non-scheduled banks proposed to bec
Jdnspected during the current year in
-addition to those already inspected?

Deshmukh): (a) During the period
from the 16th March, 1949, ie., the date
on which the Banking Companies Act
came into force, to the 30th September,
1950, the Reserve Bank has inspected
60 banks. A statement giving the
names of banks and the dates of com-
mencement of inspection in each case
has been laid on the Table of the House.
[See Appendix 1II, annexure No. 36.]

(b) It is not possible to give this in-
Yormation as actual inspections are
conducted according to the degree of
urgency of each case and according to
the Reserve Bank’s convenience.

Shri Raj Kanwar: What is the total

number of scheduled and non-scheduled
banks in the country.

Shri C. D. Deshmukh: About 100
scheduled banks and about 650 non-
scheduled banks.

Shri Raj Kanwar: Considering the
large number of scheduled and non-
scheduled banks, at the present rate of
inspection how many years will it take
the Reserve Bank to complete the
inspection of all the banks even once?

Mr. Speaker: I think it is a matter of
calculation.

‘Shri Raj Kanwar: What are the diffi-
culties in the way of the Reserve Bank
holding inspections of a larger number
of banks, and if these difficulties relate
‘to paucity of stafl, is it not possible for
the Reserve Bank to engage more
trained staff?

Shri C. D. Deshmukh: The Reserve
Bank is making every attempt to ex-
pand its inspecting staff and organi-
sation.

Shri Kishorimohan Tripathi: During
the course of the inspections already

27 NOVEMBER 1950

Oral Answers 360

made, did the Reserve Bank come
across instances of bad and unsound
investments made by banks?

Shri C. D. Deshmukh: It is very
possible.

Shri B. R. Bhagat: May I know
whether, pending the final report that
will be published after the entire
inspection has taken place, the Reserve
Bank intends to publish some interim
report after these inspections?

S8hri C. D. Deshmukh: The Reserve
Bank does not publish its inspection
reports. The reports are made by the
Inspection Officer to the Reserve Bank,
and then the Reserve Bank takes appro-
priate action.

MEDICAL HELP TO GOVERNMENT SERVANTS

¢385. Shri Kanwar: Will the
Minister of H be pleased to state.

(a) whether the attention of Govern-
ment has been drawn to a news
item published in the Hindustan
Times dated the 2nd October 1950
under the caption “Iraqi Doctor's
Bold Scheme”;

(b) if the reply to part (a) above
be in the ative whether Gov-
ernment have formulated or --on-
sidered any similar scheme of provid-
ing cheap skilled medical attention
to families of Government servants or
any other class or section of people
and if so. with what result?

The Minister of Health (Rafkumari
Amrit Kaur): (a) Yes.

(b) Families of Central Government
servants are entitled to free medical
attention in hospitals. As regards
other classes a scheme somewhat simi-
lar to the one referred to in the news
itern  in question was tried in Delhi
by Co-operative Health Centres estab-
lished under the auspices of the
Ministry of Rehabilitation but most of
the Centres had to be closed down for
want of proper response from the gene-
ral public.

Shri Raj Kanwar: When do Govern-
ment hope to be in a positicn to pro-
vide cheap and skilled medical atten-
tion to government servants and their
families more or less on the lines of
the Iraqi doctor?

Rajkumari Amrit Kaur: It is not a
question of providing cheap medical
attendance. Government provides free
medical attendance to everybody in
government hospitals and dispensaries.

Shri Raj Kanwar: What about the
families of government servants?

Rajkumari Amrit Kaur: They are
also entitled to free medical attendance.
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Shri R. Velayndban: The hon. Minis-
ter stated -about providing free medical
aid to government servants. Does it
include Ministers also?

Mr. Speaker: Order, order.

CORPORATION Tax

*386. Shri Jhunjhunwala: Will the
Minister of Finanee be pleased to
refer to the reply given to the sup-
plementary question raised by Dr.
Deshmukh on the 1ith August, 1959
on starred question No. 519 to the
effect that the change of the tentative
rate of Corporation Tax into a perma-
nent one would depend on the reac-

tions of the people who are taxed and
state:

{a) what has been the reactions of
the people who are taxed:

(b) when do Government propose
to change this tentative rate into a
permanent one in view of these re-
actions; and

(c) whether it is a fact that Gov-
ernment have been loser by at least
eight to ten crores of rupees per year
by abolishing the Super-tax on Ster-
ling and Dollar companies and increas-
ing the Corporation Tax only by one
anna?

The Minister of Finance (Shri C. D.
Peshmukh): (a) So far no difficulty in
levying the rates has been experienced.

(b) Government will not anticipate
their budget decisions.

(c) 1 would refer the hon. Member
to my reply to part (b) of his question
No. 518 on the 11th August 1950.

Shri M. A. Ayyangar: May I know
what is the exact amount that we have
lost and whether this Government has
been a loser of Rs. 8 or 10 crores, Will
the hon. Minister kindly refer and tell
us what amount we have lost, if we
have lost at all?

Shri C. D. Deshmukh: It is not possi-
ble to give an exact answer. It is
possible that theoretically what is
recoverable might be larger than what
we are recovering now. There are
certain difficulties in enforcing recovery,
and we find that the present plan has
great compensatory advantages in the
matter of collection.

Shri M. A. Ayyangar: I armn not asking
the hon. Minister which is more con-
venient or desirable but as between
the amount that is collected and if the
arrangzement has not been modified, the
amount that would have been collected,
the difference between the two.
Whether it is a loss or profit, it is
immaterial.
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Shri C. D. Deshmukh: As I said the

latter amount might possibly have been
higher.

Shri Jhunjhunwala: Has the Govern-
ment tried to assess this amount and
did the Government take any further
steps to consult the lawyers whether
any amendment could be made in the
_Fmange Act so that we can revert to
imposing that tax and recover this
amount? '

Shri C. D. Deshmukh: The matter has
been examined from time to time and
as I said, we found that there were
very serious obstacles in the way of
collecting the amounts if we were to
assess under the old system.

Shri Jhunfjhunwala: What was the
opinion of the lawyers on this point
and was any specific guestion put to
the La‘_vyers to say whether any amend-
ment is possible to recover it or not?

Mr. Speaker: Where is the question
of lawyers coming in here and how is
the lawyers’ opinion to be made public?

Shri Jhunjhunwala: Whether the

.amendment could be made.

Mr. Speaker: I do not understand
how the lawyer can come here and

how legal advice given to Government
can be made public.

Shri Sondhi: He means the Minister
of Law and not the lawyer.

Shri M. A, gar: My question is
quite simple. I would like to know the
exact difference or the amount that we
would get if the other one is enforce-
able and the amount which we are
getting under the new arrangement
that we have made.

Mr. Speaker: I think the hon. Minis~
ter has replied it twice. So far as I
understand he said that theoretically it
is possible and the amount may be
bigger, but practically it is so difficult
to realize the amount.

Shri M. A. Ayyangar: I agree that it
may be difficult to realize. but what
exactly is the amount that is due—the
difference between the amount that will
be due if the other one is enforced and
the amount that is realized under the
new scheme?

Shri C. D. Deshimukh: No recent cal-
culation has been made.

Saues Tax

«387. Shri Jhunjhunwala: (a) Wil
the Minister of Fimance be pleased o
refer to the answer given to the sup-
plementary question raised on starred
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question No. 512 asked on 11th August
1950 to the effect that Government
would advise the States Governments
to have a uniformm Sales-tax in the
States to the extent to which persua-
sion can be brought to bear upon the
States and state to what extent Sov-
ernment have succeeded in persuad-
'txgg_’the States to have a uniform Sales-

x?

(b) Which States have agreed  tu
have a uniform Sales-tax?

(c) What are the main objections
put forward by the States which have
not agreed to the principle of uniform
rate of Sales-tax?

The Minister of Finance (Shri C. D.
Deshmukh): (a) Hon. Member is aware
that a certain measure of uniformity
is already being achieved through the
coming into force of Article 286 of the
“onstitution. With effect from the 1st
april, 1951, States will not also be in
a position to levy tax on the sale or
purchase of goods where such sale or
purchase takes place in the course of
inter-State trade or commerce. The
question of any further uniformity
which can be brought about by per-
suasion arises in respect of the follow-
ing:

(i) Rates of sales tax and exemption
limits for purposes of taxation;

(ii) Commodities liable to tax; and

(iii) Mode of taxation, namely,
whether multiple point or single point.

There is already a certain amount of
uniformity regarding rates and exemp-
tion limits. Some differences exist
regarding the list of commodities liable
to sales tax, but even here there is
some uniformity in that luxuries are
charged everywhere at rates higher
loan ordinary consumer items. A pro-
posal is also under consideration to
declare by law under Article 285(3) of
the Constitution certain Zoods as
essential for the life of the community
and if this is done some further uni-
formity will be achieved.

As repards the mode of taxation. all
Part ‘A’ Staies have single point tax
except Uttar Pradesh and Madras who
have a multiple point tax on the sale
of certain goods. The question of
ichieving uniformity in this matter is
inextricably linked up with the effect
this would have on the revenue posi-
tion of the States and the suitable
occasion to raise this question would be
when the States are in a better position
to assess their financial resources after
these have been settled on the basis of
the recommendations of the Finance
Commission proposed to be set up
hortly.

(b) and (¢). Do not arise.
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Shri B. Das: May I ask if the State
Governments have agreed to work in
conformity with article 286 of the Con-
stitution, and whether the Bihar Gov-
ernment, particularly my hon. friend
the questioner’s province, have agreed
not to tax inter-state export of articles?

Shri C. D. Deshmukh: That is a
matter which is governed by the Con-
stitution and for the moment there is
an order by the President to the conti-
nuation of existing arrangements till
the 31st March, 1951.

Shri B. Das: Have they agreed to
accept the order of the President and
article 286 of the Constitution—I mean
the Government of Bihar?

Mr. Speaker: There is no question of
agreement. If there is an order from
the President, they are bound to obey.

SiShrl B. Das: It has to be seen yet,
T.

Shri A. C. Guha: For this purpose
may I know whether foodstuffs are
;ut:t’.:ft to multiple taxation in any

Shri C. D. Deshmukh: I have no in-
formation here, Sir.

Shri Munavalli: Does Government
intend to introduce a Bill to bring
about further uniformity in sales taxes
in different States other than those in
which the hon. Minister stated there
has been uniformity?

Shri C. D. Deshmukh: There is no
possibility of Government bringing in a
Bill in view of the considerations which
1 just mentioned in the course of my
answer.

Shri Himatsingka: Is the hon. Minis-
ter -aware that in spite of section 286
some of the States are charging sales
tax on sales outside the province?

Shri C. D. Deshmukh: They are quite
legal so far.

Shri A. C. Goha: Am I to understand
that the hon. Minister {s not aware that
foodstuffs are subject to multiple
taxation in any province?

Mr. Speaker: He has already said
that he is not aware.

Shri A. C. Guha: May I know in what
province are textbooks subject to sales
tax?

Mr. Speaker: I think that is a ques-
tion to be put to the provinces.

Shri T. N. Singh: With a view to
uniformity do Government propose to
impose any sales tax in the Centrally
Administered Areas?



365 Oral Answers

Shri C. D. Deshmukh: There is no
such proposal at the moment under
consideration, Sir.

Shri Himatsingka: Has the Govern-
ment considered that this proviso
giving extension up to March 1851
applies only to inter-state and not to
sales outside the State.

Shri C. D. Deshmukh: Only inter-state
commerce. That is right.

Mr. Speaker: I think, we will now
go to the next question.

ANCIENT MONUMENTS

*388. Ur. = B. Singh: (a) Will the

Minister ~* Aucation be pleased (o
state the - ser of ancient monu-
ments wh’ ‘tave been rcnovated or
repaired -+ the provisions of the
Ancient iment Preservation Act
since 15t -ust, 19477

(b)Y Do =se monuments include

Shri Govini Deva temple of Brindaban
(Mathura)?
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| The Minister of Education (Maulana
Azad): (a) Renovation of protected
monuments, save in very exceptional
circumstances, is against the accepted
policy of the Government. Annual or
special repairs as necessary have. how-
ever, been carried vut to various monu-
ments protected under the Ancient
Monuments Preservation Act. As
regards the number of such monuments
the information is being collected and
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will be laid on the Table of the House
as soon as it has been collected.

(b) Yes, Sir.]l

Shri Jaipal Simgh: Is it a fact that the
Committee on Archaeology has not been
convened for well over a year, and if
the answer is in the affirmative, what
is the reason?

2 r’LM AP LS d’ji Uy
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[Manlana Azad: So far as I am aware

this has not been the case. Its meet-
ings have been held ]
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{Shri Kamath: Have any of these old
buildings become so dilapidated as to
become irréparable?]
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{Maulana Azad: With a view to
maintain the original form of old
buildings. every care is taken not to
undertake any such repair as may
form their original shape. But circum-
stances may arise when such repairs
have to be done perforce, for instance
if 'a wall crumbles, then, till a second
wall is constructed it cannot be re-
placed. Under such circumstances a
new wall is erected. But generally
speaking only the repairs are under-

taken amd in most cases the buildings
stand in need of repairs.]
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{Shri Deshbandhu Gupta: May I
know whether this policy of not repair-
" ing these old preserved monuments
even to put them to some purpose, is a
heritage of the old Government or have

the present Government also followed
the same?]
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; {Maulana Azad: This was the policy

of the old Government and is the policy
of the present Government also and, 1
think, will be the policy of any future
Government as well. The reason is
that if the old buildings are to be pro-
tected, then their original shapes only
will be preserved and no new struc-
tures would be built in place of them.]

Mr. Speaker: We will go to the next
question.

BREAKING OPEN OF PoLice LoCk Ur

*389. Shri Kamath: Will the Minis-
ter of Defence be pleased to state:

(a) whether it is a fact that on the
night of October 9, 1950, some Gorkha
Sepoys broke open the Government
railway police lock up at Dinapur Rail-
way Station and rescued by force a
sepoy and a subedar of their company
who had been arrested earlier by the
railway police;

(b) if so, whether an inquiry has
been held in the matter; and

(’Gi what further action has been
takén, or is proposed to be taken?

The Deputy Minister of Defence
(Major General Himatsinhji): (a) No
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army personnel were involved in the
incident.

(b) and (c¢). Do not arise.

Shri Kamath: Am I to take it that
the report which appeared in some
papers about the incident is not correct?

Mr. Speaker: That is what follows;
that need not be asked.

Shri Tyagi: Was the Press report
contradicted?

Mr. Speaker: Do the hon. Members
expect that everything published in the
Papers must necessarily be contradict-
ed? It is too much to expect. He has
given the information. It must be
accepted as true. Next question.

HOUSING SHORTAGE

©390. Shri Kamath: Will the Minis-
ter of Health be pleased to state:

(a) the total number of people with-
out a roof over their heads in Part C
States;

(b) how many among them are Jlis-
placed persons; and

(¢c) the measures under considera-
tion of Government for relieving the
housing shortage in the countiry?

The Minister of Health (Rajkumari
Amrit Kaur): (a) The information is
not available at present. The Al
India Census of 1851 is, however, ex-
pected to furnish the number of house-
less persons, every dwelling, whether
a temporary or permanent structure,
which has a separate main entrance,
being treated as a house for this pur-
pose.

(b) It is estimated that the number
of displaced persons in India from West
Pakistan who are yet to be provided
with roofed shelters is in the neighbour-
hood of 2,50,000 including those living
in tents in camps or as squatters on
pavements or in open spaces. Separate
figures for such displaced persons in
Part C States are not readily available.
Nor are any figures available for dis-
placed persons from East Pakistan.

(c) A note on the subject is placed
on the Table of the House. [See
Appendix I1II, annexure No. 37.]

Shri Wamath: Tusi as in the case
of food, has Government fixed any
target date for providing roofed
shelter to all the millions in India?

Rajkomari Amrit Kauvr: Naturally,
Government is anxious to do it. The
responsibility for relieving housing
shortage primarilv rests with  the
State Governments. 1 do not think
any special target hac been fixed.
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Shri Kamath: Is it not a fact that
over 18 months ago, the Prime Minis-
ter promised displaced persons from
West Pakistan that within a month or
two all of them would be provided
with roofed shelter?

Shri Sondhi: Canvas
roofed shelter.

Rajkumari Amrit Kaur: I am not
aware that the Prime Minister made
any such promise. But, all 1 can say
i:lz that all that is possible is being

one.

Shri Kamath: In order to relieve
housing shortage., what iz the estimat-
ed number of houses that will be pro-
duced per annum in the Government
Housing Factory?

Mr. Speaker: Order, order. This
has been discussed already.

Shri Tyagi: Has Government noted
any slackness in the building activi-
ties of the public in the past few
years. and if so. is not the Control
law responsible for this slackness?

Mr. Speaker: It is a question of
opinion and inference.

Shri Tyagi: I want to know if the
activities are slacc.

Mr. Speaker: Thezt would also be a
question of opinion.

Dr. Parmar: Is it a fact that the
people in Chini Tehsil in Mahasu,
have actually to live in caves on
account of shortag: of houses? Is it
proposed to relieve this shortage, and
if so, how?

Mr. Speaker: That is a matter relat-
ing to a State.

Shri Semdhi: It is a Part C State.

Rajkumari Amrit Kaur: I know
Chini is in Himachal Pradesh. I would
have to have notice of the guestion as
to the housing requirements of Chini.

Shri Deshbandhu Guapta: The hon.
Minister has replied to Part (¢) of the
question that a Statement is laid on
the Table of the House.

Shri Sondhi: A note: not a state-
ment. )

Suri Deshbandbv  Gupta: That
relages to measures under contem-
plation. What sieps have already
been taken by Government so far in
Delhi or in any other Part C State
to relieve housing shortage?

Rajkumari Amrit Kaur: A great
deal has been done in Dethi and
other Part C States also. The State

shelter: not
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Governments have built houses for
displaced persons in every State.

Shri Kamath: Is it not a fact that
among the Part C States, the propor-
tion of shelter-less people is the lar—
gest in Delhi Stete itself where the
Indian capital is situated?

Rajkumari Amrit Kanr: I am not
aware.

Mr. Speaker: Nex‘ question.

FOREIGN DENTISTS

*392. Shri V. X. Reddy: (a) Will
the Minister of Health be pleased to
state whether there is any pr ’
before the Government to recruit
foreign dentists inte India?

(b) If so, how many of them are to-
be recruited?

(c) From which country are they
to be recruited?

(d) Will these dentists work in the
country as doctors or are they to teach
dentistry in the Medical colleges?

(e) Is the W. H. O. helping India in
the recruitment of these personnei?

The Minister of Health (Rajkumari
Amrit Kaur): (a) There is no such
proposal before Government.

(b) to (e). Do not:arise.

Shri V. K. Reddy: May I know
whether medical graduates are being
sent to foreign counmtries, on Govern-
ment scholarship. for specialising in
dentistry?

ri Amrit Kaur: Yes; some-
have been sent to specialise in den-
tistry.

Shri V. K. Reddy: To which coun-~
try, and how many are being sent?

Rajkumari Amrit Kaur: They have
generally been sert to either the
U.S.A. or the UK.

Shri Deshbandhn Gupta: May I
know whether it is ¢ fact that the use
of daentan is being popularised in the-
U.S.A., and as it is essentially an
ailment from the weast, whethe:r any-
thing has been done by the Health
Ministry to popuiarisc the use of
dantan?

Dr. M. M. Das: May T know whether
any team of foreign experts has been
invited to come to this country to-
improve the condition of teeth in this
cauatry®

Rajkumari Amrit Kaur: No. Sir.
s Social. EDUCATION

*394. Shri S. C. Samanta: Will the
Minister of Education be pleased to-
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lay on the Table of the House a State-
ment showing:

(a) how many students were sent
abroad for training in Social Education
in the years 1947-48, 1948-49 and 1949-
$0 (i) by the Government of India;
(ii) by the State Governments; and
(iii) by private individuals or organi-
sations?

) Do Government propose to send
more students abroad this year for the
purpose?
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{The Minister of Education
(Maulana Azad): (a) A statement
furnishing the required inforrnation
is laid on the Taole of the House.
[See Appendix III, annexure No. 33].

(b) There is no proposal at present
under the consideration of the Govern-
ment of India to s«nd students abroad
for training in Social Education.
About 25 Fellowships are, however,
likely to be available to India under
the United Natio s Social Welfare
Fellowships Scheme for the calendar
year 1951.] )

Shri S. C. Samanta: May I know
whether the Social Education Sub-
Committee of the Central Advisory
Board of Education recommended that
educationists one at least from each
Province should be sent abroad, es-
pecially to the U.K.. US.A. and
U.S.S.R. and Mexico for special train-
“ing and if so why Government has
‘not taken any steps either Central or
“Provincial?
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[{Maulana Azad: Many such sugges-
tions have been made by the Central
Advisory Board and its various sub-
committees but they could not be
given effect to because of financial
difficulties.]

Shri S. C. Samanta: May 1 know
how many such students who have
returned from abroad with experience
in social education have been utilised
for the advancement and propagation
of social education in India?
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[{Maulana Azad: I am unable to
give that information just now. I re-
quire notice for this.]

Shri S. C. Samanta: May 1 know
how many of them have been taken
into other services?
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[Maulana Azad: It is clear that I
am unable to give this information

also just now. 1 require notice for
that.]

EASTERNY HIGHER TECHNOLOSICAL
InstiTUTE, HIOLI
*395. Shri S. C. Samanta: Will the
Minister of Education be pleased to
state:

(a) the progress of work done up to
September, 1950, for the opening of
the Fastern Higher Technological
Institute at Hijli: and

(b) how much money has been spent
for it up till now?
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[See Appendixz III, annexure
No. 39]
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{The Minister of Education (Maulana
Asad): (a) A statement giving further
progress made since June, 1950, as re-

to the Iicuse in reply to
unstarred question No. 119, is laid on
the Table of the House [See Appendixr
III, annexure No. 39.]

(b) Rs. 14,89,000 up to September,
1950.]

Shri S. C. Samanta: May I know the
probable date wher. the classes will
commence?
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[Maulana Aszad: They are expected
to commence quite soon, at the most
with effect from July.]e

Shri S. C. Samanta: May I know
what sort of work has been entrusted
to Prof. Sommer who has joined the
Institute as the Professor of Harbur
Engineering?
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[Maulana Azad: No, I am unable to
give this information just now.}

Shri Sondhi: The hon Minister said

that classes will start in July. Is it
July next or which July?
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{Maulana Azad: July next.]
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{Shri Tyagi: May I know how much
of this expenditure has been incurred
on the construction of buildings and
how much on other accessories?]

- &Y 9 Lgis ;o) U2ye

[Maulana Azad: Approximately 8
lakhs of rupees.}
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{Shri Tyagi: Has the teaching staff
etc. alread: ! en appointed or is

zbout to be ay winted?]
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[Maulana Azazd: Some appointments
have been made snd others are still
to be made.}
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{Shri Tyagi: Have any foreigners also
been appointed?]
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[Maulana Azad: Seven.]
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[Shri Tyagi: May I know when they

were appointed aartd since how leng
they have been idle?]
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[Manlana Azad: The appointments

have been made bl some of them have
not yet reached Tudia while some who
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have reached are engaged in the pre-
liminary work.] e

TUBERCULOSIS INSTITUTE, DELHY

*398. Dr. M. M. Das: (a) Will the
Minister of Health be pleased to state
whetl_ler the construction of the Tuber-
culosis Institute in Delhi has been
completed?

(b) Is it a fact that students have
already‘ . been admitted for Diploma
course in Tuberculosis in this Institute?

(c) Are there other Institutions or
Universities in India having Post
Graduate courses in Tuberculosis?

The Minister of Health (Raj-
Kumari Amrit Kaur): (a) No.

(b) The Institute is ex to
begin functioning only by the end of
tl;e next year but the Delhi Univer-
sity havg been conducting a Diploma
ccurse since March, 1947.

{c) Yes, facilities for such studies
are available in Madras Amritsar and
Lucknow.

Dr. M. M.' Das: May I know the
total expenditure that will be incur-
red by Government on the construc-
tion of the building and the total ex-
penditure that wiil  be incurred
for teaching and equipment in
the hospital?

RaJkl_nnari Amrit Kaur: The capital
expenditure is Rs. 10 lakhs and the re-
curring expenditure Rs. 2 lakhs.

Dr. M. M. Das: May I know whether
the experts of the Health Ministry
think that sufficiently qualified men
will be available in this country to run
this institution or whether a team
of foreign experts will have to be invit-
ed for this work?

Rajkomari Amrit Kaur: No, Sir, I
hope such men will be available in our
country for running the institution.

Shri Kamath: During the last three
Years, how many kes have been added
in the various government hospitals
for the treatment of T. B. in India?

Rajkamari Amrit Kaur: Well, when
I took over, we had less than 6000 beds
and to-day that mumber has been
doubled.

TUBERCULOSIS
*399. Sardar Hukam Singh: (a) Wil
the Minister of Health be pleased to
state  whether any doctors have
recently been sent to any European
countries for advanced studies in
Tuberculosis?

(b) If so, what is the number of
such doctors and which are the coun-
tries where they have been sent?
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The Minister of Health (Rajkumari
Amrit Kaur): (a) Yes.

(b) Three in 1950, one to the United.
Kingdom and two tc Norway.

Sardar Hukam Singh: Was any
batch sent before this one?

Rajkumari Amrit Kaur: I would like-
to have notice of the question, Sir.

Sardar Hukam Singh: After their
training is over, is it contemplated to.
attach them to present hospitals or to
start new hospitals?

Rajkumari Amrit Kaur: Those sent
for training are always already in Gov-
ernment employ or are taken into-
governmiant jobs the moment tney
return.

Shri Deshbandha Gupta: Is it a fact,
Sir, that there are certain doctors who
were sent overseas by Government for
training and on return they have not
been given any employment?

Rajkumari Amrit Kaur: That was
so before 1947. But since 1947 nobody
has beesn sent abroad who is not
given employment on return.

Shri Kamath: To which Furopean
countries are these doctors sent?

Rajkumari Amrit Kaur: As I said,
three were sent, onc to the United
Kingdom and two to Norway. Of these
one is under the Railway Ministry,
one is working in PEP.SU and the
third is Superintendent of the Perun-
durai sanatorium.

Shri Kamath: May 1 know if any
private practitioners have applied to
Government for being sent abroad. for
such training?

Rafkumari Amrit Kaur: I am not
aware .of any private practitioners
having made any such application.

Paxistan RUPEE

*400. Sardar Hukam Singh: (a) Wilt
the Minister of Fimance be pleased to
state whether the question of Pakistan
Rupee was discusged in the Common-
wealth Finance Ministers’ Conference
in London?

. (b) Has any decision been taken so
ar?

{(c) What is the estimated loss to
India in her trade with Pakistan from
April to October, 1950, on account of
Pakistan not devaluing her rupee?

The Minister of Finance (Shyi C. D.
Deshmukh): (a) ard (b). Na, Sir.

(c) T presume tte hon. Member is
referring to the reduction in the
volume of Indo-Pakistan trade on
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account of the non-devaluation of the
Pakistan rupee. A rough idea of the
reduction in trade may be obtained
from the fact that during the period
April to September, 1950 the trade
between the two countries was of the
<order of Rs. 45 crores as against a
trade of Rs. 63 crores during
the corresponding period in
1949. _ Figures for Ortober, 1950 are
not yet available. As trade between
India and Pakistan during the period
from April to October 1950 was govern-
«d by the special trzde agrecment
made in Apri! 1950, it does not give a
measure of the loss in trade caus-
-<ed by non-devaluation of stan
rupee. i
Sardar Hukam Singh: Did the trade

agreement with Pakistan expire in
October?

Shri C. D. Deshmukhb: End >f Sep-
tember:

Sardar Hukam Singh‘ Yas the trade
practically ceased or is there some con-
tract or agreement still in force?

Shri C. D. Deshmakh: No, but there
is some border trade which has been
going on all the lime.

Shri Tyagi: Was any attempt made.
Sir, to arrive at an agreement with
Pakistan with regard to trading with
them being based on the barter system?

Shri C. D. Deshmukh: Not since the
completion of the last agreement, Sir.

Sardar B. 8. Man: If no decision
has been taken with respect to the
rupee ratio between India and Pakis-
tan. may I know what rupee ratio
was observed during the recent trans-
fers of bank deposits between Pakis-
tan and India as regards co-operative
banks?

Shri C. D. Deshmukh: I am not aware
that any transfers of bank deposits
have taken place.

Shri Jajoo: May I know what rupee
ratio is observed in this border trade?

Several Hon. Members: Border trade
or barter trade?

Shri Tyagi: Have Government taken
care to enquire at what rate the bor-
wder exchanges have taken place?

Shri C. D. Deshmnkh: According to
the information received from border
stations the free exchange rate was
generally between Rs. 105 to 112
Indian rupees for one hundred Pakis-
tan rupees except for a short period
towards the end of September when
the free exchange rate went up to as
much as 116 to 118 Indian rupees.

Shri Tyagl: What is the approxi-
mate amount of such trade carried on?
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Shri C. D. Deshmukh: The figures
of exports and imports in the free sec-
tor of trade under paragraph 7 cf the
Agreement were 10-73 and 6-12 crores.
There is no precise figure available of
the volume of border trade, apart
from this free trade. B

Dr. M. M. Das: Is it a fact that re-
cently a non-official trade delegation
from Pakistan came to Delhi and et
some of our Ministers: and if so, what
transpired ultimately?

Shri C. D. Deshmukh: That matter
is dealt with in the Commerce Minis-
try: not in the Ministry of Finance.

MILITARY OBSERVERS TO KOREA

*4901. Shri A. B. Gurung: Will the
Minister of Defence be pleased to state
whether any military observers have
been sent to Korea?

The Deputy Minister of Defence
(Major General Himatsinhji): Not yet.

Shri A. B.
likely to be sent?

Major General Himatsinhji: These
are diplomatic appointments. The
United Nations’ organisation, Korea,
our Ambassador in China and our
foreign office have to be consulted.
Therefore my advice to the hon.
Member is to read between the lines
of my answer “Not yet”.

Shri Kamath: Has any of the
other countries which supported the
Security Council’'s resolution on Korea
of the 27th June sent any miiitary
observers so far to Korea?

Major General Himatsinhii: The
hon. Member knows that answer to
his question can only be obtained

from the foreigg countiries concerned.

Shri Brajeshwar Prasad: Is the
Minister in a position to state the
different categories of army person-
nel included in the Medical Relief
Mission sent to Korea?

Mr. Speaker: Order.
question.

'Shri Kamath: On a point of order.
Sir. if I heard the Deputy Miunister
aright he said “Go and ask those
countries”.

T When are they

order. Next

Mr., Speaker: He said that it would
be. better it he asked the other coun-
tries. He cannot say which countries
have sent obselvers.

Shri Kamath: Don’t we keep in
touch with the other countries in the
United Nations?

Mr. Speaker: That is an argument.
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Shri Kamath: It is no argument: it
is a point of fact.

Shri Brajeshwar Prasad: What
about my question?

Mr. Speaker: Disallowed.
PENSIONS TO SOLDIERS

*403. Babu Ramnarayan Singh: Will
the Minister of Defence he pleased to
state what is the minimum number of
years cf service for which a minimum
rate of pension is allowed tc soldiers
and officers (i) when dischcorged on
account of reduction in the strength
of the personnel and (ii) when declar
ed unfit for further military service?

The Deputy Minister of Defence
(Major General Himatsinhji): (i) (a)
Regular Officers: 15 years.

(b) Soldiers om regular
rients: 10 years if mustering out
concessions are specially. authorised
by Government, otherwise 15 years.

(ii) (a) There is no prescribed
period when a soldier or officer is
discharged with a disability assessed
at 20 per cent. or above, which is
accepted as attributahle to or aggra-
vated by military service. He is eli-
gible for a disability pension accord-
ing to the degree of his Jisability and
length of service.

(b) 15 years is, however, tue mini-
mum service required for pensionary
entitlement when a soldier or officer
is declared unfit for military service
on account of a ‘“non-attributable”
disability., cr for other rcasons.

Babu Ramnarayan Singh: if an
officer or soldier reiires or is d'scharg-
ed is the question of his pensi- 'a‘auto-
matically settled by the authorities or
the officer or Soldier concerned has
got to apply for it? -

Major General Himatsinhji: This
question has been replied to on more
than one occssion in 1945-46. A pen-
sion if it is due to him is auvtomatic
but if he considers that the pension
granted to him is not what shonld
have been granted to bim, then he
appeals for a revision.

Shri Fravk Anthory: What is the
amount paid to a jawar ,t;y way _of a
hundred per cent, disability pension?

Mr. Speaker: These are matters pro-
vided for in the rules.

Major General Himatsiahfi: 1  re-
quire notice of that ques‘ion.

Shri Tyagl: How much time does
it take for a . idier L; receive his
first month’s pen Al aff~r his dis-
charge?
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_Major Gemeral Himatsinhji© Pen-
sions are generally worked out before
a soldier is discharged and he gets it
almost in a month’s time

Shri Tyaghk: May I know if there
are thousands of cases of pension
claims pending in the military head-
quarters as undecided?

Major General Himatsinhji: Yes. it
(i-ls ptt’)tssible, where it is a question of
oubt.

FamaLy PENSION

*464. Babu Ramnarayas Singh: Will
the Minister of Defence be pleased to
state if there is any rule empowering
Government to withhold family pen-
sion in case father is the sole heir and
is of an age below 50 years?

The Deputy Minister of Defence
(Major General Himatsinhji): Under
Rule 401 (iv), Pension Regulations
for the Army in India. Part {1 (1940),
father of a deceased Junior Commis-
sioned Officer or other rank, who is
below 50 years nf age. is not eligible
for family pension unlgss he is shown
to be physically or mentally incapa-
ble of earning his living or support-
ing himself. As normally such an in-
dividual is not eligible for pension,
the guestion of withholding it does
not arise.

Shri Framk Anthony: When were
the rules with regard to pencions or
the terms relating to pensions decid
ed],with respect to the army persor-
nel?

General Himatsinhj}i: Recent-
ly the Government set up a commitiee
for the complete revision of pension
of the armed forces personnel. Thely
recommendations have been sent to
the Government and are now under
consideration I would therefore ask
the hon. Member to await the finalisa.
tion of the report.

Shri Frank Anthony: Is it not =a
fact that an In-lian jawen gets 1/10
as compared with the British soldier
in respect of his disability pension?

Major General Himatsinhji- 1 re-
quire notice of that question 1 am
not quite sure what the British pen-
sion rules are.

Shri M. A. Ayvaagar: \ay i knosw
why the discrimination is made
against the fathor if he is the sole
heir? Is it not a fact that with res~
pert to other s<le heirs this pension
is allowed?

Major Genera]l] Himatsinhji: 1f the
father is under 50 years of age and is
capable of earning his own lving,
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he is not entitled to a share of the
pension. Hence this Jdiscrimination
is made.

Baba Ramnarayan Singh: During
the British regime pensicn questions
were governed by pension regulations.
May 1 know whether during the pre-
sent new regime ary more regulatious
had been added on or the old regu-
lations have been subtracted from or
the same regulations remain in foree?

Major General Himatsinhji: The
pension regulations are exactly the
same as before. As I said, the revi-
sion of the regulations is under the
consideration of the Government.

Mr. Speaker: The question hour is
now over.

WRITTEN ANSWERS TO
QUESTIONS

SCHOLARSHIPS FOR FOREIGNERS TO
STUDY IN INDIA

*383. Shri Kesava Rao: (a) Wi
the Minister of Education be pleased
to state whether it is a fact that Gov-
ernment have sanctioned scholar-
ships for nationals of other countries
i study in India?

(b) If s0, what is the number of
such scholarships and bow many
such persons are studying in India
under this scheme?

The Minister of Education (Maulana
Azad): (a) Yes.

(b) 70 scholarships are granted
every year. 94 scholars are in India.

M.L.A. BUNGALOWS (THEFrTS)

" «391. Shri D. S. Seth: Will the Minis-
Affairs be

ter of Home pleased to
state:

(a) how many thefts were committed
In the M.L.A. bungalows in New Delhi,
slné:e the beginning of the year 1950;
an

(b) whether any police enquiry was
made in these cases and if so, with
what result?

The Minister Without Portfolio
(Shri PFajagopalachari): (a) Eleven.
(b) Investigation in each case was
promptly undertakan by the Police

gnd the results achieved were as un-
er:

(i) investigated and convicted in
courts............... Four;

QUAST-PERMANENT CADRE

*393. Shri Kesava Rao: (a) Will the
Minister of Bome Affairs be pleased
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to state whether the scheme to have a.
quasi-permanent cadre of officials in
ths Secretariat has been given effect.
to?

(b) How many persons have been
brought wunder the scope of this
scheme?

(c) Are the tests conducted by the
UP.S.C. insisted in these cases?

The Minister Without Portfolio
(Shri Rajagopalachari): (a) Yes.
Temporary employees who satisfy
certain conditions are declared gjuasi-
permanent in specified posts or grades.
of posts.

(b) The information is beingm col-
lected. and will be laid on the Tahle
of the House in due course. | might
explain that under the rules. quasi-
permanent certificates can be issued
to all employees who satisty certain-
conditions regarding service, etc. and
the number of such persons is not
limited to the actual number of posts
in a grade.

{c) No, except in the case of steno-
grappers_ who are required merely to-
giuahtv in tests held by the Commis-

on.

RETRENCHMENT IN VINDHYA PRaADESH

*396. Shri Dwivedi: (a) Will the
Minister of States be pleased to state-
how many Government employees have
been retrenched in Vindhya Pradesh
ever since the integration?

(b) How many of them have been
awarded pensions, gratuities or com-
pensation so far?

(c) Do Government propose to give
any heip to the families of £ch.

The Minister Without Portfolio
(Shri Rajagopalachari): (a) to (c)..
The information is being collected and
will be placed on the Table of the
House in due course.

Nrzam or HYDERABAD

*397. Shri Dwivedi: Will the Minis-
ter of States be pleased to state the
amount of allowance paid to H. E. H.
the Nizam of Hyderabad in his capa-
city as the Rajpramukh of Hyderabad?

The Minister Without Portfolio (Shri
Rajagopalachari): His Exalted High-
ness the Nizam does not receive any
gllgwance as Rajpramukh of Hydera-
ad.
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BETTING TAX AND ENTERTAINMENT DUTY

#402. Dr. Deshmukh: Will the Minis-
ter of Home Affairs be pleased to
state:

a) the expenditure so far incurred‘
-on( the office for collection og betting
tax and entertainment duty in Delhi;
and

(b) whether there has been any in-
crease in the revenue from these
sources; if so, what the amount and
the percentage of increase is?

The Minister Without Portfolio (Shri
Rajagopalachari): (a) Rs. 8504 between
April and October 19350.

(b) Yes, there has been an increase
in 7 months by Rs. 641,902 and the
percentage of increase is 76.
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MEeDicAL COLLEGES

{*465. Dr. Devi Singh: (a) Will the
Minister of Health be pleased to state
the total number of medical colleges
in India?

(b) How many students are on the
roll of these colleges?]

The Minister of Health (Rajkumari
Amrit Kaur): (a) The total number
of medical colleges in India is 30 in-
cluding the Lake Medical College,
Calcutta, which trains medical
liceniiates for the condensed M. B.
course.

(b) 12072.
LaNxD RErorMs IN Kasumir

*406. Prof. 8. N. Mishra: Will the
Minister of States be pleased to state:

(a) whether the Government of
India were consulted in the introdue-
tion of Land Reforms by the Kashmir
Government; and

(b) whether there has been agree-
ment in regard to ,compensations to
be paid to the landowners?
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The Minister Without Portfolio (Shri
Rajagopalachari): (a) Yes.

(b)Y The question of compensation to
landowners who will lose their zamin-
dari rights under the new legislation
will be settled by the Constituent
Assembly of the State. Meanwhile an
interim annual payment will be made
to the dispossessed landlords.

DiwararR CoMMITTEE REPORT

*407. Prof. S. N. Mishra: Will the
Minister of Home Affairs be pleased
to state:

(a) whether the Diwakar Com-
mittee has submitted its reports on
the abolition of caste and communal
distinction; and

(b) if so, what action has.so far
been takén on its recommendations?

The Minister Without Portfolio (Shri
Rajagopalachari): (a) Yes.
(b) The report is under considera-
tion.
INCOME-TAX IN SAURASHTRA

Minister of Fimance be pieased to
state whether, in accordance with the
Extension of the Indian Income-tax
and other Acts to merged
States any difference in rates has
been made or fixed, and procedure
adopted, for assessment to Income tax
‘of the tax-payers in Saurashtra in
contrast with those in Kutch?

(b) If so, why has such a discrimi-
nation been made?

The Minister of Finance (Shri C. D.
Deshmukh): (a) Kutch has been given,
in common with other Part C States,
nne kind of treatment, while
Saurashtra in common with all other
Part B States has been given a differ-
ent treatment. The differentiation
is in accordance with the recommenda-
tions of the Indian States Finances
Enquiry Committee.

(b) On grounds of political ex-
pediency. differentiation has been made
in Parts B and C States even in the
Constitution.

REHABILITATION CORPORATION

*409. Shri Chandrika Ram: (a) Wil
the Minister of Finance be pleased to
state how long the Rehabilitation
Corporation will function and with
what assets?

(b) Who are the members of the
Corporation and how much has been
spent over their T.A. and D.A. so far?

(c) Who have been given loans in
the year 1850 (up to October 1950)
and what is the amount granted to
each person?
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The Minister of Finance (Shri C. D,
Deshmukh): (a) It is not possible at
this stage to state preciseiy how long
the Rehabilitation Finance Administra-
tion will function. It has been created
with @ view Lo giving financial
assistance on reasonable terms tc dis-
placed persons to enable them 1o settle
in business or industry and will
function so long as the necessity for
it exists.

The assets of the Administration
consist of advances made by the

Central Government who are em-
powered, under the Rehabilitation
Finance Administration Act, to

aavance money for the business of
the Administration the aggregate
amount of which shall not exceed
Rs. 10 crores.

(k) The Rehatilitation Finance
Administration is at present composed
of the following members:

1) Shri Ram Gopal, Chief
Administrator, Rehabilitation Finance
Administration—Chairman.

Four Official Members.

(2) Shri S. Ratnam, Joint Secretary,
Ministry of Finance,

(3 Shri V. D. Dantyagl, Joint
Secretary. Ministry of Rehabilitation.

(4) Shri P. N. Thapar. 1.CS.,
Financial Commissioner, Government
of Punjab.

(5) Shri U. M. Mirchandani, 1C.S,,
é:ommlssioner. Government of Bom-
ay.

Pour Non-official Members.
g) Shri Lakshmi Kanta Maitra,

(7) Shrimati Sucheta Kriplani, M.P.
M(Pa) Gyani Gurmakh Singh Musafir,

(9) Lala Shri Ram.

The Travelling Allowances and fees
paid to the members of the Administra-
tion from 1st June, 1948, the date of
its inception, to the end of October,
1950 amount to Rs. 72,500 approxi-
mately.

{¢) The time and expense involved
in the preparation of a statement
about individual Jloans will not be
commensurate with the result. In
1950 till the end of October the total
number of loan applications sanction-
ed is 1845 and the azgregate amount
of the loans sanctioned is ®Rs.
15.602,200. The average loan sanction-
ed per person works out to Rs. 10,084.

INDIAW ADMINISTRATIVE SERVICE

»410, Shrl Chandrika Ram: (a) Will
the Minister of Home Affairs be pleas-
ed to state how many persons have
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been selected for the Indian
trative Service in the year 1949-507
(b) How many of them are from
Scheduled Caste?
(c) Where are they posted?

The Minister Without Portfolio (Shri
Rajagopalachari):

(a) 1949
1950

Total

(b) 14.

(¢) Assam
Bombay
Madras
Madhya Pradesh
Orissa
Uttar Pradesh
West Bengal

R R T l §| ﬁg

HYDERABAD MINT

*411. Shri 8. V. Naik: Will the
Minister of Finance P! t
state what the Government of India
have decided about the Mint in
Hyderabad?

The Minister of Fimance (Shri C. D.
Deshmukh): The Hyderabad Mint was
taken over by the Centre on the 1st
April, 1950. For the present it will
g:[)pttiuue as an Indian Government

int.

MILITARY ATTACHE TO INDIANW EMBASSY
N CHINA

*412. Shri Joachim Alva: (a) Wil
the Minister of Defence be pleased to
state whether there is a Military
Attache attached to the Indian Embas-
sy in China?

(b) If the answer to part (a) above
be in the negative, is any proposal
under consideration to send a Military
Attache to China?

The Deputy Minister of Delence
(Major General Himatsinhji): (a) Not
at present.

(b) Yes.

FIRe 1N KIRKEE FACTORY

#413. Shri Deogirikar: Wil the
Minister of Defence be pleased
refer to his reply to starred question
No 339 asked on 12th August, 1950
regarding Fire in Kirkee Factory and
state:

(a) what disciplinary action was
taken against persons suspected of
sabotage; and

(b) whether the loss ‘has now h¥en
assesged and if so, the amount of the
same
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The Deputy Minister of Defence
‘(Major General Himatsinhji): {a)
There were insufficient grounds to
suspect any person of sabotage.

(b) Approximately Rs. 49 lakhs.

¢+ ArsoN Cases 1N DEeLnI

*414. Giani G. 8. Musafir: Will the
Minister of Home Affairs be pleased
to state:

(a) the number of arson cases in
Delhi and New Delhi during the last
year;

(b) the names of localities in which
they occurred; and

{(c) whether it is a fact that the
majority of suflferers in the said arson
cases comprised of displaced persons
from Pakistan?

The Minister Without Portfolio (Shrt
Rajagopalachari): (2) and (b). A state-
menH t is placed on the Table of the

ouse.

{¢) Out of ten cascs of arson ‘n
Delhi City, the sufferers in nine cases
were local persons, while in New Delhi
the suflerers in five cases were dis-
placed persons.

STATEMENT
Number of cases of fire during 1949

DeLmx CITy
There were 10 cases. the places of
occurrence g Pahari Dbiraj,
Quasabpura, Qutab Road, Chitla Dar-
wara, Lal Kuan, Jit Garh, Sarai
Rohilla, Sant Nagar, Manakpura.

New DerLmx

There were 6 cases, the places of
occurrence  being No. 45, Reading
Road. Military Station Workshop Delhi
Cantonment, Tughlak Crescent, rana
Qila. Aurangzeb Road and Leodi Colo-
ny Refugee Market.

Tea Excise, TeEa EXPORT AND JUTE
ExporRT DuUuTiEs FROM Assam
*415. Maulvi Wajed Ali: Will the
Minister of Finance be pleased to

state:

(a) the total amount of Tea Excise,
Tea Export and Jute Export Duties
realised from Assam during the years
1949-50 and 1950-51 till the 30th
September, 1950; and

(b) the total excise duties on
Petroleum, Kerosene and crude oil
realised frogp Assam during the csame
period?

The Minister of Finance (Shri C. D,
PDeshmokh (a) and (b). A statement
showing the information required in
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respect of Tea, Petroleum and Jute is

placed on the Table of the House. [See

Appendix 1II, annexure No. 40}. Crude

gilt 1s not liable to <Central Excise
uty.

SCHEDULED TRIBES IN PART A awND
PART B STATES

*416. Shri Kamath: Will the Minis-
tetrt of Home Affairs be pleased to
state:

(a) whether it is a fact that the
President by Orders dated the 2¢th
September, 19530 and the 5th October,
1950 has notified the total population
of the Scheduled Tribes in Part A and
Part B States as about 179 lakhs;

(b) whether it is a fact that the
population of the Scheduled Tribes in
these States of the Indian Uaion,
according to the census of 1941, is
about 248 lakhs; and

(c) the reasons for this discrepancy?

The Minister Without Portfolio (Shri
Rajagovpalachari): (a) VYes.

(b) The tribal population in all the
States ¢f the Union of India was 248
laxhs according to the 1941 Census.

(¢) The difference is due to the
fact that there are a number of com-
munities which, though enumerated as
tribes iu the 1941 census are now
excluded (wholly or in part) from the
list of tribes recently notified under
the Constitution  (Scheduled Tribes)
Order, 1950. The communities thus
excluded belong to the following five
categories:

(i) those that are neither primitive
ror backward and had been excluded
froia the list of “Primitive Tribes”
drawn up on the basis of a special
enquiry as early as 1931. The Meos
of Rajasthan and the Ahoms of Assam
are illustrations of this category.

(i) those which were not included
in the list of ‘backward tribes’ under
the Government of India (Provincial
L.ogiclative Assembliegs) Order, 1936.
The norn-indigenous tribes of Asram
who have settled there as tea garden
labourers are illustrations of this

category.
(iil) parts of tribes treated as
&Schedujed  tribes  under the Consti-

tution (Scheduled Tribes) Order, 1839,
who live outside certain localised aveas
and have ceased to be p tive or
even backward and became largely
assimilsted to the general population
among whom they reside. Instances
of such cases are found mainly in
Madhya Pradesh and Rajasthan.

(iv) A few communities former
enumerated as tribes are now classi-
fled as Scheduled Castes in some areas.



380 Written Answers

(v) communities treated as Tribes
for 1041 census in Part C States and
the Part B State of Jammu and
Kashmir. The Constitution (Schedul-
ed Tribes) Order, 1950, does not extend
to these States and the tribal popula-
tlon for these States have not been
determined though the States are in-
cluded in the 1941 census total

REHABILITATION FINANCE ADMINISTRA-
TiION (LOAKS)

*417. Shri A. C. Guha: Will the
Minister of Finance be pleased to
state: ’

(a) the amount of loans so far sanc-
Hioned to displaced persons from East
Bengal by the Rehabilitation Finance
Administration;

(b) the total amount so far paid to
guch displaced persons;

(¢) the total amount so far sanc-
tioned and paid to displaced persons
from West Pakistan; and

(d) the total amount so far placed
by the Government at the disposal of
the Rehabilitation Finance Administra-
tion to be given as loans to displaced
persons?

The Minister of Finanee (Shri C. D.
PDeshmukh): (a) Rs. 93 lakhs approxi-
mately, up to the end of October, 1950.

(L) Rs. 30 lakhs approximately.

(¢) Rs. 404 lakhs approximately have
been sznctioned, out of which Rs. 163
iakhs have been paid.

(d) = The Rehabilitation Finance
Admmistration has drawn a sum uf
Rs. 3-7 crores Irom Government up to
date for the purpose of giving loans
to displaced persons.

DISCRIMINATION ON GROUNDS or CaSTE

19. Shri Kamath: Will the Minister
of Home Affairs be pleased to state:

(a) whether it is a fact that the
Madras High Court has recently
declared the communal G. O. «f the
Madras Government, making discrimi-
nation on grounds of caste in the
matter of admission to educational
{nstitutions in that State, as ulire
vires of the Constitution, and as such,
null and void.

ib) whether the aforesald G. O. is
in torcs;
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(¢) whether it is a fact that postars
and slogans of “Down with the Consti-
tution” and similar others appeared
in parts of Madras subsequent to the
judgment of the High Court, referred
to in part (a) above; and

(d) whether Government have taken
notice of these developments, and
what instructions or directives, if any,
have been issued?

The Minister Without Portfolio® (Shri:
Rajagopalachari): (a) Yes.

(b) to (d). Information has been
asked for from the Madras Govern-
ment and will be laid on the Table of
the House in due course. No
instructions or directions have been
fssted by the Government of India.

IRwIN HosprraL, NEw DeLmx

29. Shri Kamath: Will the Minister
of Health be pleased to state:

(a) whether any enquiry has since
been made into the allegations against
the Irwin Hospital, New Delhi, as
was promised by the Finance Minister
in answer to a supplementary question
raised on my starred question No. 308
asked on the 12th August 1950; and

(b) if so, with what result?

The Minister of Health (Rajknmari
Amrit Kaur): (a) Yes.

(b) Enquiry from the Editor of the
“People’ and further investigation have
not established that there is any
truth in the allegation made in the
article referred to in the starred
question No. 306 replied on 12th
Auvgust, 1950,

HEREDITARY PENSIONS HYDERARBAD

21. Shri 8. V. Naik: Will the Minis-
ter of States be pleased to state:

(a) how many persons and families
were entitled to hereditary allowances
for hereditary services at the time of
integration of Forces of the Hyderabad
State; and

(b) what amount the Government
ot Hyderabad has to bear?

The Minister Without Portfolio (Shri
Rajagopalachari): (a) 474.

(b Halli Sicca Rupees 558 lakhs
per annum.
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PARLIAMENT OF INDIA ELECTION TO COMMITTEES

Monday, 27th November, 1850 CENTRAL ADVISORY BOARD OF EDUCATION

The House met at a Quarter to Lleven
of the Clock

[MR. SPEAKER in the Chair]
QUESTIONS AND ANSWERS
(See Part I)

11-45 a.M.
PAPERS LAID ON THE TABLE

REPORTS OF THE PUBLIC ACCOUNTS
COMMITTEE

Shri B. Das (Orissa): Sir, I lay on
the table a copy of each of the Reports
of the Public Accounts Committee on
the Accounts of the years 1945-46, 1946-
47 and 1947-48 (pre-partition). [Placed
in Library. See No. IV 0.0(60)].

NOTIFICATIONS IN ACCORDANCE WITH
SEcTION 38 OoF CENTRAL EXCISES AND
SaLT AcT.

The Minister of Finance (Shri C. D.
Deshmukh): Sir, I lay on the table a
copy of each of the following notifica-
tions in accordance with Section 38
of the Central Excises and Salt Act,
1944. namely:

(1) Central Excises Notification No.
19, dated the 5th August, 1950.

(2) Central Excises Notification No.
20, dated the 5th August, 1950.

(3) Central Excises Notification No.
21, dated the 12th August, 1950.

(4) Central Excises Notification No.
22, dated the 12th August, 1950.

(5) Central Excises Notification No.
22, dated the 23rd September, 1950.

(8) Central Excises Notification No
24, dated the 30th September, 1950.

M[Placed in Library. See No. P-117
.
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[Maulana Agad: I beg to move:

“That this House do proceed to
elect. in such manner as the hon.
Speaker may direct, ive Members.
to serve on the Central Advisory
Board of Education in India
constituted by the Government of
India, with effect from the 4th
December, 1950.”]

Mr. Speaker: The question is:

“That this House do proceed to
elect, in such manner as the hon.
Speaker may direct, five Members
to serve‘on the Central Advisory
Board of Education in India
gogftitute.gh byﬁthe g}ovemment of
ndia, wi effect from th
December, 1950.” ¢ 4h

The motion was adopted.
COoURT OF THE UNIVERSITY OF DELHT
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[Maulana Azad: 1 beg to move:

“That in pursuance of clause
(xiv) of Sub-section (1) of Section
18 of the Delhi University Act,
1922 (VIII of 1922) read with
clause (5) of Statute 2 of the
Statutes of the University set out
in the Schedule to that Act. the
Members of this House do proceed
to elect, in such manner as the
hon. Speaker may direct, twelve
persons from among their own
numbers to be Members of the
Court of the University of Delhi
for a period of three years from
the 3rd December, 1950.”]

‘Mr. Speaker: The question is:

‘“That in pursuance of clause
(xiv) of Sub-section (1) of Section
18 of the Delhi University Act,
1922 (VIII of 1922) read with
clause (5) of Statute 2 of the
‘Statutes of the University set out
in the Schedule to that Act, the
Members of this House do proceed
to elect, in such manner as the
hon. Speaker may direct, twelve
persons from among their own
numbers to be Members of the
Court of the University of Delhi
for a period of three years from
the 3rd December, 1950.”

The motion was adopted.

EMPLOYEES' STATE INSURANCE
CORPORATION

The Minister of Labour (Shri Jag-
Jivan Ram): Sir, I beg to move:

“That in pursuance of clause (i)
of section 4 of the Employees’
State Insurance Act, 1948, the
Members of this House do proceed
to elect. in surh manner as the
hon. Speaker may direct, one
Member from among themselves
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to be a member of the Employees’
State Insurance Corporation vice
hon. Shri Ajit Prasad Jain, who
has resigned.”

Mr. Speaker: The question is:

“That in pursuance of clause (i)
of section 4 of the Employees’
State Insurance Act, 1948, the
Members of this House do proceed
to elect, in such manner as the
hon. Speaker may direct, one
Member from among themselves
to be a member of the Employees’
State Insurance Corporation vice
hon. Shri Ajit Prasad Jain, who
has resigned.”

The motion was adopted.

Mr. Speaker: I have to inform hon.
Members that the following dates have
been fixed for receiving nominations
and holding elections if necessary, in
connection with the following com-
mittees, namely:

Date for Date for
nomination. election.

(1) The Central Advisory
Board of Education.

(2) The Court of the
University of Delhi.

\3) The Employees’ State
Inruranoe Corporation. |

29-11-50 1-12-50

The nominations for these Commit-
tees will be received in the Parlia-
mentary Notice Office up to 12 Noon on
the date mentioned for the purpose.
The elections, which will be conduct-
ed by means of the single transferable
vote, will be held in the Assistant
Secretary’s room No. 21 in the Parlia-
ment House between the hours 10-30
AM. and 1 P.M.

TRANSPORT CORPORA-
TIONS BILL—contd.

Mr. Speaker: The House will now
proceed with the further consideration
of the following motion:

ROAD

“That the Bill to provide for the
incorporation* and regulation of
Road Transport Corporations, as
reported by the Select Committee,
be taken into consideration.”

Along with that there is an amend-
ment by Shri B. K. P. Sinha moved by
him on the last day. for re-committal
of the Bill to Select Committee.

Shri Kamath (Madhya Pradesh):
Before we proceed, Sir, to the other
business, may I remind you that on
the opening day of the session the
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Prime Minister promised to allot a
day for a debate on foreign affairs,
and that he further promised that we
. ‘would be given adequate notice of the

same. It is already more than two
weeks since the House met and there
is only another two weeks to go, but
we have not been informed when that
debate will be held. I would request
You to take steps in the matter so that
‘we might be given adequate notice of
the debate which is a very important
one considering the happenings all
around.

‘Mr. Speaker: I think the Prime
Minister said that a day will be set
apart or some time given and that it
will be given a little later. That is
what he said—that is my impression
about it. In any case, I am sure the
hon. Members will get sufficient notice
of the day when it is fixed.

We will now come to the motion
before us. Shri Sivan Pillay.

Shri Sivan Pillay (Travancore-
Cochin): Sir, I was really amused to
hear the hon. Minister of State for
Transport develop his thesis that the
Parliament is not a superior body to
State Legislatures as some people
thought, and that as for the Constitu-
tion, in respect of matters falling with-
in the State List the State Legislatures
had complete freedom to make their
own laws. He also said that since road
transport was a State subject, the
‘States can make their own arrange-
ments for running them on proper
lines. and said that this measure was
an enabling one for that purpose. The
last part of the Statement of Objects
and Reasons reads:

“In order to remove the above-
mentioned legal flaw, it is proposed
to replace the existing Act, by a
Comprehensive Act, enabling such
.of the Provincial Governments,
‘who may so desire, to set up
transport corporations, with the
©object of providing efficient, ade-
quate, economical and properly
co-ordinated system of road trans-
port services.”

But, Sir, one who goes through the
present Bill will find that the very
thesis that the Minister of State pro-
pounded has been falsified by the
provisions of the Bill themselves. It
is said that since incorporation of
trading corporations is a Central sub-
ject, the States have to be enabled to
form corporations by this Bill. But
on a thorough study of the Bill it will
be seen that instead of being an en-
abling Bill the Bill rather dictates to
the States. It seems as if the Centre
has no confldence in the State Govern-
ments in so far as at every stage the
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Central Government seeks to sit tightly
over the autonomy of the States with
respect to the business of these corpo-
rations. Either the State Government
has to submit various reports in regard
to certain matters periodically, or it
has to do things with the concurrence
of the Central Government, or in con-
sultation with the Central Government
or with its previous approval. Clause
5 of the Bill says that the State Gov-
ernment shall provide for the repre-
sentation of the Central Government.
That means, Sir, that no State can
have a corporation for its own road
transport without the Central Govern-
ment in it. I do not understand why
this should be so when road transport
is said to be a State subject. It seems
as if the Government believes in spoon-
feeding the States for eternity. I can
understand the Central Government
having a hand in the control of these
Corporations when a portion of the
capital is supplied by it, but wherever
the State Governments can run the
Corporations without monetary hel

from the Centre, they should be left
free to do so. In such cases, the policy
of sitting tight over the State’s auto-
nomy should be dispensed with. From
the clauses of the Bill, it would seem
that for the removal of, a member
nominated by the Central Government,
the concurrence of the Central Govern-
ment is necessary according to clause

The Minister of State for Transport
and Railways (Shri K. Santhanam):
May I just point out that it is only for
the member appointed by the Central
Government. For all the others, the
State Governments have got the power.

Shri Sivan Pillay: Clause 5 provides
that the State Government shall pro-
vide rules for the Central Government
to be represented, but what I say is:
should not the State Governments have
freedom, if they so wish, to have a
Corporation by themselves without the
Central Government in it? If perhaps
the State Government requires mone-
tary help from the Centre and shares
are taken by the Centre in the Corpo-
ration, the Central Government has got
a right to be represented; otherwise,
State Governments should be given
freedom to have their own Corpora-
tions in their own wa{. taking the
shareholders of companies which they
have absorbed and also their own
Government representatives. On the
other hand, the Central Government
seeks throughout this Bill to interfere
with or impede the formation of Cor-
porations in the States. The terms
and conditions of the Corporation
shall be determined with the previous
approval of the Central Government.
according to clause 22. The proportion
of shares between various interests im
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the Corporation can be determined
only in consultation with the Central
Government. For borrowing capital,
previous approval of the Central Gov-
ernment is required, according to
clause 25. The rate of interest and
dividend can only be decided in con-
sultation with the Central Govern-
ment, according to clause 27. Then
for disposal of profits, accounts and
audit, power to order enquiries, power
to contract part of the undertaking,
power to supersede the Corporation,
for liquidation—for everything, the
previous approval of the Central
Government has to be obtained. There-
fore, it seems to me that this legisla-
tion is not really an enabling legis-
lation but a piece of Central legislation
for interfering with and impeding the
transport systems of the States through
red-tapism. Therefore, my contention
is that the Bill, as it stands, discourages
the formation of Corporations in the
States. It should be made into a
really enabling legislation rather than
the type of legislation that it is.

Then, Sir, by the financial integra-
tion of the States with the Centre,
already much of the revenues that used
to go to the States has been cut down,
and it is a matter of common know-
ledge that the motor industry is a large
contributor. to the general revenues of
the States. I have the honour to
represent a State which has taken over
road transport and has been running
ft for the last twelve years. Speaking
for that State, I may say that it is
running the service comparatively
efficiently, and this road transport
affords a substantial portion of the
revenue of the State. According to
clause 29 of this Bill, the revenues
obtained from the Road Transport
Corporation should first be applied to
a certain Fund and then the remaining
portion should go for road develop-
ment in the State concerned. What
I want to submit is that, when there is
clause 28 wherein & Fund can be
rtovided. particularly for road deve-
opment, the profits from such Road
Corporations should be allotted for
these Funds including the Road Deve-
lopment Fund and then there should
be a balance which would go to the
revenues of the State completely. This
revenue should not be completely cut
out to the States. With these few
words, I really support the Bill, but
to the extent to which it impedes or
rather interferes with the States, the
hon. Minister of State will be well
advised to reconsider the matter and
amend the Bill accordingly.

12 Noon

Shri M. C. Shah (Bombay): I rise
to support the motion moved by the
hon. Minister of State for Transport
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and Railways, I welcome this Bill, as
it will enable the State Governments
to nationalise the road transport
services. I believe that this House,
barring somebody here and there,
is. almost unanimous that all
public utility services should be
nationalised, and in this category falls
the road transport service. We know
that in order to offer advantages to
the public, trade and industry, road
transport services should be nationalis-
ed as early as possible. When we
accept the principle of nationalising
public utility services in this country,
we should first nationalise the road
transport service. Up till now, the
State Governments had powers to run
their own bus services but in order to
facilitate the work and in order to give
the public efficient, economical and if
I may say so, cheap bus service, they
must be given powers to constitute
Road Transport Corporations, so that
under those Corporations they can run
the bus service in a businesslike way
and they may afford amenities to the
general public by giving facilities, by
giving regular bus service and by
giving efficient bus service. Therefore,
it is absolutely essential that we should
pass this Bill as early as possible.

Sir, I know that there is a feeling in
this House in certain quarters that we
are depriving the private owners of
their livelihood and we are encroach-
ing upon the field of private enterprise.
I have some experience in this bus
service matter for several years, and
I may say that the Ahmedabad Mumi-
cipal Corporation was the first to
municipalise the bus service, and I had
the good luck of managing the bus
service. I was the head of the admi-
nistration for over two years. Having
thus had experience of private enter--
prise in the previous years and having
had the experience of this municipal
bus service, I can say that much
progress has been made not only with
regard to the amenities offered to the
public, but there is regularity of bus
service and improvement even with
regard to the welfare of the employees.
The employees, about whom there is
much concern shown in this House, are
better off than they were during the
private enterprise period. We all
know that the eyes of a private owner
are towards the profits, and when the
State takes over the bus service, or
the Municipality takes over the bus
service, the eyes of the State or the
Municipality are always towards
affording' more facilities and more
amenities to the public and at the same
time more facilities for the welfare of
the employees.

As a matter of fact, Sir, after the:
bus services were taken over the lot of
these: people has very much improved..
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As regards the point about compensa-
tion and depriving many people of
their means of livelihood, I may point
out. Sir, that there is no vested interest
created in the bus service: there is no
monopoly granted. If we refer to
sections 47 and 58 of the Motor
Vehicles Act, we will find that the
Motor Vehicles Act empowers a Trans-
port Authority to grant permits only
for a minimum period of three years
and for a maximum period of flve
years. As we all know the life of a bus
is considered to be four to five years:
so that section was advisedly put in
the Motor Vehicles Act of 1939. The
maximum period of a licence is for
five years and under section 47 it is
not obligatory that that licence should
be renewed. If a bus owner takes a
permit for one or two buses and that
permit is issued for five years, he can
make profit for those flve years and
at the same time he can liquidate his
assets also at the end of five years
without incurring any loss.

Section 47 provides that there are
so many factors that should be taken
into consideration before a permit is
renewed. There is a specific provision
there that the renewing authority has
to look whether the applicant is going
to offer better service to the public,
more amenities to the publi¢c, whether
he will run the buses to schedule,
whether he will look after the interests
of the employees, etc. After consider-
ing all these things they have to renew
the licence. In section 58 there is a
provision that other things being equal,
preference shall be given to the old
operator. But that does not mean that
a monopoly is created. If we are going
to concede a monopoly, then what will
be the position? We can never have
nationalisation of the road transport
service. It will mean that we will
have to give them lakhs and lakhs, or
even crores and crores of rupees to-
wards capitalisation of the profits.
What is urged here is that they may be
given compensation. But what com-
pensation? I know, Sir, that whenever
a bus service is taken over by a Cor-
poration or by the State, the existing
-operators are given an alternative to
hand over all the buses and all the
assets at a price to be fixed by mutual
agreement or by arbitration. In
Ahmedabad, I have got that experi-
ence. We gave them an offer that we
were prepared to take over all the
buses and all the assets at a price to
be fixed by mutual agreement, failing
that by arbitration. They refused.
They always tried to baffle the admi-
nistration. They went to the court of
law.” We also said that we would take
over all the employees and all the
«mployees were taken over. They were
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given good grades and they are more
than satisfied today.

Even in Bombay province I know
that whenever a transport service was
nationalised an offer was made that
all the buses and assets, all the con-
ductors, checkers and drivers would
be taken over. So I am not in a posi-
tion to understand the mathematics of
my hon. friend Mr. Gupta when he
said that 33.000 men will be thrown
out of their jobs and deprived of their
livelihood. The Bombay Government
is running about 1,500 buses and they
are putting many new buses on new
routes. All the conductors, all the
drivers, all the checkers and all
the inspectors. who wanted to come
into the service of the Bombay
State Transport Corporation were
immediately taken over. So, it is
not fair to say that no compensation
was offered and many people were
deprived of their livelihood. A few
oPerators may have lost their profes-
sion. But as I have already said
sections 47 and 58 of the Motor Vehi-
cles Act do not envisage the creation
of vested interests and there was no
intention on the part of the Legislature
when they enacted the Motor Vehicles
Act of 1939 to create a monopoly. So,
Sir, the question of compensation
should not come in the way of our
passing this Bill.

Shri Deshbandhu Gupta (Delhi):
May 1 interrupt the hon. Member to
enquire whether, when he says that
compensation was paid and people are
not unemployed, he refers to Ahmeda-
bad, or Gujerat or the whole of the
Bombay Presidency?

Shri M. C. Shah: 1 am talking of the
whole of the Bombay Presidency. 1
may tell the House, Sir, that when the
Road Transport Corporation was con-
stituted, I was offered the Chairman-
ship of the Corporation. But I pre-
ferred to come here and another non-
official member, an ex-member of the
Legislature has been appointed as non-
official Chairman of the Road Trang-
port Corporation. I know from talks
with him that all the drivers. and
conductors are given preference to
come over to the State service if they
want to. ‘If they do not want to, they
cannot force them. In the case of the
Ahmedabad Municipal Committee, we
have taken over all the drivers and
conductors on a revised grade. As a
matter of fact I may tell you that they
were paid Rs. 50 only per month and
a dearness allowance of Rs. 20-22. We
have given them a grade of Rs. 65-
110 plus Rs. 35 to 40 as dearness allow~
ance, with the result that they are far
better off than when they were
private service.
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Another fact is that the buses are
run in an economical way. In Ahmeda-
bad we took over the bus service on
the 1st April 1947 and in these last
four years we have spent about Rs. 25
lakhs on buses and have put in about
Rs. 27 lakhs in the depreciation fund.
The buses are run to schedule. If the
time is given as 525, it will run exactly
at 5°25. As a matter of fact the general
public is completely satisfied. It has
offered a good sum to the municipal
finances. In the case of the Bombay
State Transport Corporation, they
make about 10 per cent. profit on the
capital invested. They have invested
about Rs. 4 crores; about Rs. 1 crore
and 33 lakhs were given by the Central
Government: on the whole about Rs. 5
crores 33 lakhs have been sunk in the
State Road Transport Corporation.
Formerly they were running about 800
to 900 buses; today they are running
about 1,500 buses. They expect to run
about 3,000 buses in a year or two. In
spite of the difficulties of getting buses
they approach the remotest corners of
the world, to get new buses.

We all know that we have got only
about 30,000 miles of railways which
in the nature of things cannot serve
every village of this vast country. It
is only by co-ordinating the rail-road
system that we can afford cheap and
efficient transport to the public and
thus promote trade and industry. Only
by starting road transport corporations
owned by the States can we provide all
the facilities and amenities to the re-
motest villages in the country.

It is not possible for private enter-
prise to invest so much as five crores
or so. Perhaps they will require eight
crores in the Bombay Road Transport
Corporation. They have already for-
mulated plans for housing the em-
ployees of the State Road Transport
Corporation and they have to invest
about eight crores. That means about
three crores more on the Road Trans-

ort Corporation. In spite of that, that
s, giving all the facilities and amenities
for the welfare of the employees, they
are going to make a profit of ten per
cent. on the capital invested. I know
that. They expect to make a profit of
Rs. 50 lakhs this year; so that they
will be able to give interest, make pro-
vision for the depreciation fund and
everything, and then there will be a
good sum left with the Road Transport

Corporation which will go towards the -

development of the roads.

As you all know, the condition of
the roads in the country is very bad.
In our part, that is in Bombay, in
certain parts of the Province, the roads
are very very bad, and I am sure the
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State Government with their crippled
finances will not be able to maintain
those roads in a very good manner.
From these profits of the Road Trans-
port service it will be very easy for
the State to maintain those roads and.
thereby give amenities to the rural
population. So I think that in the
interests of the public, and particularly
in the interests of the rural public, it
is absolutely necessary that State Road:
Transport - Corporations should be
constituted; and they should be
encouraged.

It is said that the Centre must make
certain rules for certain things. So
they want to make it very hard for
the States to have these Road Trans-
port . Corporations. The Centre cannot
force ‘the States to undertake those
projects which are uneconomic and
which may mean a loss to them. It
must be left to the State Governments
to see that they run these undertakings
in an efficient and economic way, and
we must encourage them to have all
these things.

This Bill as it has emerged from
the Select Committee is quite all right.
1 do not agree with the suggestion
made by my hon. friend Mr. Gupta
that in clause 39 the words ‘“subject
to rules made under this Act” should
be deleted. I do not think it is neces-
sary to delete those words. I am en-
tirely in favour of retaining them. He
also wanted the deletion of items (g)
and (h) in clause 44. I think that
those words are also absolutely neces-
sary. Suppose an undertaking is
taken and suppose a permit has been
given for five or three years and the
permit-holder has run his bus for a
year or two. Then two years still re-
main. He will certainly get compen-
sation under clause 38. But if the
five or three years have expired he has
no right to ask for a renewal of service
when there is a better service offered
by the State or the State Road Trans-
port Corporation. There is no misuse
of the Motor Vehicles Act such as has
been suggested, because the Motor
Vehicles Act makes it specifically clear
that the permits are to be given only
for the minimum period of three and
the maximum period of five years. If
an undertaking is taken away in the
meanwhile, the permit-holders are
certainly entitled to compensation.
They must be given compensation and
they will be given compensation under
clause 39. But they cannot be given
compensation of capitalisation of pro-
fits. That will mean huge sums without
their doing anything and investing
anything and getting fattened on the
revenues of the general public. I do
not think we can advocate such a
course. The State Road Transport



663 Roaa Transport

Corporations must certainly take over
all the assets at a price to be mutually
agreed upon, and, if not mutually
agreed upon, by an arbitration method
which is there in clause 39. So I
think there ought not to be any change
in clause 39, nor in clause 44.

I submit therefore that the Bill as
reported by the Select Committee
should be adopted by the House and
the States must be given an encourage-
ment to have the State Road Trans-
port Corporations constituted as early
as possible. Today in the whole of
India there is only one State, that is
Bombay, which has formed a Road
Transport Corporation. It was then
said there that the High Court gave
a judgment against the Bombay State.
It was not on the merits; it was on the
question of law, whether delegation of
legislation was there in the Road
Transport Corporation Act of 1948. It
was not there. Even the Bombay
Government were from the beginning
very apprehensive about that. They
also were apprehensive whether they
had got any delegated legislative
power under that Act. They were
doubtful. Still they went on in order
to give amenities, to give transport
service to the remotest villages. The
Bombay High Court has decided that
they had no delegation of legislation,
and that was the only reason why the
High Court gave the judgment against
the Bombay Government. It was not
on any other aspect—not compensation
or anything of the sort.

So I submit that the States must be
encouraged to have these Road Trans-
port Corporations. As a matter of fact
we must see that by these Corporations
facilities are made available not only
for the transport of passengers but for
the carriage of goods also, for trade
and industry, so that products can be
taken to the nearest centre. If we
cannot take them by rail let us take
them by motor transport service. The
same thing applies to distribution too.
If we have a co-ordinated system of
rail-road transport we will be helping
the people, particularly the rural
people. In order to give all these
amenities to the rural people I strongly
urge that we should pass the Road
Transport Corporation Bill as it has
been reported by the Select Committee
without any change whatsoever in the
Bill. I submit that the House may
take this motion into consideration and
pass this Bill as it has emerged from
the Select Committee.

Shri R. K. Chaudhuri (Assam): My
hon. friend the mover of this Bill has
incorporated in this Bill certain prin-
ciples. One - outstanding principle
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which one has to remember in apply-
ing the principle of nationalisation is
whether Government should nationalise
those industries and those undertakings
which have been smoothly carried om
by private enterprise; secondly, wietn-
er the Government, or any State
Government for the matter of that,
should be allowed to nationalise any
industry for the gain of the State
itself. My hon. friend has said in the
course of his speech the other day that
some States are in a bad state of finance
and therefore this principle of nation-
alisation ought to be adopted in order
to enrich those States.

Sir, in my humble opinion the prin-~
ciple of nationalizing the industry
ought to be proceeded with very
cautiously and the Government should
only step in in those cases where
private enterprises have not been able
to satisfy the public. In taking that
consideration in view, I submit, Sir,
that Government ought to come for-
ward and devote their entire energy
for a scheme of hydro-electricity. In
my State of Assam, there is ample
scope for introducing hydro-electricity
and we could have electrified almost
all the rural areas of that province, if
we had only taken care to make a good
scheme and pursue it. The American
troops during a very short term of
their stay in Assam had taken recourse
to hydro-electricity in some of the
outlying places. Even now a hydro-
electric plant which was left behind by
them in the Naga Hills is being operat-
ed by the authorities themselves. For
the greater interest of this country, I
should have imagined that the Govern-
ment instead of wasting their energies
over undertakings which are being
carried successfully by private enter-
prise, should bestow their attention to
more important schemes of nationaliz-
ation. .

My hon. friend, the mover of this
Bill, I am constrained to say, had
presented to the House a very poor
case and I am glad also that even the
tardy advocacy of my hon. friend the
Deputv-Speaker has not been able to
improve matters. I hope, you still
remember that when a lawyer has a
bad case, he tries to make it up by
abusing his opponent. (An Hon.
Member: Not necessarily.) My hon.
friend has taken to that recourse by
pronouncing that all the vehicles which
were run by private parties are practi-
cally ramshackle vehicles. I would like
him to say how the private vehicles
were brought to the condition of being
called ‘“ramshackle”. The Motor
Vehicles Act says that the term of a
permit ought to be three years and
even that in my humble opinion is a
very limited term. A good bus nowa-
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days would nearly cost Rs. 20,000 and
is it possible for any enterprise to re-
cover the capital within a period of
three years? Therefore the private
dperators who have a limited period at
their disposal to raise the money which
they have invested in their vehicles
have sometimes to carry on by merely
repairing their old vehicles. Now the

osition has been rendered far worse

y entire disregard of the principles
laid down in the Motor Vehicles Act.
The term of the permit should be for
three years and any period less than
three years should be computed as
three years. In recent times the per-
mits issued have been limited to 3 or
4 months and they are not automati-
cally renewed in very many cases. This
is against law and still this is being
done. A party who has got a permit
only for a period of three months can-
not be expected to invest large sums
of money in purchasing a new vehicle,
unless he is assured of a renewal. This
condition of being called “Ramshackle”
in the case of a vehicle has been
brought about by the very action of
the Government and it was only adding
insult to injury when the hon. Minister
chose to dub these vehicles as ram-
shackle vehicles.

Sir. my hon. friend, the Deputy-
Speaker was referring to certain dis-
advantages which a rider of a private
bus sometimes experiences. I am afraid
his information is very much out of
date. If I remember aright the hon.
the Deputy-Speaker zoes about in this
town in beautiful limousines and
private cars and he is not to bother
about the present condition of buses
nowadays. He moves about in air and
does not surely know what actually is
the condition of the buses of the pri-
vate operators nowadays. The circum-
stances about which he was referring
must have been present about 10 or
11 years ago, when the present Motor
Vehicles Act was not in force. Under
the present Motor Vehicles Act, no
permit is allowed to be operated upon
unless the vehicle is kept in a tip-top
condition. Before a vehicle is put on
the road, it has to be examined by
a vehicle examiner and unless he gives
a certificate, that vehicle will not be
put on the road. If any driver while
he is travelling on the road is found
at any time without the necessary
equipment, he will be prosecuted. It
he cFoes not carry the extra tyre with
him, he cannot ply the vehicle on the
road. If my hon. friend thinks that
these things have been permitted to go
on because these officials are not free
from corruption, then I would ask him
whether he could trust these very
officers to carry on the business of
motor transport themselves. He can-
not expect that when he does not
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possess a sufficient number of honest
men to check the motor vehicles which
are now going on the road. Is he
going to produce or is he going to
import a batch of honest people from
outside, who will be able to carry on
this new business free from corruption?

Then. Sir; another question of prin-
ciple which comes for consideration is
whether the Government should try to
stultify the judgment of a court of law.
We have heard in the course of this
debate that certain provisions of this
Motor Vehicles Act were found to be
illegal and wultra vires by the High
Court.

[PanpiT THAKUR Das BHARGAVA in the
Chair]

Sir, instead of carrying out the decision
of the High Court, the Government
has taken recourse to subterfuges; they
have not carried out the decision of
the High Court; they have preferred
appeals and they are trying to forge
out new laws so as to defeat the
decision of the High Court itself. I ask,
is that a position which a respectable
and responsible Government ought to
take? The other day the hon. the
Prime Minister said that if moral
principles are not strongly upheld by
a nation or even by a Government,
then that nation is doomed. I would
ask whether this noble pronouncement
of the Prime Minister has been kept
in mind by the Government which is
trying to nullify the decision of a High
Court, by taking recourse to .various
devices in order to make the decision
a nullity.

Shri B. Das (Orissa): The High
Court may be wrong.

Shri R. K. Chaudhuri: The High
Court is wrong and the Ministry is
right, that may be so but the judicial
decision has to be carried out by the
executive Government and if it is not
so carried out, that Government is not
wlci'arth being called a Government at
all.

Sir, I am really disappointed to find
in the Bill which has come out from
the Select Committee that the expres-
sion in clause 3 in the Bill, which, it
I remember aright, said that the busi-
ness should be carried on as economi-
cally as possible. has been deleted.
What is the effect of this deletion?
The effect of this deletion is that the
Corporation may invest any amount it
likes, may spend any amount as it
likes, in order to make their business
attractive. I know what has happened
in my own province. A private limited
company was carrying on motor trans-
port service quite satisfactorily bets
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ween Pandu and Shillong. There was
no complaint from any quarter, from
the public or from the Government that
‘they had failed to carry on their busi-
ness properly. Still, Government
thought it fit to nationalise that route
.and have introduced their own vehicles.
What was the immediate result? The
immediate result was, that the third-
class fare—I am not speaking on the
fares of the other classes which have
been raised proportionately in a lesser
-degree—which was Rs. 2-4-0 has been
raised to Rs. 3. whereas the First class
fare which was Rs. 17 has been raised
only by one rupee. What is more, the
return tickets system which was
formerly allowed by the private com-
pany has been stopped by Government.
Are the public going to be benefited
by this? Is it necessary or proper for
Government to nationalise a business
which is carried on properly, in order
to get additional income? And now
on accoun{ of the expenditure which
‘they have to incur, they find it un-
-economical. for which reason, they
generally raise .fares and freight?

Shri B. Das: Did you ask your Gov-
-ernment about it?

Shri R. K. Chaudhuri: I am not to
take any explanation from any one. I
am telling you that this is the result
of nationalisation. This result will
follow in other provinces also. There-
fore. my advice to the Government
would be not to fritter away their
energies by nationalising such small
concerns which can be very easily
‘taken care of by private enterprise.
My hon. friend from Bombay, who
was speaking just before me. was
referring to the great advantages and
also the profits they were making in
the motor transport business. 1 say
it is yet too early to come to such a
conclusion. You must wait for the
night to brace the fair day. It is all
very well now to speak of profits and
-eficient running. You have only
recently purchased your vehicles. The
time has not yet come.

Shri M. C. Shah: They have been
run for four years.

Shri R. K. Chaudhuri: In Bombay,
it may be so. I do not know the condi-
‘tions in Bombay. You might easily
earn a good profit because you are
being placed in a certain advantageous
position. The first thing is, you are
getting a monopoly; then, you are not
" paying the transport licence fee which
any private enterprise has to pay;
thirdly—I am not quite sure about it
-—you have not got to pay any Income-
‘tax. If you add the income that the
Government derives from the licence
fees, which in the case of one vehicle,
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for 63 miles in my State, comes to
Rs. 4,000 a year, and the Income-tax, I
submit, in the end, it may be found
that the Government has not earned
much of a profit.

Shri" M. C. Shah: We have to pay
this licence fee and Income-tax.

Shri R. K. Chaudhuri: You can just
imagine the wastage which takes place
in all undertakings which are nation-
alised. The driver cannot repair on
the road even a tyre that gets punc-
tured; even for a small adjustment, the
vehicle is left on the road and it has
to go to the workshops for repairs.
How frequently and how unnecessarily
these spare parts are changed in the
vehicles run by the Government, can
only be known to those who are
actually in this business. In the case
of private enterprise, it takes all
possible steps to prevent wastage so
that it may earn a profit. I warn those
who are laying great hopes on making
a profit for their States by nationalising
this motor transport business. They
may have to rue the day in the end.
The time has not yet come to congratu-
late ourselves in respect of this matter.

So far as nationalisation is concern-
ed, nobody can raise any serious objec-
tion. This House is somewhat
committed to the principle of national-
isation. As our revered friend the hon.
Sardar Patel has said, nationalisation
is good; but it takes time. It has to
be carefully considered before any
scheme of nationalisation is put into
action. If you do not take all the
different aspects of nationalisation into
consideration. we may have to regret
in the end. and nationalisation, as hon.
Sardar Patel has said, may eventually
mean a liquidation of the resources of
Government. Since you have made up
your mind to have this Corporation,
Yyou can have it if you like. But, please
take into consideration the fate of those
people whose places you are going to
take and whom you are going to turn
out. My hon. friend from Bombay,
who spoke before me, has said that
every employee was given preference
and was taken into service. If that is
so. what stands in the way of the hon.
Minister putting in a clause to say that
in every case, preference will be given
to the existing employees.

Shri M. C. Shah: It is there.

Shri R. K. Chaudhuri: If the exist-
ing employees are not entirely to be
thrown out of their jobs, there should
be compensation to those who may be
thrown out for the great wrong which
is going to be done to them. If I heard
my hon. friend the Minister correctly,
he said, that they were not going
accept that position because the
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[Shri R. K. Chaudhuri]

ous operators have put into the busi-
ness their sons and sons-in-laws and
we cannot take sons and sons-in-laws.
Sir, sons and sons-in-laws are not to
be neglected in my view. Sons and
sons-in-law are not neglected either
by my hon. friend the Minister or by
the Government or by anyone else. I
may also say that in the case of private
persons, whenever they put in sons and
sons-in-law in their businesses, -they
do so after due care and caution, and
if they find that the business is suffer-
ing on account of these sons or sons-
in-law, they can remove them from the
‘business far more easily than the
Government can hope to. Therefore,
the suggestion that I make to the
Minister in all humility is that there
should be a clear provision in the Bill
itself that preference should in each
case be given to the existing employees,
unless it be that in a particular case
the person concerned is found to be
thoroughly unfit for the job.

Then, Sir, I wanted to remind the
Minister of the suggestion which he
was making in the course of his speech,
that he will take steps soon to amend
the Motor Vehicles Act so that every
undertaking could be acquired. I
would like to ask him, even after that
provision has been enacted into law,
what would be the position. of those
who have been now turned out of the
fleld? Will these permit-holders to
whom permits have been refused now
on account of nationalisation or on
account of the introduction of the
Transport Corporations Act be entitled
in future for any compensation, or
will those persons who were immedi-
ately before operating, just before the
amendment of the Motor Vehicles Act,
will they be entitled to any compensa-
tion not only for the price of their
vehicles, but also for the loss of their
good will and their business? This
may also be made clear.

I was also wondering as to why,
when the Government was thinking of
these corporations for transport work,
when they were thinking of this com-
pulsory method of pushing out rivals
and becoming the sole monopolists by
virtue of this law, they did not think
for a moment of co-operative organisa-
‘tions for running this business? Why
could they not introduce co-operative
motor transport concerns? Why could
not the existing transporters be called
upon to form into co-operative societies
and the entire business to be run by
these societies, and the Government
would in that case have a greater and
better control on the whole business?
The House will remember that two

ears ago there was a g{loposal in this
ilouse that the textile business should
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be vun on co-operative basis, by co-
operative societies. And actually textile
permits for some time at least were
granted to those who were carrying
on the business in a co-operative way.
1 submit that it is far easier to run
transport business on a co-operative
system than a textile business. Before
the Government thinks of taking this
drastic action, they must try to intro-
duce the co-operative system so far as
the running of motor vehicles is
concerned.

Sir, T have .only one more thing to
add and it is this. There is no
provision in this Bill for the making
of rules by the Central Government
itself. That being so, I fail to see how
justice can be expected to be done
when the whole question of compensa-
tion is left to the mercy of the person
or the State which has got to pay the
compensation? Any State Government.
which wants to take up this business
will have to pay compensation. That is
the direction in the law itself, and if
they have to give the compensation,
they cannot be expected to give reason-
able and fair compensation. So I would
suggest that certain model rules should
be framed by the Government at the
Centre and the States should be asked
to follow them as far as is consistent
with the conditions prevailing in the
particular State itself.

I would also respectfully submit, Sir,
that the question whether this Bill has
not infringed the Constitution. in not
having provided in the Bill itself for
the payment of compensation, is one
of a point of order, and that question
is not to be decided by a vote of this
House. That has to be decided by the
Speaker, whether this Bill is ultra »ires
or not by reason of the fact that here
is a clear infringement of the Consti-
tution in so far as this Bill leaves
it free to the State or to the Govern-
ment at the Centre to acquire any
undertaking, to acquire any number
of vehicles, without paying any com-
pensation at all. That, I submit, Sir,
is a point which should be decided by
the hon. Speaker or the Chair, and it
should not be left to the vote of this
House. I say this because you cannot
decide legal questions by votes. You
have to do it on their own merits and
the constitutional question which has
been raised by Mr. Sinha I submit,
should be decided by the Chair.

Sir, I have done.

STATEMENT BY PRIME MINISTER
ggﬂ HIS SPEECH AT JAMSHED—

The Prime Minister (Shri Jawahar-
lal Nehru): I am grateful to you, Sir;
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for this opportunity, and I apologise
to the House for intervening in the
middle of a debate.

A little over an hour I reached Delhi,
getting back here from Jamshedpur.
And I was greatly surprised to see the
newspapers here and the big headlines
in those newspapers in regard to what
I am reported to have said last even-
ing at Jamshedpur at a public meeting.
Well. that report is in parts completely
incorrect, and indeed it would have
been exceedingly wrong if 1 am to make
any such statement when the House is
sitting, at a public meeting at Jamshed-
pur. What I stated there was simply
this, and I think I briefly referred
to it in a minute or two in the course
of an hour's speech, that Bihar in com-
mon with others, and more: so Bihar
than India as a whole, must necessarily
be greatly interested over the develop-
ments in Nepal. We were naturally
very much interested in them. Nepal
was an independent country, and
Nepal, so far as we were concerned,
must continue to be independent, and
we have no desire to interfere. Never-
theless our relations were intimate and
we cannot get away from the facts of
geography as well as other facts, and
we were greatly interested. We were
giving a good deal of thought to this
matter, and for a long time past, natu-
rally, we had been interested in the
desirability of reforms in Nepal; and
the questions raised now are being
considered by us. They are deep ques-
tions and raise international issues as
well as national issues, and when the
matter has been decided by Govern-
ment, naturally a statement will be

made. When the papers say that I
said something about recognition
completely

or non-recognition, it is
fncorrect.

One thing more I may inform the
House. Today two representativés of
the Prime Minister of Nepal are coming
to Delhi for consultations with us, and
presumably after their arrival, there
will be talks with them about the
situation in Nepal and we shall discuss
it frankly amongst ourselves.

I must express my regret to the
House that any such statement should
have appeared in the Press. I do not
think it is my fault, but unfortunately
this must naturally have caused some
pain to Members of the House that I
should have made such a statement in
such a way. There is one difficulty
that some of us sometimes have to
face—at any rate, certainly I have to.
I speak, naturally, in Hindi and the
reporters often do not know Hindl.
They may be very good reporters but
do not understand Hindi properly. So
they guess here or hear a word there
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and make it up for themselves and.
if they think that it is possibly a matter
of great interest to the public, imme-
diately they give prominence to what
they have themselves pieced together
with added words, having heard a few.

Shri Kamath (Madhya Pradesh):
May I remind the hon. Leader of the
House about the promise that he made -
on the opening day of the Session
regarding the allotment of a day for
a debate on foreign affairs in this
House? May I ask him whether he
has considered this matter and whether
a day will be allotted this week or
next week or when it will be?

Shri Jawaharlal Nehru: I remember
my promise very well and even apart
from the promise it is but right and
fitting that the House should consider
the question of foreign affairs. But
when I made that promise I thought
I had hinted the fact that it would be
desirable to have such a debate not
immediately but a little later. I shall
give full notice to the House: I will
not suddenly announce a date to the
House without previous notice.

ROAD TRANSPORT CORPORATIONS -

BILL—contd.

ot gmo qAo wa: wwrafa A,
Qg Freee T faw (Roads
Transport Corporations Bill)
forw o¢ @ & mafeae @ @ 4
fora ¥ fagr 9T a8 wgT A7 <Er € fw
@Y sqAqTal HT TK\IHE FEAT A
A feafy & 97aT & o7 & fod Tfi
g atc I awmig qiw siEdas &0
¥ grofemw FEqA  q9T FCASIF A
@ & ¥ dlawen fead g swadrw
¥ wdi oro8 § 1 Fer ears § fF frrgeama
RN o ¥ saeard AN AT E
wrEraC |fwea g1 ¥ < afwa
N T &) ToTF AN § ) W & qwE
§ frd) =1 wfearg @) 1 7 safe-
@ €7 ¥ ASTT A ATS IATT AT
Al & IR ASTT A AT AT
¢ dfedd) e o § ) forw &g
#1§ syfirr a1 FYE wro) Fr§ sTAMT
qE w7l € 3% a9 Iq ¥ A T
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[5 3o &0 am]
e 78 @A g 5 9g awiw A v
¥ fod a1 99 spaqm § W AT A
i & for & fodd ) afew ¥ 3
Affans 7%, g&@  at giaar & fod
FAE | T AW A T F AT
F[ ATRTE § ITA AW A A% ) &)
vafa war Q1) § vy ag ¥ foq
&) AT FQ@ § | ITFT W T
a1 € & w@rar & saEr A% ¥ agAd)
O & 35T 1 gw weae F g Arwi)
A wRET 97 wwarE P s A fgegear
* 73 g€ qfcfeafr §, ora gw 189
g for fergeain & stva g qF safe
Fga wfawre % i oS
w17 & fmd sgaarg §, frad afses
gfefsdi  (Public utility) #
HIFE I T I & wfafafadt war
FTHFILF wfaFqival w1 grq §r—od
AT | e s a9
WY A1, | queaT g, 6 gad oY faara
WA E—Iq faqm ¥ & faors
aErE 1 ¥w fod oGt o €@ faw #v
areww g § wwwarg v ag fas &%
R T AT E | JQ A w0 § fw

X ¥ 9z ) IqAY AT T0fRd 9T

FE AT TEANE F7 FF & IT F(
-7 s A Facew §, T WE
YT STANI, W F I 97 A
AT F ST WA IAHTATTF § |
W AT ®T AT ¥4T sylwmay §
areow garar £€ @A a9 qaT
g™\, gafrag W age ) 9§
et 2@ A awrfqw  smeqr § W
A 7 IAM AYC  =qAQT J1FER-
W xAq g, ar g ¥
FAOR & IT 9T ¥ WWE ¥ T
I®Q § fF A g qAA@ swiwmT
‘qrEEed) g § T O IEwT
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U TFW fFGr WG,  GRTA\FCOT
femr s 1 qg aw gh & R 3w A
1w %) feafer 7 g0 awraw o) ;9T
gedl, g sggaral #  wedgEO
gt Fcasad | gaiq gAryr fagrr
T &, 1T gW I WA TG 9
AT AEY § W& gR aAT wifgd A}
g T WF F Y gw T AqA7 fawra
faie f/qr § MTFCT 39 &
HAF FF FF F) ) Q9T T

- ¢ 1 xufag a eme & R ag areqrd

T STAFMY AT AT FF VAT FITAT
& ®79 99 <q1 &, sulfegns <t &
gt HA8Te FC ¥q W UKIFO
fear g« g7 9T fE oF wEAdT
geead w5l § fr foad oW A
AT AFTELE IT FT FAR-
Wer sreamm (Co-operative
Corporation) v v I
Al # AFIF A0F AT
i@ & {6 gg us | wew & forg a¢
fagr¢ far srawa §1 fF qg
#\ 9g a& qrfaai & qFE TH w1 qOS
g 71 O¥ agaary AT IO 9 faTaT
MGG ¥ qFaeT §, 99 1 9 A9
|y gu A awwa § % o aww
7 9% AT § (% 3§ w@fwra S
¥ gw 4, 913 98 Fravqdfer I ¥
# 31 3 frar T, 7 GrE T I Fr
FarAlEcr s I1fgd 15| 5@
mafNg 74 a9 gzfas o fom
g 90 ¥ grea §  I9% 94T FQ
U ANCTT 9T FA WG E |

The House then adjourned for Lunch
till Half Past Two of the Clock.

The House re-assumed after Lunch
at Half Past Two of the Clock.

[MR. SPEAKER in the Chair.]
oft Qo Qo wrw: AR WA,
qafgr & & qv greward wRae
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¥ grFy § UGET B T wF
AW ageqt F v fae fwar g,
g% fawy § g @rav | § w0
fe fodt ff gfee & Far w—am
aar & ward wv gfee &, ar arfa
# glrsr ¥ srew # gfee &, sraaEr
T A FHIAA FT H T &
Tt ot gfe ¥, g7 uw gfee & s
N saewr § ofew gfefedr a<faw
Nafm ¥ oga § ar wfwa
g wraw fefades seoft & g0 &
A asmrafi ¢\ qar fe d F
Iq UG § FE qT, [AGTE T ISR
> o syfrr fage @ & ar weafqar
gt § SwrwEw ITW AW FAEAT
g € | gAmraTor & gl e}
graw #Y gfee & sxmm ar SEEl
1 HATET IAY AT F N @@ )
wfeq 0¥ syaaw yfx sufa ar Fvaay
¥ g § gre fad g & 2w owr Ex
I@ § afgg & 1 arq & gz Y W
waAr TJifzd B TT @ e
TFRIIE & W1 g qNT § S X
weyrte, 3 oF qew o i fw
Ir el ¥ gra 7 @ AR FEl &0
TefrrETr g, dur v wa A grea
# g, @t 9 guwar g fv & w1 g0
A% a@ ¥ AL & gwar | o|r A
¥ srfax fady st avwme g Hafea
IR & AT 7 qqw § sfagifar
& wrEY, fogwr ador 5g an fr
#r§ Y T F FJAGH T GER
& o7 snrEs gom @R ¥ agl
ar e § sfer T st ® f
THATA ISTAT TET | JIT & AT £
# groa ¥ g F gL aw # goard
# &Y et & A< fow F FrOT -
1< %Y fagxor WA qTar &, wgr A%
a% & wawz (movement) ¥T
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TS §, TF N & ZOL O H SF
& A1 ¥ TAS &, I @ IEF T
JRATATR FT AT OO ¥ I |7
QT AW ® AT AT ¥ TG
§ frafam fwar sr a%ar, Sfea
fer fady & g9 § @R ¥ IR T
& fogar Wt tfam w3, feadt
T gfeq T A que e (Watch
and Ward) st ge amet
AT FI, AW KT JIAATT A7AT F
fea & fagg Io1 amar & | < wwr
Ao ag gar & f& 99 g gt
Ty A AT wifigd s g
¢ 1 @ gfe ¥ v =aww 5 qEe-
T agn I€0 § A gurewor
& orrAr anfed | dfeT agi o awrh-
0 ¥ A0y § W faw 7 9 Toqt
* TR T YT AT § ) AT Aw;
®T gAar a1 wwar & sfafafe vz an-
A fr @ saam wy afe fasw
¥ gra ¥ ur fofals sod & gro 7
BT A1F qT qZ AT FT qHA §, AT
I qg AN v @ wyAEm w1 -
Afer Frodiew F IfG Fomr
arfed ar ag ¥ N vT 9 | 7= faw
Fr 7F59g ad § % < fedt wow
F T T WAGW T qAfsT &7
¥ WA F R 9T 4SEAr IR
A 9w & fod @ faw & syacar oy
il aMRAImEe g fF aw A
mﬁ'ngm‘ﬂén

@ faqw A § qEAT w7 &
qmA T@AT g ag ag & v zafy
@ srEm—RrEr §em e
¥ foq ag faw Iofer fear mar
¥ Aifa ATEE T oA A ad
pft dar fr safex fads s ar wefy
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N @r w7 & 1 aarfa ag w0 qwr
¢ fr a A€ aoFR @ o FE @YU
FTRGT { 44 TT A TB AR A
wafa ar @ @t & 1 A TwE T8
far § fr S I7 FWAGE | FA FH
¥ §, st 3@ ;ag@ H grdfw
® ¥ AZAT FLF I3 £ AR
wrxm A7 gfaar #r = w1 fFar
wRe & & g s § fv sraary
# W qoft sard v § 9@ 9T qAH
Rar & ar 74} ar =Wq F T T
‘g @ § ar wdl | 39 qwa w-
W[ Y, A1 7E TST F FTU TSAT
HAT Ar AT TS AT Aqra7 Ifww
F ZTU ISAL A0E, AD F WS Al G
e g 1 # g A § wg e
agh ¥ ¥aF) ¥ rdl A wn & fod
7g a0 & fr W@ ¥ Hiew F
wrawaiat w0 sfafafuer wgar Tfgd 1
orgt Frd A qrEe g9 @ A T ¥
wq @t wfafrig 91 Sl & @ Tifgq
@ Iq wEam Fr AOfE ¥ I,
Agwa FT & Hq7 AT ¥ O §
afs s s e A s @ A @
T wT QA FRT § W W A A
g srwr § fr 9w & el A T
T FTNT TR AT T A FT FHaOT
qg I8 9T ;R I § fraAm
¥qi 7 fear wrd | gafed AT gA™
§ f& amAdrg w7t W @ w® WS
@ fy wgh IW FREAR 7 IR
i ¥ geed & sfafafa @@
A< gy worEw feey a9 @
feetardl & whafafy «ff @, s w1y
X T MAJT Y AA(T A3 FA-
vetel od s & fod afonr £
> Bt & wfafafaat ) of o

27 NOVEMBER 1950

Corporations Bill 678

v =ifgd | g & wrAr q@ fn fad
gt & & FAQR A 7= awar §
gt w=ly ¢ fwT qrg & qrg w7
WY IEd § 1 R g o @A g
fe ot FRAXTT QT I F A wA-
watsll % a2® ¥ AR T ¥ A
fal & Jurar AT FT BT IT AL
& faasr aig swdtr @R 97 A
¥y g 97 | wied I gan
g fr cad daraq fear ard fs wre-
TR § WY §257 @ AT IT § w7
¥ w9 ow, AT FIT TR & ar
wrEr, g3y 9 wAFal &0 -
fafy <gar =fed St 99 sragr +Y
IBA AT BHT |

[ @ N A FAF g @Av
FEar § 98 98 € fr zw faw 7 ow
arer € fora § wgr mar § f sy goft
warE & ur AN Q™ w1 qhH
% 34 74q ®Y 57 &AM AW
&4 1 3@ FT IR g we i@
F1 ZZ0 FT Y AF AT IT & AR F
YR W 4@ FT e @Wh
arfaal # gfaar & fod, afral &
From ¥ foq o S wr w<F
Jaw § gaer gfaar & foq ofr g
avw fear wedar ) F qwAar § fe 99
1T § oY 38 qrg faieaw ®7 ¥ o
FT A wTifgqy fe oy 4= wifee
(net profit) & sa #§ frfesr
sfe @ awr afxad & gfaer
¥ foq o= fafea wfa @@ awr A<
& Ao WX I A aey ¥ fogd
Tgar wrfed | afz s A dur G-
U A T 1 TW @ T T ;T
W f& R F1 a9 wWE FY 6T
grfi, TwTe 97 a9z( Budget)xara,
qZ A VAT YR F AT FAT
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FYET &, A ag At gt w0 fwae
% fog To ama ¥ Hifog w090 fr oo
w7 farg g | 70 78 e o e
AFT FIAH NATE IT ¥ JgAq F°T
A GER ¥ M| GER S5
IATEF § (% I o9 yE@ g ar
AT Ao WG ¥ ¥
Sty fehl w9 sramm 7 o= S
F oferw X wHEr AT § IW O&
GAE F7 FQIRTY FRIAT  IE
s et 37 Tifgq foaw ofvaw &
ag wTAATEIATE | T ghe § ¥@ AT
# ¥@ 4T F1 GWEAW g7 A1fEq
st ww# wifse  (Profit) &
IFA A Ffadl A AR FEwaiEl
#| gfaar & foa frfkae sfree &+
farridar qarea fas & fom gar
=g A8 a1 T8 FI@ FT AW AAM
fF = ghaar stcsrow w1 @S
7 fFqT SAAT | FTIRET ABT
ATH IR FqF ATIAT |

Agd ara 7z v%) 7 € 5 78 fas
Taqrd 1 qrr & wfregs €1 w@r O
AT IF AU XY AAHIE Iq A AL
€ fx gfe fee) ) sraerg 37 & gvaw
# Jq H1E WITT T0GT ATIAT @Y IqF
FaEd ¥ ww § v IEn e
afg darag frara@m A F Y =
qaraar 33 # 9 fagra gwrar
ARAAr & FTA w1 A Fdw
I FITF § FawC frmr wmem
wgt aF g7 faw w1 gud qar d A< agy
% g T E, T A ™ 1 @
AN wifew A g1 fas F ganfaar 34
wradsr aragfear mar & e
q7Z Y warawr fearsrr 1 e
wHragr 39 w1 fager @ F ag A

27 NOVEMBER 1950

Corporations Bill 680

fearmar € 1 5@ i 9 €Y Ewar
& &% fir fagre & ot ffv goreemA
Faar AT & wEw ® gORIL
FT 9@ T A A IET AT
g7 39 I gH) | N awfa N T
£ e qarear 37 & fAfeem fagra
394 77 g fHd ™ §—ad wvg @
A% fawrg N —3a ara w1 R
RDawar E——fF oA =awm 7 o
gu BnT & ¥ srrafa 93 | A syAETw
® 9g> § o g ST § T T O §eT
R agrg FrgT A1 A F F v
g & 159 (@4 9 grada goh) off
T T AT AqW WERT T I
A o avw A e QX g frax
FTARE A9 €W AT R @ AR
v wrcEw WA W faw § w0
q1 IF F T FW ) FfEw A 917 |

v Sl aral w1 wg w7 F
fer w+) wgrem &1 g wrwfaa
wer o fomr & aral &1 fw A3
fear € srafq arfral st sTdwata
F1 gawr 37 & qare K1 g F <@y
W13 | EFHT ATNEH faw F a7 @
wmr 9fgd wfe g@ awa wroam
FRWT 7§ 5 wIROT N syfwr
fagg . awEm AE A s
T ASTATR | AT A Sy qfoaw A
TARTT AT I79  gawr 1 sy
T frq ard | ol @Rt & qw W ew
fom w1 awdw Far g

(English translation of the above
speech)

Shri 8. N. Das (Bihar): Sir, in the
course of the Debate now going on on
the principles of the Road Transport
Corporations Bill it has been said that
the nationalisation of such trades is not
in public interest under the existing
conditiens and that the trades which
are at present being carried on indivi-
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[Shri S. N. Das])
dually or through the agency of public
companijes are better run than they
could ever be under a system of
nationalisation. I think most of the
trades in India are at this time being
conducted by private enterprise and
with the help of private capital. No-
body should find it difficult to concede
that trades run privately or by means
of companies are prompted by the
profit motive alone. When some
private individual or a company starts
some business it is never present to
their minds that it is going to benefit
soclety or serve the interests of those
who associate themselves in its work-
ing. On the other hand they engage
in it for their personal gain and profit.
So far as the present day trade goes
people are prompted mainly by the
profit motive and it is for profit alone
that they engage in it. Their ruling
motive is-to derive the maximum gain
out of their investment. It is easily
understandable that in the changed
conditions of India we want equal
rights for all its inhabitants and also
that representatives of the people or
of the Government should have a hand
in all such trades as are intended for
the benefit of the society as also all
public utility services. At such a
time, persistent emphasis on private
enterprise is, in my opinion, contrary
to the very Constitution framed by us.
Hence so far as this Bill is concerned
I feel that it has come up at the most
opportune time. I am of the opinion
that it should have come up even
earlier.

The problem of transport is a pro-
blem which concerns not the travelling
public alone but each and every trade
of the country, its industries as also
its commerce. Had it affected indivi-
duals only it might not have been such
a serious matter.—although even that
should make it serious enough—but on
a collective consideration of trade,
commerce and industry that comprise
the economic set-up of the country as
also the other modes of transport it
is found essential that this trade
should not be left in the hands of pri-
vate persons or companies but should
be nationalised, socialised. It is true
that, in the present state of the
country, we cannot, straightaway,
nationalise all our trades and indus-
tries, although we do subscribe to that
doctrine and intend getting to that
destination and attaining the objective
we have set before ourselves in fram-
ing our Constitution and in pursuance
‘whereof the Government has chalked
out a lengthy plan of work. Hence,
I am of the opinion that the transport
trade which is, at present., being run
as private business, should not be
allowed to continue as such but should
be nationalised. Or, as suggested by
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an hon. Member, all the persons who
are at this time engaged in any parti-
cular trade should be formed into a
co-operative corporation and the trade
carried on that way. I think that is
an aspect of the question which might.
be considered. But, at the same time,
so far as transport or such trades and
industries as are linked with transport.
are concerned I feel that it is impera-
tive for us not to leave it in private
hands—even when the work is conduc-
ted on a co-operative basis—but to-
socialise it. Hence, while lending my
support to the Bill introduced by the-
hon. Minister I wish to make a few
observations.

_The House then adjourned for Lunch
till Half Past Two of the Clock.

The House re-assembled After Lunch.
at Half Past Two of the Clock.

[MR. SPEAKER in the Chair]

Shri S. N. Das: Earlier today I was:
speaking about the opposition that
certain Members have led against the-
idea of nationalisation as envisaged by
the Road Transport Corporations Bill.
I would submit, however, that from:
A8l NOA uoIsjA jo a[fue IaAdyorym
look at it, whether it be from the view--
point of public good or of the conve-
nience and comfort of the travelling
public or of the efficient conduct of
trade and commerce, it is not proper,
in the present set-up, to leave a public
utility service in the hands of private
individuals or a limited company
formed of private individuals. As I
have already stated the particular
individuals or companies responsible-
for the conduct of a trade have profit
as their main objective. Comfort and
convenience of the public are to them
a secondary consideratipn in the run-
ning of a trade or industry. It s,
therefore, in no way in the interest of
the country to leave these trades in the
hands of private individuals or com-
panies. It must also be considered
that if any one means of transport out
of those extant. such as road transport
and the railways etc.. continues in the
hands of private individuals while
another is nationalised as. for instance,
is the case with the railways, this is
bound to hamoer the efficient working
of both of them. This would result in
mutual competition between the means
of transport organised by privale indi-
viduals and those managed by the
Government. The result would be
that not only would the transport trade
bring no profit to the Government but
the orivate individual or the company
would also have to suffer loss. In
the oresent state of things when com-
modities are in short supply and the
Government have to apply the con-
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trols, the problem of the movement of
foodgralns from one State to another
could be solved and such movement
could be conirolled if the means of
transport come into the hands of the
Government. On the other hand, so
long as they are in the hands of pri-
vate individuals, notwithstanding the
police, the watch and ward and other
arrangements, movement of foodgrains
afainst public interest is bound to take
place, with the result that scarcity
occurs in places where there should be
none. For that reason the socialisa-
tion of this trade is an urgent necessity
and should be carried through. This
Bill, however, leaves the question of
socialisation to State Governments. If
the people there, or the popular repre-
sentatives, are of the opinion that this
trade should be allowed to be carried
on by private individuals or limited
companies they will be at liberty to
lot it so continue. If, on the other
hand, they think that it should be run
by means of co-operative corporations
they would also be able to have it that
way. This Bill is simply an enabling
measure which provides that if some
State Government wishes to run this
tradé in an organised manner, on a
co~operative basis, it may do so. In
my opinion, this is essential in the
present situation.

There is another point to which I
wish to draw the hon. Minister’s atten-
tion. Although the corporations, for
the organisation of which this Bill has
been brought forward, will not have
the securing of undue profits as their
policy as is the case with a private
individual or a company it must be
sald, all the same, that whether it be

some State Government or a corpora-.

tion it is bound to acquire a tendency
for profit-making with the result that
little regard is shown for the comfort
and well-being. of the real workers,
that is, those who run that trade with
their labour in the physical sense.
They are moved by the consideration
as to whether or not the capital in-
vested in the trade is bring any
profit or, at any rate, is interest being
earned thereon. Then even a corpora-
tion,—whether it be run by the Govern-
ment or partly by the Government
and partly by the public—, comes to
think in terms of profit. I would urge
upon the hon, Minister that it is essen-
tial in the interests of the workers
that they should be represented in the
composition of a corporation. Where
tle number of Members is ten there
should be at least two representatives
of those who run the trade in

physical sense, by means of their
bodily labour. In case they are not so
represented there is a sirong appre-
hension and. a real fear that that cor-
gfé:a n may not be in a position to
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fully safeguard their interests e\&n
though it might be controlled by the
Government. Hence I suggest that
the. hon. Minister should look to it

that along with the representatives of
the Provincial and Central overn-
ments and of the shareholders,~—in

case a corporation sells its shares—,
there should also be provision for the
representation of the workers who con~
tribute to the conduct of the trade
the form of physical labour. It wi
have to be conceded that capital alone
cannot run a business. apital is
essential but then, at the same time,

labour is equally essential. It will
also have to conceded that
the workers’ own representatives

on the corporation would be in a
better position to guard their in-
terests than those selected by the
Provincial or the Central Government.
I therefore suggest that the Bill should
be so amended as to Rrovide that
among the members of the corporati

there should be at least one,—more

possible—, representative of the
workers. who actually run the trade.

There is yet another matter 1 wish.
to refer to. There is a clause in this.
Bill that the Government shall see to
it that after making provision for pay-
ment of interest on the capital and’
the dividend and for reserve and othes
funds the net profits are utilised inter
alia for the provision of amenities to
the passengers and welfare of labour
employed. I think it should be posi-
tively and explicitly set down in the
clause itself that a certain definite
percentage of the net profit is to be
set apart for providing amenities for
the passengers and a similarly definite
percentage for the welfare and good
of the workers. If you do not make
that amendment there will be a real
apprehension that whenever the Gov-
ernment might be facing financial
stringency, whether it a State
Government or the Central Govern-
ment, it would, while framing the
budget, try to reduce the expenditure
in order to make both ends meet. The
result will be that the share of those
from whose labours the profit is
earned, will be taken over by the
Government. The Government, of
course, has the right, in time of need,
to take over wealth from the people
who have it, but then the largest share
of the proflt accruing from a trade is
due to those from whose labours the
profit results. In view of this, it
should be provided in this clause that
a definite percentage of the net profit:
shall be utilised for the provision of’
amenities for the travemniepubuc and.
the workers. This should put down
in so many words for otherwise there:
is the apprehension that a corporation
may pay scant regard to the wellare:
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and comforts of those people and have
a stronger predilection for profits.

It has also been urged that this Bill
is opposed to some Article of the
Constitution. So far as I have been
able to comprehend the meaning of
that particular Article it only provides
that whenever a law pertaining to the
acquisition of the property of someone
is made the amount of compensation
shall be determined therein and that,
if this is not done, at least the prin-
ciple governing the award of compen-
sation or the mode of assessment in
that particular case shall be settled
and incorporated within the frame-
work of that law. So far as I have
read and studied this Bill I have found
that it does lay down the mode of
awarding the compensation but the
i;;rinciple for the assessment thereof

not given. Hence, just as objection
has been taken in regard to the Bihar
law relating to land reform or the law
providing for State management of
estates that it does not specifically lay
down the principles for the award of
compensation it may also be appre-
hended in the case of the present
measure that the people engaged in
this trade might raise that objection.
The people engaged in this trade have
their organisation and they too might
call this law in question in a court of
law. Hence, I should draw your atten-
tion and the attention of the hon.
Minister to this fact and submit that
this point should be studied closely
and if this Bill be found to have any
lacuna of that kind it ought to be
made good.

In the end, once again, I should ask
the hon. Minister to keep in view the
two considerations mentioned by me,
viz., grant of amenities to the passen-
gers and the provision for the welfare
of the workers. The basis thereof
should be settled within the framework
of this Bill so as to eliminate the
fear of a possible leaning of the cor-
porations, like the private individual,
towards undue profit-making, ignoring
the well-being of those who run the
trade with their physical labour. With
thiese words I lend my support to this
Bill.

Shri Alagesan (Madras): I congratu-
late the hon. the Mover of this Bill
on the advice that he gave to this
House regarding the delimitation of
the functions of Parliament and the
State Legislatures, and for his having
drawn the attention of this House to
the fact that the relationship between
the two is not that of the Supreme
Court and the High Courts. I am not,
Sir, one of those who believe in decry-
ing the State Governments from here;
nor do I believe in reforming them by
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indulging in outbursts on the floor of
this House. Nobody will claim that
all wisdom is centralised and concen-
trated in Delhi and is not to be found
elsewhere. If at all there is any differ-
ence, it may be that it costs the nation
a little more here than elsewhere. The
hon. Minister, having made these
observations, went on to make further
observations which, I am constrained
to say, do not give credit either to the
intelligence or the sense of fairplay
of the State Governments. Sir, he
says that if restrictions are placed in
the way of road transport undertakings
in the shape of Corporations, then the
State Governments may not take
advantage of it. He says further that
if principles of gompensation are laid
down in this Bill applicable only to
State transport undertakings run by a
Corporation, then the State Govern-
ments will think of nationalising road
transport by other means and not try
to establish a Corporation.

Now, let us examine whether the
assumptions on which such a line of
argument is based are correct. Let
me, at the outset, tell the House that
I am not at all opposed to nationalisa-
tion. I say this lest I should be mis-
understood because of the remarks
that I am just now going to make.
Firstly, I want to know whether the
Minister wants to give a sort of induce-
ment—throw a sort of bait—to the
State Governments by making this
measure as acceptable as possible to
them and by removing all that he
considers to be objectionable features
from their point of view. If that is
the reason, then why should he take
the trouble? It has been said on
several occasions,—even when the old
Bill was introduced in the Assembly
and discussed in 1948,—that this is
only an enabling Bill. If the States are
going to take advantage of it, they
will certainly take advantage of it;
otherwise, why should the Government
of India bother? Or does the Minister
think that this method of running the
road transport by forming a Corpora-
tion is the best method? If that is so,
he should frankly say so and impose
his opinion on the State Governments.
If he is not willing to do either, then
the best course would be to make the
law as reasonable as possible accord-
ing to our lights and leave the State
Gover':lments to take advantage of it
or not.

Secondly, he seems to assume that
he is willing to be fair and reasonable
but the State Governments may not
be so. I should like to know whether
there is any basis for such a misgiving.
Do facts or past experiénce warrant
such an assumption? Here, I should
like to cite only one instance. Some
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time ago, the Madras Government
thought of nationalising electricity
undertakings. Tney brought forward
a Bill for that purpose. In the Bill
they elaborated the principles and
manner of paying compensation. They
laid down as many as four bases of
paying compensation and the owners
of electricity undertakings were left
with the choice that they could choose
either one or the other of the bases
that were mentioned in the Bill. Even
the owners of the electricity under-
takings felt that they could not have
got a fairer deal and naturally they
were satisfled with it. When that is
80, I should like to know whether
there is any reason for assuming that
the State Governments would not be
willing to pay reasonable compensation
when they take over transport under-
takings. I belleve not.

Thirdly, I should like ta know whe-
ther the State Governments will be
scared away only if principles of com-
pensation are laid down in a detailed
fashion. As it is, except Bombay the
other States who are now running
these transport undertakings run them
as departmental concerns. They do
not even ask the Centre for financial
aild. They are able to get all the
finance they need themselves. But,
Sir, if they are going to take advan-
tage of this Bill and run their trans-
port services by this Corporation
method, then as my hon. friend Mr.
Sivan Pillay pointed out, they will
have to consult the Central Govern-
ment on each and every matter. They
will have to take the permission of
the Central Government on various
matters. Is this a pleasant prospect
for them? Is this not sufficient to
discourage them from taking advant-
age of this Act? So, where is the
point in assuming that only if you lay
down the principles of compensation
the States would not lke to take
advantage of it and would run away
from this Bill? Hence, Sir, I beg to
submit that it is no use taking shelter
behind the State Governments and
trying to evade this very important
question. We cannot make the State
Governments an excuse for having
failed to do a thing or for our un-
willingness to do a thing. The best
thing would be to lay down the prin-
ciples of compensation as even the
State Governments have done In
several instances.

Now, Sir, I should like to remind
the House of one thing. Many of the
provisions of this Bill have been bodily
taken from the Delhi Transport Autho-
rity Act which this House passed some
time ago, and the clause relating to
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compensation has also been reproduc-
ed here by the Select Committee. Sir,
in that Act the manner and method of
paying compensation and the principles
of paying it have been left to be
determined under the rules that are
going to be made under the Act. I
think by now the Central Govern-
ment should have made those rules. I
do not know whether they have
actually made them or not. But if they
have made the rules already, where is
the objection in incorporating them
in this Act. After all they have had
time after the Act was passed to think
over the matter and they should have
framed these rules after mature con-
sideration. If that is so, why not in-
corporate those rules here. What is
contemplated in that Act is contem-
plated here also. Hence, it should be
very easy for us to take advantage of
the previous Act and to incorporate the
rules that might have been made under
the previous Act in the body of this
Bill itself. Sir, I am quite sure that
if the hon. Mover of this Bill had been
a mere member of the Select Commit~
tee he would have certainly drawn the
attention of the Select Committee .to
this and seen to it that the rules mxade
under the previous Act are incorporat~
ed in this Bill. L .

I am glad, Sir, that the hon. Minister
has promised that he is going to' bring
in a separate piece of legislation
covering all kinds of road transport
undertakings for the purpose of payi
compensation to them. But I s
think that when we are considering a
particular measure, when we are
thinking of nationalisation in a parti-
cular way, it is better we think about
it and lay down the principles about
it. Sir, referring to the arbitrary
refusal of permits to private parties as
an effective method of ousting them
from the fleld and bringing about
nationalisation and the various abuses
that are indulged in, the hon. the
Mover has said that he is going to
bring in a separate Bill to amend the
Motor Vehicles Act. That statement
is a very welcome one. I also find that
the Select Committee has omitted the-
original clause 40, on the ground that
they want to have all these things
considered when a separate amending
Bill to the Motor ehicles Act f{s
brought forward. Sir, in this connec-
tion I should llke to say a few words.
In clauses 17 and 18 we find that they
have omitted a reference to the pro-
visions of any existing law in the
States. I do not understand why they
did it. But in the same section you
find sub-section (4) that says that
nothing in the foregoing provisions
shall be construed as authorising the
corporation to disregard any law for ,
the time being in force. Having con-
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gm Though I should congratulnte

the Srlect Committee on the many
good. changes they have made, I am
only sorry that they have failed to
take advantsge of the previous Act and
omitted to imcorporate in this Bill the-
psingiples of compensation and the
manner of paying it.

br. V. Subramaniam (Madras): I'
support the Bill whole-heartedly for
the. following reasons: firstly for better
amenities to passengers, secondly for
security of service employees, and
thirdly for fulftlling the national aspi-
rationg of the people that certain seér-
Yil;:ren must be nationalised in the coun-

Sir, I have been very closely
ing to the debate so far. Many azree%
at least by way of lip sympathy, about
nationalisation. Some approved of the
Bill. But for me there has been no one
to voice the views of the passengers.
I the history of the plight of the pas-
sengers umder private-owned bus
sepviced is to be read, it would be awtul.
The passengers were overcrowded and
the private bus owners were charging
own rates. Then there was nro
security of service for the drivers,
conductors and the other staff. On the
\vhole the service was not good at all.

By adopting the method envisaged i
the. BllL uniformity can be brought
about and the State will in a way be
taking some responsibility for these
services. Previously, the Railways
were run on the basis of private enter-
prise more or less, Now we have made
the Railways a cent. per cent. State
segvice. We have to view the question

of these bus services in the same light.
’I.‘here are at present, so far as I have
been able to get information, nearly.
two lakhs of buses on the roads. This

is mot @ transport system of a small
itude: it is a huge concern. Unless:
it organized om proper lines and
put undcr a well-organized system,
this road transport service also will
induecourseletabadnme The:
puj have more or less lost their
c in the private enterprise,
st on certain limes. I therefore
teel that it is at the right moment
that the State has taken the responsi-
bility of bringing this measure.

B, TR
wi M wi o
th‘:t this transport system or w

motor vehicle will come under &
special category of property. This is
no,t a prom like a house or a build-

. To me, Sir, it is a run-

::bg {t over, the compensation cen be
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fixed only on the basis of the mileage
Which has been run by the bus. This
matter is to be decided by the States
according to the circumstances y
agreement or by arbitration. And that
has been already provided for in
clause 39 of the Bill. Clause 39, when
it is put into operation, will work well
and we need not bother very much
about the question of compensation.
Equally so I do not want to say that
the present bus-owners should be put
‘to heavy losses. No doubt the compen-
-sation will be arrived at by agreement
or by arbitration, and it will be atrived
at very easily on the basis of mileage
-already run.

The other good aspect in this Bill is
about the development of a fund, by
setting apart a portion of the profits,
for the malintenance of roads. So far
‘we are getting under the Petrol Tax
:some six or seven crores of rupees. The
eondfition of the roads has to be cared
for first. Unless a specific fund is also
<reated from the profits that will acerue
-out of this, the condition of the roads
will be very bad. A good portion is
‘to be set apart, but no deflnite por-
tion has been set apart in this Bill
for the improvement of roads. I would
advise that for every thousand miles
of running of these buses or transport
services, a definite amount must be set
apart as a first priority charge for the
;aad Fund. Unless a separate Road

nd is specifically kept, the roads
cannot be developed or improved.
There are 80 many thousands of miles
of roads in the country, particularly
village roads, where improvements are
needed, bridges have to be constructed
and so on and they are otherwise to
be cared for. So the first chatge on the
profit which these buses make should
e for this gurpose, so that 'a large
amount may be set apart for the main-
tenance of roads. Though there
some reference about the fund for
roads it is not very definite as to how
much of the fund will be set apart for
the maintenance of roads.

Since there is great scope in this
country for road development and
transpoft development, thefe is ho use
in quarrelling over small matters as
the question of compensation and so
on and so forth. The %&::e Govern-
ments should without de
establish these Corporations. Theére
plenty of space for development. They
can at once bring them into being. If
they find it very difficult to enforce
this system throughout the State, they
can divide the State into several dis-
tricts and for each district a small
separate Corporation can be created,
so that the road transport ﬁnn
be made a permanent servite just like
the Railway service. Sir, with these
words I support the Bill.
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(English translation of the above
speech)

Giani G. S. Musafir (Punjab): Sir,
the Bill now before the House cannot
be of much use unless some suitable
amendments are made therein. The
three main points brought out in the
debate are nationalisation, compensa-
tion and the question whether the rules:
should be made by the Central Gov-
ernment or this should be left to be
done by the State Governments.

First of all I shall take up the ques-
tion of nationalisation. Those who:
have spoken in support of nationalisa-
tion have stressed two points. They
have urged that it brings material gain
to the Government and, secondly that
the service tends to become efficient.
I think and submit on the strength of’
my information that if, just at present,
these two alone were to be taken as
the moving considerations then
nationalisation should in no case be-
resorted to. They have mentioned*
profit. 1 feel, however, that the people-
generally suffer from a misapprehen-
sion on that score and our Govern-
ment and the Minister concerned are-
also labouring under a misconception.
We have only one method of estimat--
ing proftt, viz., the amount of money
made in a certain number of months.
But we do not take into account the
other factors. I remember how, when
the Congress Ministry came to be
formed in the Punjab and we had our
popular ministers, many amongst us,
the workers, who had heard people say
that the motor transport was a greatly
paying business and that the
public carrier trucks were a at .
source of profit, thought to them-
selves that they too might obtain
permits and start transport business.
The popular ministers granted them
the permits and they started the work.
They set to work but they did not con-
sider the depreciation factor with the
result that their trucks have since-
broken down and are lying idle and
they know not what to do with them.

Here I should cite an example. A
question Was asked here in the Parlia-
ment on the 19th March, 1949, by Shri
Sidhva in reply to which our Minister,
Shri Santhanam, stated that in the-
case of the Delhi Transport Company
a profit of ten lakhs had acerued In-
ten months. The amount of investment
was put by him at about 63 lakhs,
which had ylelded a profit of ten lakhs
in ten months. Apnarently ten lakhs
sounds as good profit but it does not:
take into account the depreciation:
factor. The average age of a bus does-

.
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not exceed five years which should be
taken as four years in the case of the
Government buses. Besides, this
.amount includes neither interest nor
‘the Provincial Tax. If the deprecia-
‘tion alone of the buses were to be esti-
mated it would amount to more than
12 lakhs of rupees. Thus the apparent
ain of ten lakhs disappears in the
orm of the buses that go out of order
and become useless. An hon, Member
irom Bombay side, who spoke before
me, stated that the Bombay Govern-
ment had made a lot of profit thereby.
Had he said it about Ahmedabad,
<which {s a small Municipal Committee,
T might have conceded that assertton.
When, however, the Bombay Govern-
ment comes to consider all the factors
they would discover that what looks
ke a profit would cease to be so
when all the factors are taken into
-considération.

The other argument is that nationall-
sdtion would bring efficiency in ger-
wvice. I.et us examine that aspect of
the question. We -have before us the
-efficiency of the Dethi Transport Bus
Service. There are many routes in
Pelhi which are just routes in name
for no bus plies on them. This may
be asked from anybody or let any hoh.
Member, if he so likes, see for himseH.
H you have to go somewhere by bus
the journey from one place to the othétr
4s likely to take you half the day. If
this is not so let them contradict me
by all means. Thus we have the exam-
ple of the Delhi Bus Service before
us and I do not think one need cite
any more examples to show how far
this claim of efficiency helds good in
the present conditions. In the case of
Bombay it ‘does look like being a
profitable business but then it has not
been considered that instead of 9 pies
per mile the fare charged is 12 pies
per mile and in places 13 pies per
mile. But, as I have stated, in spite of
that, when calculations are made later
on it will be disclosed how far
nationalisation can be a profitable
position. Those of the hon. M rs
w%mo want to have this Bill amended
‘have also made it clear that every-
body is in tavour of nationalisation in
principle. The opérators and the trans-

ort people too admit it. The Confer-
-ence which took place in Delhi only a
tew days back was attehded by te-
‘presentatives from all the States. They
oo stated that they were in favour
<! the prineiple underlying nationali-
-gation. They all wanted—and I am
4lso imclined to agree with thém-=
4hat the turn of motor tratspoft
should come ot a later stage. It s run
by o s with schfity meitis; some
tave just ofie bus - the help of

.
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which they manage to eke out a liv-
ing. Nationalisation of this trade would
affect a very large number of people.
Lots of people would go out of work.
I would urge that we might choose
for nationalisation only such trades as
do not affect the people at large. I
am of the opinion that whatever steps
our QGovernment may take in e
direction of nationalisation of road
transport should be taken slowly be-
cause it is going to affect a large num-
ber of people. Any actien which is
likely to affect adversely a large
number of people should be taken
gradually and after due deliberation.
In this connection I have by chance
come upon a sentence in a speech bt
Sardar Patel which amply bears me
out. He observed:

“To accept the principle of
nationalisation is one thing, but
1o straightaway put it into opera-
tion withoqt considering the con-
sequences is not nationalisation
but liqug’dation of Government
resources.

What 1 mean to say is that if we
have to proceed in that direction we
should do so gradually.

. The second point I wish to refer to
is compensation. This is a question
which must be considered for unless
this is done we shall not be achieving
anything useful.

[SHRIMATI DURGABAI in the Chair]

Referring to Bombay and Ahmeda-
bad an hon. Member has stated that
since the transport people have already
utilived their permits for three years
the question of compensation does
not arise. In view of such expressions
of opinion we should go a little into
the history of motor transport. This
permit system came to be introduced
in 1939 and 1040 but these transport
services came into vogue in 1920 or
even earlier. At that time ple sold
oft their ornaments and 1ahd ahd
invested the sale proceeds in this
business. They devotéd themselves
wholeheartedly to this business and
spent large sums on it. At this time
it is not a question of permits alone.
What we have to see is when was this
work started and how was it develop-
ed. When the question came up during
the Britith regime it was .stated on
behalf of the Government, at the time
of the passage of the 1939 Act, that
the permit system that was being
introduced was simply aimed at regu-
lating the service, that there was no
intention of depriving anyone of any-
thing but that the intention was, in a
way, to :eg&lgte the whole affair.
Accordingly - then representatives
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of the people agreed to it. An objec-
tion had been raised then that it was
being done %o benefit the railways.
To this they replied that the measure
was not intended to benefit the rail-
ways but simply to regulate the sys-
tem, to the mutual benefit of both the
public and the operators. Thereafter,
when a white paper was published by
the Central Government in 1946 it was
laid down therein that the shares of
the proposed corporations would be
divided into two categories, viz.,, one
category for the Government and the
other for the operators. The Govern-
ment category consisted of two agen-
cies, one that of the railway and the
other that of the Government. It was
stated that 51 per cent. of the shares
were to be taken by the railway and
the Government jointly while 49 per
cent. would belong to the operators.
In the present case, however, I find
that the operators are not at all being
considered. No regard is being shown
for the fact that they too have a hand
in it, that they too have devoted their
time, energy and money to it. They
have just been ignored.

The Report of the Select Committee
with regard to this Bill elsp recom-
mends unanimously that the question
of compensation should not imn any
case be lost sight of. They have also
stated in regard to the State Govern-
ments that they must not take undue
advantage of the provisions of the
Motor Vehicles Act of 1939 and thgﬁe-
by cause inconvenience to the public.

The third point is whether the rules
relating to the award of compensation
should be left to be framed by the
State Governments or should be con-
sidered here in the Parliament and
promulgated by the Central Govern-
ment. I, for one, am strongly of the
opinion that the rules relating to
compensation should be framed by the
Central Government. So far as the
State Governments are concerned
wish to state explicitly that at the
present moment various systems
hold the field there. An order had
been issued that permits should be
given for three years at a stretch but
then a circular was issued later on
at places which laid down that tem-
porary permits valid for four moaths
only would be issued. The motor
transport people represented that
that was not proper and that when
once the Government had decided to
glve permits for three years they
were entitled to rest in peace for that
long. But with the issuing of the
second circular temporary permits
holding good for four months only
began to be issued. The operators in
the Punjab met in a Conference at
Rupar and demanded that the Govern-
ment should, as already decided, give
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them a three years’ guarantee and the
assurance that their permits would
not be cancelled before the expiry
of three years and that if and when.
the question arose again they would
see to it, They laid great emphasis on
that point and after all it was an ordi~
nary affair for when once they had
decided that permits be issued for
three years why should they change

_the period to four months later on. At

first they said they would be giving
permits for tbree years but later on
started issuing them for four months
at a time. And then the permits were
repewed in some places but not in
others. Thus, different conditions are
obtaining in different States. The .bus
operators canpnot be sure about the
exag position and cannot work pro-
perly.

The only solution in my opinion i
this that the whole thing sgould b:
decided within the Parliament itself
and the Motor Vehicles Act of 193¢
should be amended appropriately so
that there should be no room left for
doubt. This should be the very first.
step the Government should = take.
Thereafter nobody would be left in
doubt as to in what manner the

overnment proposes to proceed in the
matter of nationalisation. That would
be the proper procedure. Hence, I feel
that the Motor Vehicles Act of 1939
should also be amended on the lines
of Sgction 47 of the British Parlia-
ment’s Road Transport Act of 1947 for
this is bound to be of great help.

In this connection one thing is quite
obvious. If the Government svishgs to
nationalise motor transport it has a
big job to do. Ours is a vast country
where the roads as also the system of
road-making are so poor that we find
that even some of our fairly big towns.
even those which form district head-
quarters, are inaccessible by road.
There are also tehsil headquarters or
big towns which are provided with
schools and colleges, post and telegraph
offices and all other amenities but
are not approachable by means of a
good road, You cannot have access
to them for want of good. metalled
roads, Here is a big problem con-
fronting the Government. I think, if
they want to make the experiment to
run their own buses and to take the
transport trade into their own hands
why should they do this experimenta-
tion on roads which already have that
work going on on them and where
people are already earning something
and mainteining themselves thereby.
It is not essential for them to take
over these very roads to make 8
start with. They can construct new
roads and create new avenues for
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transport. Thereby they would know
by experience how far it is a profit-
able trade and in what manner it
should be pushed forth. This would
satisfy the operators and also help in
the realization of the Government's
intention. Later on when the question
of compensation is decided the Gov-
ernment can take the other steps and
proceed further.

What I mean to say is that this Bill
should be so amended and passed that
it should be good and useful for every-
body. It should not be hurried
through. There are many other things
{n this country which call for greater
and more urgent attention. If at all
they wish to attend to this subject
they should do so on the lines sug-
gested by me.

srer: @A, W faw
{Bill) & &g 9t ¥ & FTTTTAE
7 AT T AWE AT
Fr & freg Na@yad z@e @
) § ag wg § fr aediawe & afom-
ey HAqH (monopoly) dar &Y
o) & s widrad dar g T F A
H\aF ¥ 7% T § A 7 g
(service) fwedl w=8l @ §
F1Y FAT 0T I d= g F
w A 7 | 7 g9 § T ®
2 afcnikas gfe yom g7 XA 4
& gad g age go S frark
wrd | ¥ww w@ @aENe F 9@
§ o syragifes g, T¢ TEAE
& &d qar aodr § 8 gl 9 1y
targm Al § fr. g WA A R
quzcsed ( free enterprise ) AT
qTEde gezeIrEw (private enter-
prise) T [N & ¥ frd o
HrHqw wX | TfEw AT AT Q-
sTEor forg wwre fagam &, foaw seTe
g Wty w¢ @ &, I F @T ¥ AW
78 M@H QT & R ATRAT QEeITEw
e A ¥ fod wTEAT €, W) TUETITEN

kg afya ;1 aga a7 frw & e
& 13 7d) o € fF 2w 9 Tw AT
Fr wod) q@ WEAT & fv TR F|W
FT Ae G Tra< a7 ( National
enemy No. 1) &¥ & Ie7 oY Feu
£ qg WATHT FAH FT I T §, AW
fafi F< AT 71 IT § HET AT §
Q1 AEY 3T TG F w197 § AT AT FGY,
EIM 9T SAM TRY g4, AW
A &1 qg ¥qfa § forg ¥ 8% 7re-

.¥fer (Black marketing ) #icg

g7 QGG TG & 13 I TR
T TR QAT wed € v g

qg ga ST Tifgy F 3 7 AN @@

£ afc 7 wigde feF g aq =W
IE § T NQAE, I g9 qfsq
R I g A gafer @ sxwag
§ ol Ane foww (fix) W W
¢ fr fog & Sar wRr ysgrEr
awr gries & a& afc rET ¥ WEr
am grfes £¢3 ¥ fod ag ag v v
FAE

qRAgTaE A ge A v -
il & faw afi a1, s 9@ Ffe
gri & 1 A gt faw gfa 1A 8 gt
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W F g1 SN FT BragT AT § AT
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ST F @Era A o A wE) o) §
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T, ST aroFs St saTe A gred
& frag sr@far Q) arae ) awe
IEA A€ § IT oA | 9 AW A
sl |

W qIA F  greniaiawe
{ psychological ) wgm 0 € 1
99 w1 wwfas g5 ag § 5 e o
g7 at ae¥ (One World) # =raf
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§ aagw TR §fe gwR =W,
Fard oEed) A ST A acfador
( services ), ¥ ¥¥ SFIT M &Y
fir frasl a9g & g2 OF #1 4g Twg
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FEQTEN T T T FA X
TN FG T O FIAFATE N A
¥ ¥ F Ig AggE g Aifed e
Iq ¥ Y TEE TF T8 A #)
g B A FIC T TE@ T
g Ear § @ T IF A TEAA WY
YUY qEET T FC, FGAT ATHE
A3 WA W AIA AHFHIT T TR |
7g T ATEAT QUS| A el
7g fix affow qEETEN AT AWH-
sreiaw  ( nationalization ) &
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A wh ard fowad & W@ €
#re fagiawe faeehl o) a6l & TR §—
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W wff §—IW W1 T W HTCT TG
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F&¥ Qa1 o qw A I AF QY
@ § a7 N OF @ W eww § )
Tg T FANIA FTEETE 75 NN
q @ e

W Ao A e g E R
w7 i & a1 73 § 7 @T ¥ aorry
7g 3@ N sravas & R o gleerd
A o <@ §, 9 wghed A o ) g
ot wifr fradl & ag A1 wwre A
g ar adf | fow Ewe¥ o3 gw sy
FH T AEY § 78 5w THIT 9
g ag A\ A& ATEw §

aga qr faai F agt ¢ ag7 @1
Wt ¥ w6 F g § agw 9rd
T w4 § | & fF gxomrT ¥
g ®ndf A, & wawar g 5 ozt qw
T I g fF agi ™ qeRg ad ¥
wraw adw (Buses) ' u¥ fegrd-
#vz (Department) # aY< g swrarar
o1 vgr § | ¥ gwwar g fr forear ard-
¥ (Mileage) w2t ®ax (cover)
fovqr orrer € wai ¥z 7w (Govern-
ment Buses) & wfd & gwAr
arédw e A fisd) v ¥ e
wa< fegr arar & 1 € awr Rror v
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wg¥ oo A € gt X werd & 7
Taf & 1 ooff feat 7 deeiam A
fagegcrars § T BT q1 AT 9T R
yr¥z geesew (Private enter-
priso) & fed arewrd ww & gra TwAT
a1 7gi A ag g gk v meAe
QY =i fawe o) e ¢ A H
IR WA TEE AE T @, Wi
I w1 wrf fewmar aff fe 7g ww
xh g, vz TN AT I A fired
§¥=wd (Passengers) fod wrdwt
&< I & wrq dar gavy fegr o |
qaifec 3-¥ frae ag d @ ae)
A T & A/ TR FAT
R @ 4, WiF agt /| Iy
¢ fr v & w9 faegs Fver waly
T | T WAL I § HAC T ARG
e ¥ § A @ W Ayl W o 6
£ T3 oy 9r© ¥ aqd 7 A5 Ag €I~
wmar § fr w6t *t qw feqdde A
e 9T A% I WS Fr qear § W
WL ReTar AT gRar § | @
fod agr ¢ o qg Swrd wwe ¥ 1
g fr 3 & s o e o #@A
H Qo ST TR FT TATH T, Ig AT
W& F¢ A qifw a9, wdife
v g9 w6 ¥ § wen g feerk

sgifis. 78 B W —fefi faamw. e

(Depreciation cost) wmf wE
& wg aga ww ort ok § ot o el
AT 9§ F AT %S W TG 1
¢ W Y agt T wxfaw A ar
¢ %g faege. woa N o @@ § e
R werat ¥ fsd Wk wrow oy §1

W ¥ e Iwene. ( Nation:
alisation). Thwwor ¥ fe-
T 3 - wr oo § T
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fe e @ zFwde (Transport f
¥ gweT & qUC THE AR o4 § |
AT QA e, @ w1 fawm, @
F TR FTC T F1 UL | TE A1
TFTC ¥ oY (R § ¥ ¥ s U
o @@l (Harmony) dar
A wifigd | agr oY qre o) @ fiw s
oF feardiwe uw e quiaT SR
¥ g 7 § O qEU W O F
9 F A § A W Fror o
TF FER & &9 Agf g qarar i oW
T & Frat A qfF w3 & o
% 5@ & gfa e Qi) § o gaw
&27 B & | TrEE A AR W Y W
fos & s & =t ®@ N @
T I&G & T @ |

dar f madin o0 T &
wonier fr ag ow wdfafen fae
(Enabling Bill) & arc wgw o
whw £ fin o i w1 W R )
oy gRY g, T 0 woRk T w
. § | @ foR gv S wy T
IE FC X W} T A A& grER W
FAE R FRE I T
I Y987 IX § f e Tg At
tw (Corporation) a@ awmw
Ty A T G, S S oy -
TR FAAT ATEA &, 99 BT TR aF-
¥ qw ¥ Tw g9 §, 3T N e,

W g R F o Sy TG T

W o | 90 & AT § TAwr Sefere
i W T\

o oR.E faw g wwwar
facfor ) TwHH I W
fawt w1, smw @ wwr §
arg @ am @t grow (House)
w181 ¥y 7% & fe wror O dJ@mowe F
qficfeny. * wy v fade wifofe §
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¥ ofcfeafe 7z & f& Tl TSw AT
w0 A FANT G F qRwT TG
! o8 wraew, g0 4N w1 Fww
© AYoE & 1 AT T" 1 & g € o
FEETA AT ggi 9 ) & 9
(Party) age a3 agaa 4§ 1 I3 T¢
afcfeafa ghmar smaw @, 88T R 99-
"4 ¥ & 7 § 1A (Demo-
cracy) ¥ ¥R gEWE aT@d| @
Favsmmee A 1 A @A
gvar € fe &0 F1€ ow o wew
TR AT AT A9 Ffuwrd & o
07 FFIT ¥ wear Ifg T |
FIT F1 I wfqFIT § A< 37 AfgwIT
F 7 WE FAr AfgT | gW AR
#, safq F¥0a & asg g §
AT TF g, 7@ a7 F wiE-
g9 AT AMEd Al I9 qrawm
F1 gH AT @ F J0F qgAT TIfgd )
39 &1 @A g7 wANT 7N wEEA
A ST KA, F GF A9 F AT9TE
f& forer gw miawed) (Sovereignty)
FEE, a8 T AR ET T g A A Q-
T U F AEHA F AT E |
AT Fragwed) —guraar—agt 0 g
e & 1 geeae faearaget faator—
TF TER 9 Jasfrag -8 AT §)
w9 & 7Y feafee (Spirit) & aT ad
AT ¥ G § T g § 79 F) @Y
g2 s o AT At F afewrd §
& 97 NG F Iz gAT gH A Y,
394 g4 99 #1 5% &1 (Full scope)
W owfgd 1+ ww 3w ¥ WA
Qe wifgd | 9@ H ag F@@r g,
A FIAT F g O, IR
@O AG & gy 7 A A gw A
) NF v A g, Q¥ g7 q|r s
g f& gw ST & T w1 o
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FAE | T IT K qEew F Q&
war ora R oag & o e
(Conductors) st  gréecd
(Drivers) # 3% % ag a&{
Arwfeqt ¥ dfer 78, ot ag IfeaAd
N | qg TR F ¥ Sl & Awd
frefl gat Wvi w sa) S AU’
< qwe FAr N A A ITH L,
T, qu F< gy I & fod agH
A7 ¢, TR ford g@Q DI & 1 T WY
T Y o1 v § 7w famr T
o7 g & graew § uw fafer
THT &) wegAr vEy §, gu e
g i vax § it S awEl
¥ o agt gy Q) N ar €,
A & gawer § i g7 qrd fial §
Tg FFEEEar Ag N | w7 fed
TS GIEIT F1 %Eq Eyar ar 7 agr
qv ¥9 ard § faew qifgr s fw
£ ZIIT F BN SN & F9 AT
A ¥ FIC LF THIT F) qK A
gfee & @ orar € 1 d|r wAE grT
¢ fr fag THIT /7 AW T A T
g1 ¥ 81 ara ¥ AW A &, W
Ay F1 oW &7 N ge@ A E, /W
qz TR § &7 I g § |
Fq9T § 1agr FAT aoE A @rd
arf § 99 ¥ g% § gl FOR Agr
Aoz & 1 war & wfafafe 7> & a7
w7 A4 § | W (57 IT% g
F @ THI KT G2 FT AL &qT6 §
3w TE

¢ ¥ a7 9 AN AT £ ™

- g, 7% g™ | § $9 {auy &g

q&t =rgar | AR frr =R AwEeg e
F ogr 5 oF oy @A wEAr g
g, 39  ®rf wrmrdyTw (Gene-

216PSD.
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ralisation ) #Aw @ faFreAr
w1fgd a7 & ¥@ ® Arar § A 5N

7MY T A wSAT FT IGH oo
foar I8 waa & @eaeq § H 4 FEAT

- wTgT g f ag aowrd aw 41, w@fed
A wEF) AL 92 qrfem A€, ST
aTEAT I A A wraE 9T N qefew
F 71 9l | ¢ Hiftae ( Anti-
Social ) @it &) a9g ¥ €W A
N wzmd 1 9N §, e e
@41 & qerfad § aoFQ) 996t 7 g
w7 1Al §, wifw &7 § amF ANz
faarr fash @@ @ & e qEr
QA & a7 TR T9 7 Fw oA
AF o) (AR F1 qRT AEGH
T § | 74 fod gt fa At -
Y F FEEHF GO § ITF, ARE,
73§ FFTYN 9T QT fAw g wY,
TR GHAZIT GHE AT A 7 A0
feg & 3% wwd, w1 &9 w1 QU
9 IT HY gH AYFT ] | 7 A% & qIY
¥ 7w fas &1 awdq w7@r g o

{(English translation of the above
Speech)

Shri Heda (Hyderabad): Sir, the
most important point covered by the
Bill now under discussion relates to
the nationalization and the most power-
ful argument advanced in opposition to
nationalization is that it creates a
monopoly which means rise in prices
and comparatively less efliciency in the
working of the service than may reas-
onably be expected of it. This is the
most important argument and, taking a
realistic point of view, one feels much
soundness about it. But a probe into
the details and practicability of the
logic convinces us that we have no justi-
fication to adopt either the monopoly,
or the free or the so-called private
enterprise systems to the exclusion of
one another. But looking at the pre-
sent state of this private enterprise and
the way it is progressing one comes to
the conclusion that this sort of enter-

rise is private merely in name only.

timately this too sets up a sort of
monopoly system.
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Sir, trade has made considerable pro-
gress during the past 25 years. Before
this competition used to provide much
of the incentive for free enterprise.
But this is no more the case now,
Cornering the market—that is to say
to hoard all things and then demand
exorbitant prices is a new reality one
comes across everywhere and our coun-
try has been suffering grievously for
the last ten or twelve years. That is
why we are all agreed to counsider this
craze for profiteering our Natioral
Enemy No. 1. particularly when it is
regardless of the overall interests of
the country and is nmindful of the
Nation going to the dogs. A tendency
of this sort is responsible for black-
marketing and such other evils. So
we must be clear all along that the so-
called free or private enterprise is a
mere shame. It remains neither free nor
private. The businessmen become
organized whereafter *hey fix the prices
so high as to bring them large and
maximum profits. To earn huge profits
they can do all these things.

I need not explain that a business-
man possesses no hea:-t, he is all snd
all intelligence and wher= there is only
intelligence, none cares for others’ in-
terests nor one cares to see whether the
country is served or not. The sole
object in that case is to think of huge
profits for ones own self. All that is
said of private or free enterprise might
be true for the last 25 or 30 years
before but in the modern context of
business conditions when we are con-
fronted with the ‘cornering the mar-
ket’ doctrine. they simply do not fit.

There is also a psychological aspect
to this issue. It is with this fee
that we think of one world or the worl
brotherhood. We wish that our com-
merce, industry and services should all
be so managed as to make one feel his
indisputable claim to them all and give
one the confidence to be competent to
set things right to some extent where
they may be going wrong. Along with
this one should feel that the treatment
meted out to him is that of a gentle-
man and in case of its absence, he is
not constrained to suffer silently but
should have implicit faith and realize
the existence of his rights. This state
of affairs cannot be brought about in
a private enterprise but it exists in a
public or nationalized enterprise.
These days we hear so many com-
plaints about buses and in particular
regarding the Delhi buses. Fortunately
or unfortunately I am not acquainted
with them. Anyway the main reason
responsible for these complaints is that
those who travel by these buses realize
that the buses belong to them und any
criticism that is made regarding their
working, therefore is hound to improve
their working. When arrangements are
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of this type then a person in order to
assert his right or in his own interests
is bound to criticize. No such crilicism
is made when any defect or shortcom-
ing happens to exist in a private enter-
prise. Firstly it is so because one fails
to realize whether he has any rifft to
criticise and secondly it resuits in noth-
ing good. I, therefore, even consider
the criticism being imade here as a
sign of health. I do not regard it as
a sign of our weakness.

Alongwith this instead of showing
our concern whether the prices rise or
fall we should also be watchful to see
whether the amenities or service being
rendered to us are adequate and worth-
while. We must also see that the ace
complishment is of the requisite stand-
ard or not.

Many friends have spuken on the
existing motor transport system prevail-
ing in different parts of the country.
Sir, I come from Hyderabad and I
think most of the Memhers are aware

of the fact that buses are being run
there for the last fifteen years by a’

Government Department. I think. in
mno other State so much rvad mileage is
covered by Government buses as is
«done in that State. There is not a single
big district in which Government buses
are not plying. A certain small part
of Secundrabad was left for private
enterprise for running buses along with
the Government buses. There the
people did not like to board a private
bus even if it came two or four minutes
earlier, because they were not sure
‘where the bus would stop or how many
passengers would be taken in or how
they would be treated. People liked
to wait for Government buses because
they were sure of wetting good treat-
ment. This kind of feeling is there in
the people for the last fifteen years and
they have experience of that The ex-
perience of last fiffeen years had shown
that buses could be run like a State
department with profit and could be
sufficiently extended. Doubts have
‘been cexpressed that the profit of ten
lakhs in ten months which has accrued
to the Delhi Transport Service is illu-
sory. because the depreciation gost has
been calculated much Jless and there-
fore. there will not be any profit in
future. There are no reasons to ap-
prehend such doubts.

There is another important reason
lor nationalisation. There are four as-
pects of this transport problem. Roads.
railways, air and water Transport.
There should be harmony among these
four modes of transport. But here if
one mode is controlled by Government
‘the other is not and therefore there is
nou harmony between them. Instead of
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helping each other in the completion of
work, they begin to complete with each
other and thus confusion arises. In
fact, there was no need of discussing
it in that manner.

The Hon. Minister has said that this
is an enabling Bill and it is merely a
co-incidence that snly we can make
legislation to that etfect while State
Governments are 1:ot empowered to do
so. Therefore, we are making their
task easy and removing a hindrance
from their way. Jt depends on them
whether they' want to form corporation
or not, but we cannot stop those States
who want to form corporations. How
can we interfere in their work?

There is a problem towards which I,
would like to draw the attention of my..
friends and the whoie House. The.
conditions prevailing in the country are
such that there is complete accord
between the Central and the States’
Governments. It might be due to the
single-
party both in the Centre and the'
States. But we should not think that
these circumstances will last for ever.
In democracy, Governments change
very often and sometimes there sare
metamorphic changas. It is possible
that a State Government may come into
power which would like to fight with
the Central Government for its rights.
The State Government has a right to
fight and it should make use of that. We
should be cautious from now as to what
methods should be adopted to achieve
complete accord leiween the Central
and the States’ Governments. Bearing
this in mind we should forge ahead.
Taking that into consideration, I agree
with the Hon. Minister that the thing
which we call sovereignty neither
vests in us nor vests in the States’ Gov-
ernments. Now-a-days, there exists no
complete sovereignty. The prevailing
spirit is of mutual confidence and inter-
dependence and this is the biggest pro-
blem of the day. Taking into consi-
deration all this, we should not en-
croach upon the existing rights of the
States’ Governments. We should not
interfere into their work and should
allow them full scope to do i{.. We
should take this view into consideration,
When I look into the question of com-

ensation and other things that have

een laid down I feel that we are un-
necessarily putting States’ Govern-
ments into trouble. I{ shall be unfair
on our part to think that the States’
Governments would not absorb those
conductors and drivers into service.
Why would they like to appoint per-
sons other than them in the corpora-
tions? Moreover if they want to ap-
point others then tleir sufferings ond
welfare are the States' Governments
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(" .
[Shri Heda] .
primary consideration which may be
secondary for us. Fow can we forget
it? We have no real ground to har-
bour low opinion, iil-will or peculiar
feeling. towards the (Governments of
States. Many things have cropped up
due to those doubts, and all this is not
fair. If I would have been a Member
of a State Government, I would have
protested against this and declared that
the State Governments and we are be-
ing looked down with suspicion in this
House. We should not issue orders to
States’ Governments for everything as
a mother instructs her child for even
petty things. There is no necessity of
issuing orders for everything, they are
themselves prudent and possess more
experience than us. Our Governments
are there since a long time and people’s
representatives have been working there
when this Central Government was not
here. Therefore it is not proper for us
to apprehend such doubts against them.

- Some other things have heen said and
I do not want to say specially anything
regarding them. My friend, Shri Desh-
bandhu Gupta has suggested that such
incidents do sometimes take place but
we should not draw any generalization
from these only. I agrece with him,
and taking into consideration the inci-
dent mentioned by him I would like to
say that the girl could reach her home
only due to the fact that the tus was
a Government one otherwise had it
been a private one, she would not have
reached at all. These incidents occur
due to anti-social elements. But in
comparison to private buses the num-
ber is less in Government ones be-
eause the morals and the standard of
education of the employ=«es of the Gov-
ernment buses are higher than those of
the private ones. The employees of
the Government buses feel more res-
ponsibility than those of the private
ones. Therefore, we should give up
our doubts regarding nationalization.
We should trust States’ Governments
and give them full latitude to work
according to their plans which they
consider best.. With these words I
support the Bill.

Pandit Munishwar Datt Upadhyay
(Uttar Pradesh): I rise to support this
Road Transport Corporatlon Bill that
has been introduced in the House. In
fact the necessity for such a Bill has
been felt for a long time. The road
transport services are carrying on an
unhealthy competition with the rail-
ways and there has been a clear luss of
revenue to the Government. The ser-
vices that are running are so inefficient
that they really require to be replaced.
The road transport services that we
hdve at present have neither regularity
nor punctuality. Even the fixity of
rates is not being maintained. As re-
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gards comfort in travelling we find that
these buses are badly overcrowded and
it is very uncomfortable to travel in
them. The rates are generally regulat-
ed by the supply and demand. Although
the rates are fixed they are seldom ob-
served” Although the number of seats
are fixed in the buses yet generally
that rule is not observed. The services.
that we have at present on the roads
are so unsatisfactory that they require-
to be either improved or replaced.

It is well that the Bill is now before
the House and I am sure when the
services are undertaken by the cor-
porations under the direction of the
Government these drawbacks and the
prevailing inefficiency will be removed.
Therefore .1 support this Bill,

But there is another aspect of the
question and that is a very serious as-
pect. By introducing this measure we-
shall be replacing a large number of
private bus-owners. We shall be throw--
ing out of employment a number of
employees on the services running on
the roads and we shall also be throwing
out of use the machinery and the
material worth crores of rupees that
private owners have invested in motor
transport services. So the question of
compensating them is a very serious
problem. Although it was argued by
some hon. friends here that most of
these employees will be re-employed
by the corgorations, I do not think it
is practicable. Some of them are of
course bound to be taken in but many
of them may be rejected. So by taking
over these services we shall be throw-
ing out of employment a number of
persons, probably the number might
be in lakhs, who are at present working
in these services.

Then the private owners whose
means of livelihood has been the trans-
port service for the last so many years
will also be put out of employment.
Having served the public for so many
years through these services T do not
think they have got now the initiative
to have any other occupation. Unless
their experience is utilised in some
manner or other it will he lost.

Then there is the investment of
crores of rupees that these people have
made in the transport services. Most
of that will be wasted, because when
the corporation takes up the services
they will surely have brand new vehi-
cles from foreign countries, which they
will put on the roads. It is natural
that the present buses and lorries hav.
ing been on the roads for a number of
years will not be fit for use under the
corporations and shall be left to rot
on the roadside, because 1ost of them
are old, rickety uncomfortable and even
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unsafe for use now. As a matter of fact
this loss to the private owners cannot
be easily compensated. Therefore
though as a passenger or customer we
might think that bringing the . trans-
port services under corporatinns which
will be under the direction of the Gov-
ernment is a very welcome measure

and will give efficient service, still that -

aspect of the question shouid not be
neglected.

Therefore I would make certain sug-
gestions. In case these corporations are
constituted under this Act by the State
Governments, if on those corporations
they have the representation of the
private owners and they try to em-
ploy as many of the displaced em-
ployees as are fit for work and ealso if
they try to take over the mmachinery
and material as are fit for use, then
these people might be compensated to
a certain extent. Even then the com-
pensation would be very poor.

One more thing 1 would suggest as
regards the constitution of these cor-
porations. Along with the representa-
tives of the private owrers who are
on the road at present the representa-
tives of the local boards should also
be on these corporations. because most
of the roads of the local hoards will
be made use of by these services. So
if the corporations are constituted in
this manner we might compensate the
persons who are being ousted. The
capital that is being rendered useless,
the property that will 1 ecome utterly
useless after the services are taken over
by the corporations will be compensa-
ted and thereby we shall provide effl-
cient service, which is really the object
of every body. We also welcome this
measure, because there will be con-
siderable difference between the effi-
ciency that we find at present and the
efficiency that we expect when the
services are taken over by corporations
undo.;r the direction of the Govern-
ment.

One point was talked about in the
‘House, viz. nationalisation of these ser-
vices. Technically nationalisation ousts
all other competition in the fleld. As
a matter of fact in this Bill T find no
such provision which might oust other
private owners from such service. The
roads used by the corporations will of
course be under these services. Other
roads not made use by the Corpora-
tions’ transport services can be meade
use of by private owners. 1 do not
think there is anything in the Bill that
is before the House to prevent such
private services on the roads that will
not be covered by these corporations.
So this word ‘nationalisation’ I do not
think is the proper word to be used.
In my opinion the measure is very
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desirable provided compensation is also
given to those persons who are being
displaced by this measure. I have
made some suggestions. If they are
accepted, they might help to compen-
satte tthe displaced persons to a certain
extent.

Sardar Hukam Singh (Punjab): I
was a Member of the Select Comnmittee,
and -I have appended a note of dissent
to the report of the Selact Committee.
I owe an explanation about my minute,
as to why I differed from the other
Members.

My note has three points where 1
differ from the other Members. The
objects of this Bill, as put down in the
original Bill. were to provide an effi-
cient, adequate and economical service.
These words“about economy,—*‘as eco-
nomical as possible”—have been taken
out. I thought that when the object
was to provide an economical service,
they should be retained there. This
was my first objection. I do not know
what complications the hon. Minister of
State feared when he said that it might
involve certain complications if thege
words were there, but 1 feel that if
really we are going to provide our
masses with economical road transport
services,. then there is no reason why
these words should not be there. T am
sure, from the experience that we have

ained so far, that the service by the

tate Governments would neither be
efficient nor economical, but it is too
late now for me to argue that nationa-
lisation should not be adopted because
this House is committed to that policy
and we have to proceed on it.

The second objection that I took in
my minute of dissent was that the pro-
visions of other laws should also be
adhered to. The corporations should
also be subject to all the provisions of
other laws that relate to this subject
because otherwise it- would not be pos-
sible to measure and assess whether
really the service is being run on a com-
mercial basis, whether it is profitable,
whether it is giving any revenue to the
State exchequer or not. Experience
shows that in certain States the profits
claimed were not even as much as the
State would have received by way of
taxes and other recoveries. It has been
argued here by certain friends that we
should not doubt the honesty, the faith-
fulness of the State Governments, that
they would look after the interest of
the operators, and that the fears that.
we express about the compensation
clauses are baseless. What we have
learnt from past experience certainly
shows that the fears of the operators
are justified. The present system of
transport which is there, under which
the services are being run, is regulated
by that Municipality are adhered to,
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[Sardar Hukam Singh)

by the Act of 1939 and the rules made
.thereunder. There were two kinds ¢t
mrmits provided thereunder. cne was
e regular permit and the other the
temporary permit. The duration of the
regular permit was three to five years,
and that of the temporary permit only
four months. Originally these permits
were granted for three years but subse-
quently they were renewed for another
three years and there was no trouble
up to 1946. But as war had
ended by that time and there
were very large schemes of recon-
struction in the hands of State Gov-
ernments, they looked round to every
corner for any source of fresh income.
‘And the road transport was the first
unfortunate victim that was thought to
‘be the most tempting source. ivery
State Government thought that it could
get a good sum out of thase services.
In 1946, the first evolution that was
intended to be brought about was con-
tained in an announcement that tri-
partite companies, as has been referred
by a frtend, would he constituted
and those persons already having in-
terests in the business would have 49
per cent of the shares which would
‘enable them to carry on. The opera-
tors were glad. They thought they
would have something as a permanent
‘source of income, that they v.ould con-
tinue in the -business which they had
‘started with so much labour and so
much industry.
" Then again, when partiticn came the
‘whole economy of the country was up-
set and it also affected the State Gov-
ernments, some directly, others indirec-
tly. Now the State Governments were
not content with the uld rationalisation
scheme, but thought that the whole
business might be taken over as soon
as possible. It was then that every
State proceeded to find out ways to
nationalise or provincialise the trans-
port services. And because the Centre
did not interfere in any way, the
methods adopted and the measures
taken were very different and each
State Government proceeded as it liked.
The West Bengal Government put two
hundred buses on the rcad in Calcutta
City alone, but it simultaneously allo-
wed the private owners to continue
their services. Therefore, there was
no complaint there. Bihar has not in-
terfered so far. Orissa has formed
companies in which there would be
four parties: one would be the State
Government, the other world be the
Railways, the third would be the opera-
tors, and the fourth party would be
employees. Of course, this is a whole-
some arrangement. If this arrange-
ment can be adopted by the State Gov-
ernments, certainly it would give relief
to the operators to a certain extent.
But in U.P. a very different method was
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adopted. Sixty-six per cent. of the
total number of buses have been start-
ed to be run by the State and the most
valuable and select routes have been
chosen and taken away froin the

_operators who had worked on them for

a long pertod. There was provision
that at the first displacement the
operators would be given compensa-
tion. They were also provided with
alternate routes; though those routes
were less profitable or were kuicha in
certain cases, even then there was
some consolation that the displaced
operator had got somethinz 1o  fall
back upon. But ultimately when he
was displaced twice or for the third
time, the provision of cumpensation did
not apply. The result was that because
it had been accepted that the operators
were displaced twice or thrice from
certain routes, therefore, on the second
and third displacement they did not get
any compensation. The result is that
on the lhi-Meerut route alone 92
buses are lying idle. Sixty of them
are 1948 and 1949 models and each one
of them is worth about Rs. 20,000.
Government has bought new buses and
thus wasted foreign exchange from
dollar areas. It has not utilised these
buses that could be easily acceptable
if only it dealt with the matter with
a certain amount of sympathy.

4 P.M.

In Himachal Pradesh they have pro-
ceeded with ccmiplete nation-
alisation. The huses have npot
been taken from the operators; nor
has the staff been absorbed, excent
a very small number out of them.
In Bihar, barring a few routes.
permits have been renewed and it
is gratifying to note that they have
tried to make experiments with fresh
routes besides taking a few old ones as
well. They have renewed the cther
permits for three years. Madhya
Pradesh was the first to run buses
under a public limited company and
ultimately, because it incurred heavy
losses, it had to take cver all the assets
of other persons and the operators were
left only with less important or kutcha

. routes. Bombay was the only State

which utilised the provisions of the
Corporation Act, 1948, but at the same
time 80 per cent. of those operators
were ousted from business. Buses were
not taken and no compensation was
given. I am laying stress on this,
because my hon. friend from Ahmeda-
bad. laid great emphasis that in
Ahmedabad all buses have heen taken.
Operators and workers had been ab-
sorbed; compensation had been given
and service became cheap and efficient
and buses were runninZ quite to the
satisfaction of the passengerz. That is
very good. This is what the operators
want and what we want. If those
principles which have heen followed



927 Road Transport

there is no danger and people would
be glad and would support the Govern-
ment in this measure. If all those prin-
ciples which have been l..id down here
and sre alleged to have been followed
by the Ahmedabad imunicipality were
adopted and if every State Governinent
was to follow them, certainly there
would not be any objection. As I said.
the position today is the reverse. Be-
cause operators were not absorbed in
the case I mentioned, they went to the
High Court and the High Court has
recently held that the Corporation is
ultra vires, because they have stated
that this was delegated legislation.
What has happened now? The Gov-
ernment has issued fresh notices and
invited the old operators to file appli-
cations for permits. The Corporation
has also applied for permits in those
routes and we find that before those
applications are decided and a conclu-
sion is reached as to whether permits
should be given to them or not. a fresh
clause is being added here in this Bill—
Clause 46-A—to cover those defects.
About Hyderabad, we have been told
just now that all buses were running
departmentally and oniy one route had
been given to private operators. The
service may have been satisfactory, as
has been disclosed by my hon. friend,
but what has happenad recently is that
the permits of those private operators
expired in May and they were not re-
newed. Even on the one route which
‘they were running, the permits have
not been renewed. When the Govern-
ment refused to renew, the operators
applied to the High Couart and con-
tinued to run. They were chalaned
and fined about Rs. 1 lakhs. The
operators went to the High Court again
and the court stayed proceedings re-
garding the prosecution. The result is
that because the old iaws, yet in force
in Hyderabad State, empower the State
Government to seize all lorries, all
lorries have been seized and that has
finished the whole business. The High
Court of Hyderabad has observed thst
Government is precipitating decisions
of judicial courts. Of course, Delhi is
the only exception. The Central Gov-
ernment is to be congratulated in that
it took over the G.N.LT. with all its
assets and liabilities. The buses were
taken over and the operators were also
absorbed. If this procedure is followed
everywhere, nobody would object to
nationalisation. But the State Govern-
ments are reluctant to renew the rer-
mits and the method which they have
been following has made this clear. As
some of my friends pointed out, they
havé been issuing temporary permits
for four months. The complaint is that
these operators are not giving efMcient
service. If they are n>t certain as to
how long they will continue, can they
ever improve their service?
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[MR. DEPUTY-SPEAKER in the Chqir.)

They would not invest anything in
a business for which there is no
certainty. Now, some nf these tem-
porary permits were renewed eight
times. It has been held vy the Madras.
Calcutta and recently by the Allahabad
High Court that these permiis should
be made regular. becaus? there was no
temporary need: if they could be
renewed four, five or six times, certain-
ly there was no reason why they should
not be considered as reguiar permits.
In U.P., after the dacision of the
Allahabad High Court. the Government
has invited them 10 put in applications
for regular permits. 9 persons applied
and 63 out of these 69 have heen rejec-
ted on account of grounds which are
very flimsy ones. In oune case, they
said that the man had been fined two
years before for some offence under
the Motor Vehicles A¢t. There is &n-
other interesting case. It is that of Ram
Singh. He was chaianed some two
years ago for running without the rear
lights in order and fined Rs. 2 or 3. On
this score, he was refused the permit.
These are instances.

Then again, it has been alleged here
that this is an enabling Act and that
we cannot compel State (iovernments
to constitute these Corporations, and
they might proceed with their own
ways of nationalisation and might not
adopt the measure that we are provid-
ing for them. Quite right. That is the
complaint exactly, namely, that they
would try to avoid this .Act by every
means possible and deny justice to
these poor operators. If these people
are really being displaced. is it not for
this Government to help them? It was
given out in the case of other industries
that they would not be interfered with
for the next ten years. Of course. this
is also an industry and it should have
been treated in the sam? way. But
that is gone. The onl¥ complaint now
is that if the Corporation decides to
take over the undertaking. then it must
take over all the assets that ere there.
My hon. friend from Ahmedabad says
that the normal life of a vehicle is five
years. If they have given hin a per-
mit for five years. the lifc of the vehicle
at the end of that perind is extinct and
therefore he is not entitled to any com-
pensation. A question was put in the
Uttar Pradesh Assembly as to whether
refusal to renew a permit and taking
over the buses is not taking over of
property, and as such are not the bus-
owners entitled to ~ompensation? The
reply came that it was not property at
all, and as such they were not cntitled
to any compensation. This is an in-
stance of the attitude of the State Gov-
ernments. It is, therefore, for the Cen-
tral Government tn safeguard the in-
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[Sardar Hukam Singh]
terests of these poor people. After all
they are your citizens. I am tcld by
a friend of mine to 1ay left that they
are rich people. If this principle is
applied to other industries as well, I
would not have any objection, but if it
is particularly applied to this industry
alone, certainly I have a right to sub-
mit that it is not correct. Therefore,
1 submit that it is time that the Cen-
tral Government interfered. The pro-
visions of section 39 are not cufficient.
It says: ‘“Whenever a  Corporation
decides to take over an undertaking.”
It may not decide; or it may decide to
take over the route, but not the vehicles.
In that case those vehicles cannot be
run, unless there is a route for them.
Even on other routes they would not
be given permits. It has been presu-
med by a friend »f inine that this
arrangement does not contain any pro-
vision whereby they would be prohi-
bited from running on other routes.
But he is not right in that respect,
‘because unless he gets a permit to run
on a particular route, he would not be
entitled to take his vehicle through eny
route. Therefore, the State (overn-
ments are throwing these operators out
of employment. It was contended thet
the drivers. cleaners and all other em-
ployees would be absorbed by the Cor-
poration. Theoretically it is correct. I
am not casting aspersions on any parti-
cular body or State Government; twut it
is natural that when fresh chances for
patronage arise., certainly the old peo-
ple will not be absorbed and new ones
will be recruited in their stead. My
amendment seeks 1o provide that Gov-
ernment should make ample provision
that these persons who would be dis-
placed should get compensation. That
is our only complaint. Otherwise, we
are not opposed to nationalisatian and

every well-wisher of the country would °

wish for its success.

e

TS ni e ol & e
¥ ald wjy Cla i K
Y K qi,( Ut AP olb

- 0 2R e Rl e

[Shri T. Husain (Bihar): Sir. ] wish
to speak in Hindi but in case the hon.
Minister feels some difficulty in under-
standing Hindi. I may speak in
‘English.]

The hon. Minister wishes me to speak
in the language which I do not speak
as well as my mother tongue. How-
ever, 1 have to say a few words in
connection with this Bill which he has
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fntroduced. This Bill, Sir, is meant for
the guidance of the States to form Cor-
porations. It is a very good idea and
there can be no objection to it. I find
that there will be a Tribunal consisting
of three persons: one will be a repre-
sentative of the operators, another will
be a representative of Government and
the third will be a nominee of the Chief
Justice of the State. Sir, as regards the
representative of the Government, no
doubt, he will support the case of his
Government and the representative of
the operators will support the case of
the operators. So, the most important
person on the Tribunal will be the
nominee of the Chief Justice. Now, it
is nowhere mentioned in the Bill whom
the Chief Justice would nominate. He
may nominate anybody he likes. This
is not right, Sir. Since the third per-
son on the Tribunal is the most im-
portant man and his decision will be
the binding decision. since there is no
appeal against the decision of the Tri-
bunal, the nominee of the Chief Justice
must be a Judge of the ligh Court—
not a person who is eatitled to be a
High Court Judge. becanse any pleader,
any advocate of five years' standing is
entitled to be a High Court Judge.

Shri K. Santhanam: May I point out
to the hon. Member that an appeal has
been provided for?

Shri T. Husain: I am thankful to
the hon. Minister: that is the reason
why I wanted to speak in my own
language so that the Minister may not
understand defects in my speech. How-
ever, I am thankful to him. In future
I shall read his Bills more carefully.

My point is that the person to be
nominated by the Chief Justice should
be a Judfe of the High Court. 1f the
hon. Minister in reply to my sugges-
tion would say that there is a shortage
of Judges. in that case I would say that
let us have his nominee as a retired
Judge of the High Court. Then the
people will have more confldence. I
have no doubt the Thief Justice will
nominate according to his opinion the
best man, but he can appoint anybody
he likes. Since we have got a Govern-
ment nominee and a nominee of the
operators, let the nominee of the Chief
Justice be a man with judicial exper-
ience. Therefore, I hope the hon. Mini-
ster of State will accept my suggestion.

It is said that Government will pay
compensation to the operators, or, bus-
owners on the award of this Tribunal.
It is not mentioned in the Bill on what
basis this compensation will be paid.
1f the basis is %oing to be the price of
the bus at the time of acquisition, then
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I think, Sir, it will be a great hard-
ship on the bus-owner. I submit that
‘the compensation shou'd he on the
basis of the income of the bus owner.
This is a well recognised principle.
Now, Sir, in this particular case we all
know that the net income that a bus
owner gets from a bus is about a thou-
sand rupees a month, whicn ineans
twelve thousand rupees a year. I am
putting it at Rs. 10,000—I am making
it lower. If I am earning as a bus
owner Rs. 10,000 a year and you give
me twenty times that amount, you have
to give me Rs. 2 lakhs. But I amn sure
our Governments cannot pay that. Let
it be ten times, half of that, a lakh of
Tupees. Even that they cannot pay.
Let it be flve years’ income, Rs. 50,000.
They cannot pay. Let it be two and a
half years’ income. I will tell you the
reason why I am saying this. Although
I am not a bus-owner I am interested
in a bus-owner in one manner. In the
‘State of Bihar you will ind that the
‘poor zamindars who were very rich and
‘whose proverty is going to be taken
away by the State—and our tenants
‘have heard that it is going to be taken
away and they have stopped paying the
rents—we have become pauper before
the acquisition. we have to do some-
‘thing to live and the majority of
zamindars have become bus-owners and
operators! The whole trouble is this.

An Hon. Member: That is not
correct.

Shri T. Husain: I hear a voice “It
is not correct” and I am sure that it is
not the voice of a zaminder. There are
zamindars from Bihar present here in
this House. They would never say that

- my statement is incorrect. My stete-
ment is correct. What has actually
happened in Bihar? We are not going
to get twenty times of our annual in-
come. Suppose my income is a lakh
of rupees a year. I am not going to
get Rs. 20 lakhs, which is the real,
Teasonable and equitable price which
should be paid by Government or any
person or any institution to a person
whose property is being taken away or
purchased.

Mr. Deputy-Speaker: But the bus
will disappear in three years.

Shri T. Husain: Then give us three
+years income. What I am trying to im-
press on the hon. Minister of State
through you is this. I am talking of
Bihar, but it may apply to the whole of
India with the zamindari being abo-
lished from every State. We are tak-
ing the initiative in Bihar. If my
annual income is one lakh of rupees
1 am not going to get Rs. 20 lakhs.
What the Government is gning to do
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it they are going to pay three times the
net income. They reduce our income
to half and then they gve three years’
net income. It will be Rs. 3 lakhs—and
not in cash. but only in bond, and 2§
per cent. Out of that we poor people
have to purchase buses. If you are
going to pay us only on the basis of the
price of the bus, then we are absolu-
tely ruined. Under these circumstances
I appeal to the hon. Minister of State
to see to this that these bus-owners
who now depend only on the income
from the bus are not finished thereby.
Your Government in the States has
already finished us. and you want to
finish us in other ways.

An Hon. Member: What do you
mean by “your Government”?

Shri T. Husain: “Yours” means “our”
I am entirely for nationalisation.
Since zamindari is going to be nationa-
lised, let every thing be nationalised.
One cannot help becoming a Socialist
these days.

Mr. Deputy-Speaker: What is the
next step?

Shri T. Husain: The next step? So
far as you are concerned, if you are
a rich man I am a socialist and I am
going to share your property with you.

Shri Sondhi (Punjab): You want to
be nationalised including yourself.

Shri T. Husain: I am a poor man.
The hon. the Commerce Minister had
a very good opportunity to nationalise
a German Insurance Company. There
would have been no interference, no
objection, nobody would have said any-
thing, because it was a foreign com-
pany. But now they are going to
nationalise a thing which belongs to
poor Indians and therefore there
agitation and we appeal the hon. Minis-
ter ‘of State to take care of the poor
bus-owners and not to be too harsh on

them.

Sir, with these words I resume my
seat.

off waz qAflg weqq  wAAA,
T wwd fafe w3 ) A
Mt e qEF  F@MATT FTERAT
¥ gweg § oTE § 99 9T gW AN
faare @ ¥ &1 & I fagai &1 Tf-
gum fark wifeow agyw 8 T
st 7w oy WA § 1@ faw W
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fagg 7ar 78 & 1 w9 #1 fagw &Y
Y% ¥ 9 ¥ gigE qge (White
Paper) frsariaf & gar fammt
# & | R oA aw gfag g3 > §
& fewmii & N €0 9@ F AT @
R¥¢ 7 97 Freawd fas (Corpo-
ration Bill ) =mar war W
ag Q& FAMT T a9 N gH S
®Y 7w 9t f& Y A g7 Fgr o0
W E | I@AR Fqqr qaras) ag
g | g QWY w1 wrdaEwoq FA
ufews § 3l I F aug N T
&R arer § 1 gurk JrANT §omT
HrET A 9 §& Fg1 g forg o7 gw trw
@ & shax W (over all)
UK TF g3 § I & qAfeos
&% & e i N T I wEw
WA WG IT F IFA PE AT
IR A@ AN A 197 Aw A
e frrr et & g & g 6 A
q1gw F Aavsrggaw (Nationalisa-
tion)¥ ark ¥ ag g1 € 5 ag 9+ A
war aifgd fefrasma(liquidation)
& T | T€ rEfaal F aki £ A
TR AR wETAE & HTR
1R A o ovd) § qfg § 9w @
¥ 7g a9 wwar § fF s sy §i
fas 3t #1, a1 aww FATA DT
IO F(, O AyfcagT & SN
F a7 ¢ ¢ AT AT G F FAT
TIEy & ar ;9 ¥ T e wifg@
a7 39 e W § sAr Tfgd o
T A AT FA YT A
& foqr & a1 o7 § AT qeoT @I
e A §, o qfEd Foagh ¥
agt ¥ arF A X, 3t faw W
¥ aft ¥fFT Zart | ST At A
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37 § ¥ Qfg o1 39 FE@7 ATV
g fora & WA ITed &) sz w4
T T IC qGH FoF Al N I §
| 9gT J0F GHT WA FATE L
ag AFS F7 & | THF G AT AT
fa § g At $T@ §,99 aqd I
fear fe ag {R¥s & 9gs N T &

¥feT oFTC g wF A Wrd a1 89

9R¥% ATC ¢R¥¢ & AT ¥ W IF
[T T fame FeRE M gA A
ag aa ®< fear § f5 strfeear sufgear
g 99 "o ¢ gg=ar £ 9« fr &
1 BT W FEHT grar, MEA U,

qafEd M F I A A qado § 39
#1 o) wleres g d o #¢ F )| 3w
WAREI TS ggd A a0 § 7

#rf Fex o g7 AT T F @ §

W FB I § A A FAY FEAT

g ag wrat o @ F A AT
T g fFT mram g ? oA gove
F1 grg ifSd, (¥¢ ¥ g@ AT v
A, qg At g AN § 1 "9 4_¥¢

¥ @R 9@ qg 19 &, At gaw gal
) Fi7 v @O gaw fag |igw adve
7 qaerd §, ¥ frw g@ A JEErd) F3
qrar g A< form ) g8 aawrd 099
W& § 39 g3 & X A q997 W@GI §

e ag § Tvad w1 gAr | 7 HEALAT
qEe ) qrE AG FC @ A TI_E
wET | q@ FL G E, 7 AR qeag
& M g w7 @ E | qET AT XA

T IRY¥C § WS § qA A GO

&g ®) awdw ¢¥e ¥ F g ag 4,
TN ¥ T AT TN AT
& frq SHr¢ T AT @ § qg
TR fergem ¥ fod o free o
€ & ag T 7 FIF FEL @A
e g | Al 3w o wraw F
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AMA @1 ¥ 3> & q9q IT (&t
& (& 37 g1ga7 § fF ot ag FE
Z 5 Tgwe & DY X fEar
aT | e B aed) w1 @TE 7
FT gg w2 Wi E % ag & qr=w A7
& #1 ghafex foag £ 58 =1 &2
§ ayq g9 7 ¥ B WA € 6
Il # AT FY AF AT AT FAZAT
7 g al ¥ 7 ) A wEr d A
Fra A wgrfr o faw & 3= 0.
WTT &1 | NG A, UIAS W%
o Jow  weERwe (Approval of
the Central Government )
faz @ IR A% &) JuIw TATHE
(with the concurrence of the
Central [Government) #rMazs
Y qTE & YJgw TEAEE FAawE
& foqae arf & grfsfaas namiee,

(nominated members of the.

Central Government cannot be
removed by the Provincial
Government ) aitg aw Ty
oF W N IET NE ) oF
% qEW O FEXN 7 fr oW @«
T § a€ w9 avg § FI9 AL T
&, T fod 3 ®I17 %0 w98 aE ¥
saqr Tifed | T FE¥ § fF e
ar> a9 siwd (Bus owners) %
FqIT FC @ § A AT g A0ET A
fF Yz A 7w ¥ gar faaw amar
wid & fow & woriasr o=@ avg &
ek AT ST gz & 5 A A
g A1C H TR qST FHA X F
a7 gk ) § 9t 7w a9 am fae w7
I ¢ W@ § U ot ¥ agfomy &
foq | o) fod € & g Feaw I
@A zaTE |y § ) 5 oy 3 e
-
a7 w7 & A1ar € | 909N € ag IR
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M g fre w¢ @my & o W
faer o ag e st e ok € 1% amre
T Af ¥ g0 7 a1 g% a1 DI
0% | gad gamar @ g 5 aAa
§ ) 39 F o7 gy § A7 Ay Iwar
7% sm gwer (Shareholder)
gXar 913 7g ) & gwAr § | 9g fwad
g% 2 a8 a1 &Lt # FF
qaar Tifgd v Jwe qEARE B
Ferr T1fRR 1 &7 ¥R FEAr 48) a1 fE
ozt F) I RO WA E 1 A
g fod & (& e v 2ga &1 oF
@ Aifg & o &) g TEEAT E ) T
fod gard oY AT & A oF A
€ gt =1l

ol ag F¢ v a1 fE gedf @A
gd W ¥ g wgm wgar g fF ot @ w0
g oy § ag ag A 9 fw w0
qg Ig TER T A AT XA
a9d femddve & Vg s sT T
T L9 § IF ¥ qwes) FAO 7 AT
T® § I Sl w7 AL A1 A
Y &1 T8 ¥ IT H( GAW EM W7
§ ? ar WT 3§ AE NTH FIAAT
T1g € w0 v 7w faw 7 oF &g
ar€i (Statutory Body) & grar
fegr AT & 1 A 9 Afod | sErT
1T g3 € fr gw femiddwe & @iw
FAMN FET &, 39 A T FY
FogT A¥NT A ag fomw g & g
w1 NE gW qEEId & ar g 497
N fod | 1y faw & a7 At 99 qifegr-
yoz (Parliament) & Ti#d 39,
T I FT 96X § | X frmdder
1 w17 gE & fegr a1 M9 wr ag @f-
w7 aff g & 1 3w mE & A
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‘fafgfiea dwz (Motor Vehioles Act)
qq1 7 T fAT g ) 5
gar & a) § IR T dw TR
el § AR e g FaewraARt | At
‘faesE w0 ot srswr wicar & 7 9
T § | w@are A dzwd (Plat-
form) wx wg7 ¥ FB IaE FH
A T@Ar | A F AT FEAT ATEAT
i x@ faw & Afcq ¥ AT ® 79 AF
fae sy § 1| 9733 @& g€ F( vHOFA
Y AT g7 AT FAT GFF g | A
IR ey qATEE AT AW
A FT W@ ar A qQw ¥ @ S
qE W@ ¥ F |
AR e A 771 6 37 F) FERE
¢, A gk A1 FF a8 foe
@A 17 ITF XA Frer 91 FWiF
Hgg vl AT | F 3g
F@Ar qrgar a1 fF I F ¥ 94X 4%
qEg( § a1 ®qr 4T 9T & | TE GT
AT 93 F Nar vF F fo5q @
ITaT € AT ¥T W gEew & fod v
wrar g 1 § 7 39 & feegam  (Reso-
lution ) 3@ sk W N AW
FT HRAG AT A AT T A IR
am gwr | oEiR fgmrma € § 6 ag

N AT frmr ik A B TR -

% TE) § 37 ® qw w7 fa@r omd
AT g @ &1 faed) R
-w<fag (Delhi Transport Service)
& A9 99 457 § | TEA §97 Tqd
& {2 S e gATE <& &1 99 F)
g g AW f 4 IAR R B
iz F DN FAX K wF ey e
(auto Rikshaw) =@ g ag
a7 G 57 N gark wré § 1 qg AN
B zed) A= > § A W wE

27 NOVEMBER 1950

Corporations Bill 738
IR Tg A @y ¥y 7 qg A«

. T 9 #1 ) WEET 9gAEAT A8

31 aZ 727 & 5 g gl T
A7 @) € | IfFT TR AT F T
TG 1IF T AT FIE |
FHFr F1E AN o7 ot adi g 1 T
AR G A F 91 A& N7 T E
I IF A fasgg F IE AT 0
Frfee 7g gAR 99 & WER § ) AW
ST E | A T@rat FY QU FA & fof
& fodl w1 Qg 4 T TEY | W
g YT F7 |AIST A AT Y Ig AT
gl g1 | fFT St B g IW W
& A 43 F7 A1 faare wT @ E

TF AT T@ F\ G | SAM ArH-
foa ®r I@ar § + q@g w9 S
gaNT, ST A9 w1 ggar A Trfgg

#AT qg FEW 5 a8 QIET AN gt

F A1 AT Y FHIA X AT FRACE
BT 7 AITHT A TF T TEET
qrgar g | o sl § A & afed
i g d a1 ® § W A
N A ST § 78 FEAT WA § fw
g sq@ < e gafr agfena N
gl & M o aF " § ag af)
argar f& g < A gy A= F o
A Mex axfeg < wF o owY 7 F
T8 wMaAr § % 197 a6 Y g7 a9-
wifeay ar over wifeqi qr g &
FwT Afgd | w9 w fpgemT §
TFQ agy a3 W@ § A AR g
58 4T & 918 &1 < A% 57 asnfeat
Fifz & s 7 fomr Y Fwgar g fo
srel s 7T wGT L Ao A Ay
faemry § waz a7 A wf afewg
gl 1) € % fod 37 o) gAd T
wrE A & 1§ L00% § e e



739 Road Transport

¥ 4 ¥ &Tuw # fomr € e o d@-
wifeat ® R & vET # BW ¥ AW
% st Afr a7 g @ &
g avs W s & Arfgd | F 7 QX
W A ATH dAw oF e fEar §
T w1 FY s @A wfed
LU U T U I A
I9ET T1fgd fF 3 9 9FT @ s
ffe a7 fF ag o Fra Ao & 77
v ArT gifew 7 @ SfEwam,
&emfeal, e, Wiet Fixg &1 IwRw
AT | €7 ¥ gHTA o Ay 97 sr=wr
¥ 1X IFr T g A aErh agd
ar <) § 7@ 7 g0

T ATl & 99 QI AT § I AT
qv v § fore & a1} F | wgAr A
a1, 3 § Tt F) AU

ot @hWft:  faedh A aw w6

We have lost 20 lakhs on account of
nationalisation.

Wt wg: foeeh A war A g ar
I $ ®raw & | faw sgr
w1 T ) AYT Imay AR A
e gak fast § @gr e A g
wforr SgT F wer fe el et
T W q% & g waww fwgr A
R g | @ awar § o
gomens gfee & ot § ag o
WWWE‘T,WEO e #X
AT oTg Y AeANRT H H=ST 7 &
g & wFar § | feT g g A
T 7 § | mfear N 9w g A
q97 Fq 7 & IW gAw N WA
YO UF I ATPT TgI g AT 9T |
iz AT 7 e A W § | A
9 99 § I e fr s war , TR
oo § ag Ny = wifegq ar @
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s =1fgd | NaeS w81 § AT I,
fierar wer & e feawr g &,
famr e grr & ar feaar awr
gt &, frad g & ag w1y g &,
ag A €T UF ST e €, I OF
HET AWTH ATHT TARAT & | T TH
ST AT AT TE AT FAHAT
§ fw fad 9 a% I¥ TFEF IJBET
qear § | § qar qrEd ¥ fF o e
a3 ¥ foq sowr aww wg
wow e Afa & srar g ar faesht
# g axfaw w1 A @ FrR
A § | sgwETaA § N W w0y
9 9\ q02 IF STCAT 9§ | AL
TIT g Wg< € 99 # N 7 vy
q7 TEC & R AR § fA T 7% A
O Yo fae % 3ZIAT qXAT £ |
mEa NS 1R N D awar g 5
TR § 9T qEE F a9 ¥ I
A7 ga frx AT ar ow e s
9 9% T & H IT H A7 AL
qeNT | WAT YT FIgT F}4T WG |

stamit: @ & A A 9ifew, .
A%t M ¥ & /S AT ATES

oft vg: @ q@ A gAR AT
fafreee qigw fow G dn & @@ &
G ¥ AT FT JIAT FIAT ATE A FT
qod § A1 CIHT ag B @
T& &7 ag N TA & | a7 A FAv
wifgd | 3few & Ot faw oF fagme
2 Tgr ot & &% wdar 7 7 3§ e
2ol § o 7g A A § At I @
foar g gt & fenr (Depot)
e fedY & e ¥F & fof ww 9
orefl & 1 7T IE T ot ¥ 7@ £ A%
fedy % qguh & 3w A arf fim @
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[ g]

AT N &% w1 g I E | A EF
sqeaTaF} F1 €1 A4 gar & B agt
wgi ¥ ag ¥ wo § AR fedt qw
wrf) § 7 TgE 9% av 9w F qEriwd
# faer ¥ | 78 & A € A7 TGS
e G AT QT I EE

fﬁg‘saﬁiﬁﬂmﬁnwiﬁ

A wEd Y g, oF JreA, W
swgazz (Conductor) a1 T® -
a7 (Cleaner), ¥ffw qarfedl €
ag T faem

st gt 9R e w1 faer
;WA

ot wg: Ag), ag @ # F A
-2 |
_ stgtlt: gwAWME

ot wmwn ;o wwarial w1 fae
B ?I -

ot wg: X W FHA E 9T A
“fast ¥A g 1 9 &7 faerd § av g
AT & S¥ fE g @) argE R s
-ré) 1 &R 7 A ) A o wifeai
feqt 1 areh) & aY Feqt aw W qarfwd
#1 78 foqr1 9T | @Y § IE OF qga
g1 ara g @I § | e o B
Y TIF JM FY J@A & AR B
g g e faedhl graae &1 3w
T | AT AR TEmAY TE §, d
gy § T maddve F1 woom
T weamw argw w1 A wifeat @
g o< raw grgw FY N W & e
4% I FT I F74 T4 7 €9 foq
A IAFT AR A § |

R Rt IR LY
U e S e P S
o S : 5 U GOR] igeS
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Sea ¥y 9 Ll Rl gl ey

B2

ot wg: @y foar wfegq s

FAW 37 § &< forewr fopvr s
2T wifgd s @ ;W™ &

gt qvak w1 A [AAT TE P\
IG 71 q9, {]¥e § AT dqr w97 97
A% Teag aEt A, § qwN Figwrd
¥ HAHIC F BT § I 7 A€ qOdy
21 & 7w Nfwd, frdl o 7w AT
(Bus owaer) ¥ faw & gix are
RAN T Faq A 9 1 A ¥ | T
R & T I A T A A A gy
Fiivg 9w Aife w1 a1 7 37 ¥ fod
I i 7 qw= § 7€ fF qre W
%i a8 $if9g | ¥fww 37 7 § FE St
R, v rar fir o g fag o & w0 at
fF ¢co B &) Fon N 7§ 7 AN
wE, 7 A8 A oqr gy § Ifew FFA
) FhifF  ag ITHT SIGHT AT
A ¥ FAT I G 1 IT ¥ ¥ T2
AHEH FAT IER 4 A T foR
FEM et ®e s (Bom-
bay State Corpcration) #t ¥
¥ At f ) gg iy A9 wrEw
e q vad Jifgg

Sardar Hukam Singh: Could I in--
terrupt the hon. Member, Sir?

aae gwn fag: ol AR
7 fad) At arw € fr gw 3 & fod
dm< 7 £ 1 7g 1 N-foel gE €
A< T 19 @7 1 AT TEHE T -
Jw ) fazd) v M aHAE |

st wg: a8 Fa ¥ foell gf & 7

Shri Sondhi: He wants the date of
the letter.

Sardar Hukam Singh: 1949.
i g LavR, T a F g
Srear a1 f& fora aag g 99 T@d-
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Aoz T AP A I I FEIA 2R
¥ gAwIT foqr | 77 3@ T | N
& A 4 3 a7 o wET A AN
FF W F food A gy & e & WY
A TR Y S awh §

wa awwrow fag: @ S dAr
=1feq |

siwg: wrd, AwE, Srwfgd
BfFw A9 qET AN F{ T ATHA
Y AT

gl @17 3 € 1% g fed A
FAeFaad 199w (unexpired
Licence) =t @ afi fwar
o 7gi ¥ fagw fadtw aF§ o9 w0
T @ § 1 feT IR A A
g (Cancelled Licences)
¢ 37 &t fi=g (Renew) 7% {war ag
o q1G § H° 99 #7 e ¥ fegars
(Renewal) & garr ar ¢a & 1§
AN E I Y ™ N e
I ) gg wew g1 T, I F7 7% FAT
AT I I N R M

= at & wifedl 7 @ 99 T
T8 Af € T 1 CF KT I TIOTAT
oar § f& ag w37 7 fF Aad oA
T 99 a9 T § AR §T Y«
a8 & A qg | gAr & gAY §q
1A, 4T ey ga N | S At
fredl @@ § ok T WleT TR
(Motor transport) ®I ¥=aT™
HA A § | T A ArgT & wrf 7% )
& ot 7 agt fradl & 1 7w fod 7 42
TFEd A FET FF T N oarE Ay
F fod 9qh ¥ T@ET | oA FEA
A aga A S G | A qAgd & qav
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§ £ &% wifowt & f dar ¥ & Ay
T a7 ¥ a9 Ad & Far ¢ ot g
FI1q TG AT FEr o AT T w7y
FAATT I RV A A vgAE AT

ware gew fwg: e, ag anv
® (route) & W ¥& awa frqr ay
TEIE 1 AT 8] 1RYR ¥ 97 aw w
A Y FE AR G gArd a¥ B
&, qgat el ) Fg awA &

oft @ift: e, ag T o & eew
qag g

stwg: ¥ faw ¥ dar s wamy
war & i st grer wgr war § fe ag
# S ¥y w7 wA® § ) AR
AT AT ? ¥ g & o) oo
a®s § ot sifes s syt ¥ s ag
T 7> & ) 3fwE N ww w4
g, 9t @7 (driver) §, ™ax
(cleaner) & w®a=rd & 7 &
fad at oF TR ¥ R 77 THIR
(assurance)aT 2 fagr war & far gt
g1 F1 AT TF I9 S # ferqr SrgT
A vt & N Far - e o
cgrw foqrmr g | @ Few A
AT AT FHAFT R E | TS §
g ® A qar et N o gew
g 39 & a § oy fefié  (report)
93, I a1 q&E ), 73 werfow
EYTEE | IW F 7T 7 7GH g1 AW
fs I3V fFg THIT T gAew frar §
&< i %83 & wrgr w@t 75 fed-
¥ ( Divisions) & maddw
a& 7Y 9% <d) & 9% F @I TS g
& fir wrk g gt A dar saew wTAr
Afag o & azi ¥ afymi ¥ w
ary € fam feflama & =g sl
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[ st wg )
*& aff wort § agr & S A ard
qT € 1 A A T FIAA AEIHY
A gfe &, wiwfal A gfe 3, 49-
Hifae =% (Managerial Staff)
# zfe & av A gfw ¥ IomT =@
Qr € | I TAoTH yser § Al
98 ar § |

@ wa gt ard wA §,
Y qUETYT F FMAT &7 T FrE F@A,
Ay ag & St #v fqaw glawr fren
g, fow a@ ¥ = wfeat a1y wiw
& 997 a1 AW & awg Hfww arfeat
o &, SN a@® ¥ A afew T
IR EIE | '

TF AT AT A § *fag i awad
& grqie (transport) ™ §3-
&= afaw ( parallel service ) #gt
W W@ E W ¥ (AR doe
afag 7l == ® £, 9 F1 I
7g T § | I %1 3T 4% & i s
& At & foad agfema agerd
T FH, A€ TS W qE _E AT
¥ e #e @ &) ot oF fow (link)
orgfmg w1 WHaw
JIG AL CF 79 W) Il @ AV I
@ FYE sqrar HrEr A &, dfw
gz 7¥ FArafaal w1 g7 & afat 7 30
fw T Yo MNT I g™ § A
gq § ®n w1 aga girar @ € )
qg fagaard § AN eq wH 1 F fageard
" W g § g AN Ay
w ¥€ fw foear sAwT € 1 3 A
gt | & @ Al foi (Report)
® afl ®r AT A T @ E
s 3q ® fawfea T8 wear agar
§, T AT 3w A il awen W &)
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# 19 & FEAT AGA § F W I
®T xR #9T § | 99 Fwd (Bus
owners ) & &g & f5 ¥17 @®
TR 9F) qIF AT F Jq § AT I
FAT IEIT qI9 & A1 §, T€ NI JE
3 79 & fod q¥T TF A @AT
gt & =7 e A 7 1 g dF
aff & f& awrser T &) faw & AT
F5q EN AT AT TG 99 F)
wifear @<ra R 1 T T AT g
g AT F q9 T I AT JE q@T
F) g N w7 A g, O FUT
A< F94 W I & oy o faq
Id AT w=h I=P) T qIF § A
N/ q97 o4 § & & A7 T 7
¥ 1 7g Tt w1 AL w7 0fEq v
FRIEar g Afg & qvaf &
fefism (Divisions) T@@ g, 34
Afg § faarr avmr Tfgg o s®
fawrr & 9+ I« afadar (services)
wod| §, 9g G0 AT ¥ FC A
Frfed T 97 F1 A=Al &7 A7 A0fEA ¢
qg F1q § IEC AAGT § HT 7 THIT
FT Y@ L OF YW S0, T G|
IFZ § | § q¢ ¥g <@ 9T fF g
FT {R¥e FT ST FMAIT §, I FAL
7 qF 79 wgfoaad § 9w 3w =1 -
g g 2f|d @ STIEwr qar IIAT
fe gt Tdwe 7 uF &) arfeardwe
# st uF &) 9 § S g Al
o Afy 77 T 9 & gF qEmT
F UATHCT FTAT § | a1 7 A7
qq § AA F qT IEM A W) FEC
=T 6 39 % qr9 gH 99 F) g7 AT
N g 1 7g N TF A IFFR T
#, iz NI g 3N A, 98 97
¥ & o wg W A TR BE
feqr T @, SaT & mymassT
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avw J@r §, ST s 2
& @ Nw & axx w1t wigm a1 W)
g W U W AT W) § A T
T TgAr 5 ¥ g Ag dr wey
£ D1z ouk fod weT yara w3 | o
¥ (Zone) rg 7 wa= frar ar
39q foaf afady v &, ™ &
Frar FN PN e FAT Jw A
T aY o 39 w1 Ao §, g ATT A
Arizw 2 f ag stew w1 3N wrfgd
7 @) § @ 9T | A @ adR
¥ AR AR W1 g N wor Trfgd
mi aw arel ®Y qged) g0 | A
IT BT g GraAT AT wgAr Hw § fw
oY AT 47 YT QX § A AT A
0 § 7 % 23 § % @A & fod
@ W | w fod g dar wgd
w7 AfT | R IR AT ww
2t @rg § 99 F IO oD an @
wzfl W AN O § qg N AX T
wig s 7= N W gwErd dow
2t 31 fodl qgrUT WU s gWT w7
AT EY | TAT FEY T qg ¥&T
7 & few A aaedh QN fF a8 e
A% g 1 v e Lo o (UK.)F oy
Wiy & 39 FT WS TG FIATAT AT
# a1 77 gy § fr ¥y Af7 ¥
g 98 T W w77 T 1 F wrvaw
g fFaw 7 ad% s34  (Seleot
Committee) & st @Y Fgr fw
N za F fraw ol 7 4 ¢ o
WE AT & A § | gL AT A A
% ol g @ E | 78 PRI
(Corporation) & ar¥ & sgr mar
e 27 ) g 1 FRYE & wife
g Mewe Tg < awd) & 1 fow
TR (acquire) wX 3 ¥ A
IR A% agl aoar § | 3g I A WY

27 NOVEMBER 1950

Corporations Bill 748

wAIEN AR FH RAG FQA &
qIT 9T T IEIG AW 4 q
e F g wraa ¥ 30 ) wh A
¥ 99 F I O a8 gEwa O ¥
T I * q1Y JIF AR A § AW
farer 39 & FUR A5 §, fraa frg-
T g1 oF frgerw & ot w g,
98 U T, JT AT AL gH-
[ A 5T FE guT | @ fod A
faedfrae A (Misocellaneous
chapter)® 334 sy & o7 T A
W AT §, T AT A A
g ¥ § o grrd §

qortfad & arX § &Y W § AgY qur
AT A AR AR T FEI HEAAAA
(Compensation) & ak & | o
AT WA | qg 947% 131 O TR
| &7 9 frar far av st g A
w181 a1 v g v & fod s fraw
7T &, wrk 9ge a7 € A v ol
feafadxz 2q= (table) <& &
fo w& Qfr & sprfaar far omd
3fwr 0F T ¥ GO ¥ ZrRAarE
g% (Transport Aot) &7 t:ve
A forg N fgwrma A oA §, 9 F
g7 @ f aga swh e dix
¥ &1 g@0 O & gark Wi AN e
Ao & ar fFf 7 Fgr R g 1evg
TN Fraad g T A AT YR w
gt 7 € R 9% S99 wgg v
T | F A9 WY @S fw @ A N
frarx forg ) a @ 7€ g form
wex fagfes ( motor vehicle )
® A 37w QW g TwAr frdar,
fore) 23 WA & 9T o frame A
mﬂm%‘ﬂi@,aﬂ'ﬁ\no
wa Ao AR faw A (R AR @
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(= wg)

TIE AT T NF A & 7AT F I
g1 38 Y Yoo ¥qd fAdT | T¥ & 7g
faas | A9 AAA Y, 6 9T NI A
FFT F 1 AL Fod Y QAT AL FAT
g qewe a1, i g gudl & fod
A aga qfers a1, Gar § FwAAT § |
g g0 ¥o (UK.) & 7+
ad | WA v ow @@ @ gorr
ft 39 #1 ¢y feear @ & @ |
wAl di g F oW gE ar -
A F AR T AT QO qEF AR
WK 57 & (rule) ¥ IR =R
TR &9 g1 190 § | TIS gHT
AT 7 I fee@ ¥ aemr fr oF
qre 8 AAT @, IAA A
39 1 at wiE # } A Fgr 9w A 5O
adt frss, wwar 8, 78 Wz N ¥ D
=ifgd sk gw T wMz  (forfeit)
w3 A7 =ifed @Y IR J@1 IweEn
f& 3= wifiee  (net profit) &
94 &1 FzATer £ F fr qrenar @
frerar fegear faar st 1 ag ot -
IR FT TAW § T FrE WA FAS
T €, a1 ¥ qAS A & 7 FwW
Q% 50 § &5 7 A & wwar |
AT AT IYET FE) DT AT FAT
AN E M R ek few FE R
ITF A T E A g9 & fox oy
T ¥ gUs qEA §, N I e &
ferez €. €@ ¥ SAwTe e @
T 2w dzAT 97 W% fE Am
W gem o ow qaeer €
o g wurEd w7 e fa¥ gw A
W T ¥ er § o ™ R fed ae
wY % TAT @ Y I¥ 9o8, F ad
w9 it § oy e o
o) wrfed far warreret frg arcg T &1
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(English translation of the above
speech)

Shri Bhatt (Bombay): Sir, we are
considering the report of the Select
Commitiee on Road Traamsport Corpo-
rations Bill. I shall not touch those
subjects on which many of my friends
have already spoken a lot. The sub-
ject of this Bill is not new and it'is in
our minds and those of all Bus Service
operators since 1946 when a White
Paper was issued. In 1948 when the
Corporations Bill was presented and
was made an Act, we knew what we
were gradually heading to. The ques-
tion. of transport is not” an ordinary
one. Secondly, nationalisation qf in-
dustries is a difficult thing and it will
take a long time too. All that our
Honourable Sardar Sahib has said is
about what we ordinarily call overall
rationalisation. But' he has not said
anything that places any hindrance
in our progress. I have heard from a
few learned friends of mine that Sardar
Sahib has expressed the view that
nationalisation should not be under-
taken at this time. otherwise there will
be liguidation. The words of impor-
tant persons are interpreted in differ-
ent manner by big men. With what-
ever little commonsense I have. I inter-
pert it that if we want to take over
the whole Mill Industry, or the entire
4ron and Steel Industry, shipping
industry or other similar industries.
we require better command and a little
patience. But when we have takgn
nver the Railways, the things directly
concerning the. Railways, concerning
the carrying of passengers from one
place to another, are to be managed.
What to say of Railways we have also
to manage our seven lakh villages.
We want that a person after alighting
from the train should reach his home
as early as possible however distant it
may be. It is a difficult job. We are
not considering it anew. As I told you,
it was started before 1846. But if we
do not think of an earlier period this
matter has been under our consider-
ation since 1946 or 1948, and we have
decided that we have to reach the goal
gradually when the scheme of carrying
passengers by road transpvort as dis-
tinct from the railways is wholly com-
plete. But what does our taking over
mean? The Centre is not taking over
everything. It will be through State
Governments if something is taken over
and managed. Then what is the
matter? If we "~ ddb not take into
account 1946 yet since 1948 this is
before us. It is nothing new. We
have this since 1948. My friend Shri
Hukam Singh and others have told
you about other provinces. .I am tell-
ing you about the province to which
I belong and about which I do' have
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some information and that province is
Bombay. | am not talking about the
cities of Ahmedabad and Bombay, but
about the province of Bombay as a
whole. It was in 1948 that this experi-
ment was put into practice there, al-
though its plan was ready as early as
1947. The way they have been plac-
ing their scheme before us systemati~
cally has become an example for India,
and I wish to put that very . thing
before you. But before putting the
same before you, I want to give a reply
to those of my friends who assert that
nationalisation should be gradual. But
who is in a hurry about it? Who says
that Centre wants to take over this
subject wnich is the joint responsibi-
lity of the States and the Centre and
wants to override the authority of the
State? Centre has never said anything
like this. My friend said that this Bill
provides for excessive control of the
Centre—for example there are such
things as, ‘approval of the Central
Government’, ‘witn the concurrence of
the Central Government’, ‘nominated
Members of the Central Government
cannot be removed by the Provincial
Government' etc. But there is a need
for this. On the one hand we say that
the State people do not work properly,
therefore that work should be taken up
in a better way. On the other, you say
that State people are doing injustice
to the bus owners and you want the
Centre to enact a law according to
which they may get prover compen-
sation. The position today is that
Centre and province are not two
different things. We are all one.and
working together to facilitate each
other's job. It is therefore that you
find a areater control by the C:utre.
Then where does this cavital come
from? Along with the Provinces, the
Centre also invests capital. The Bill
provides that if enough canital is’ not
fortbcoming by this method, then the
public can also invest and anyone who
wants so can be a sharcholder. Their
percentage will, however, be determin-
ed by the State Governments and the
Central Government. So what I want

to submit is that most of Centre's.

authority lies here. It is because of
this fact that Centre and the States
have to go hand in hand to reach a
rommon goal. Therefore our schemes
and plans should not difler.

I was submitting that even though
being sympathetic towards them, yet
I have to say that bus-owners should
think whether they would like the pro-
vince functioning through its depart-
ment. Will they be satisfied. will they
get more compensation, will they be
content? Or do they want an arrange-
ment such as the statutory body in-the
Bill' would do? You think over it. If
they want the work to be done by the
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Department and feel that it will serve
their purpose well and if they are pre
pared to sufler at their hands, then do
like that. Through this Bill, you can
putl the facts and feelings before this
Parliament. If the Department starts
doing the work, this right of theirs will
go away. It will frame a Motor Vehi-
cles Act of its own choice and then
they say that their rights are for-
feited, their income suffers and then
they will raise a hue and cry about it,
So the best place of raising this cry is
legislature. No useful purpose is serv-
ed by speaking through newspapers
and platforms. So I wish to submil
that this Bill provides better opportu-
nities for them. They can get every-
thing done to relieve them of their
troubles and difficulties. Our friend,
Shri Deshbandhu Gupta can put this
thing before the House, though he may
lay stress on this point or do it in some
other way.

My friend said that their conference
took place on the 18th and 18th,
have read its report. 1 also wanted to
attend it because I am sympathetic to-
wards all. I wanted to know how it
atlects their livelihood. Whether it
was in their own interest or it was
only to harass them. I was surprised
to see their resolutions. You might
have also seen them. They have
resolved that motor-rikshaws and all
small taxis should be stopped and that
their buses should be allowed to ply
side by side with the Delhi Transport
Service. They have put various sug-
gestions for their own interest. They
do not realize what these poor persons
will do who have bought an auto-
rikshaw for no less than two thousand
rupees. They are also our brethren.
They did not care about those who.own
small taxis and run them. They want
that only big bus-owners should be
benefited. They say that the Govern-
ment is taking away the means of their
livelihood, But whereto the Govern-
ment is taking it? The (}overnment
has no private treasure of its own. 1t
is a public treasure. This money is
not going to one who may take it
abroad. After all it goes to a com-
mon pool. We do not want to blame
anybody in order to gain our selfish
ends. Had this question of one’s live-
lihood not been there, the matter might
not have come up at all. But anyway
we are considering it today.

I want to draw your attention and of
the House to one other fact. Probahly
you will laugh, and you should laugh.
You will say to this oldeman here talks
about bullock carts. But I want to
point out one thing. I wish to submit
to the amthorities of those provinces,
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[Shri Bhatt)

where passengers are carried by motor-
buses, that though we should have
motor service for our convenience yet
it is not desirable to have it for short
distances of four or flve miles. Why?
1 say that for these distances we should
use bullock carts and tongas. Un-
employment is rampant in our country
these days and if these bullock carts
etc. are not used, thousands of people
will die. They are crying today but
they have no organisation to voice their
feelings. Hence nobody cares for
them. In the fifteenth paragraph of
the White Paper issued in 1946, it is
said that the losses suffered by the
bullock carts are giving a great blow
to country's economy. We must also
look to that. I have only pointed it
out but you should keep that in your
minds. The provinces pursuing such a
policy should see that for distances like
filve or seven miles, there should be no
motor service and that only tongas,
bullock carts, camels, horses, etc. are
used. * It will have a good effect on our
economy and the ever-increasing un-
employment will also be checked. With
these observations, I now come t¢ my
point. It is about Bombay.

Shri Sondhi: Say about Delhi. We
have lost 20 lakhs on account of
nationalisation.

Shri Bhatt: I cannot say about Delhi
or Rajasthan or anywhere else. I can
say only about that place of which I
have full information. Shri Deshban-
dhu, my friend Manikbhai Chaturbha.
and other friends have said that the
management is good wherever pro-
vinces are doing it. It may be that
in Bombay it is comparatively better.
Perhaps it may not be so good else-
where in U.P. or Madhya Pradesh etc.
But all these are new enterprises.
When we took over the Railways, our
management was not good from the
very beginning. It improved gradual-
ly. But we have to see thq principle,
whether we have to take it over or
not. Every businessman and bus-
owner understands whether a manage-
ment is good or bad, how far it is
good or bad, how much they are los-
ing or gaining and how much time a
certain thing takes. Every business-
man knows how long he will run in
a loss. I am a man who likes to go in
different ways to different places to
have some personal experience. I have
also a good experience of the Delhi
Transport Service. I have kept wait-
ing for buses for nearly three-quarters
of an hour in Ahmedabad. Bombay is
a beautiful city. Even there one has
to wait for nearly forty minutes on
certain routes between twelve and
three in the noon. So this is same
everywhere. It can also happen that
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if our Santhanam Sahib and other
friends go, they may have to stand in
the queue for half an hour or three
quarters of an hour. But why should
Santhanam Sahib go?

Shri Tyagi (Uttar Pradesh): They
must also see. they must also stand in
the queue. .

Shri Bhatt: With the way our
Honourable Minister lives, he can go
and have an experience and many
persons will not recognise him. So this
should be the thing. But I was just
giving you an instance that on many
occasions I have seen empty buses run-
ning. The word ‘depot’ is written on
them and they all go to rest in the
depot. It is not less than two and a
half to three miles from the depot to
the place from where these buses come.
So the management does not care to
take passengers from that place to the
depot. The buses run empty and of
course petrol is consumed and money
is spent. They should earn something
for that at least. There are generally
three persons in it at that time, a
driver, a conductor and a cleaner but
they will not allow the passengers.

Shri Sondhi: They
friends.

Shri Bhatt: No, I have not seen that.
Shri Sondhi: We have seen it.

allow their

Shri Tyagi: They allow their stafl.

Shri Bhatt: Well, they may allow
their staff. There is no harm in it as
sometimes our Sondhi Sahib also takes
his car as a taxi. So when the buses
go to the depot, passengers are not
taken even up to the depot. I am tell-
ing you a very small thing. But such
small things are objected to by the
public and they raise a hue and cry
about this sort of management of the
Delhi Transport. People do not recog-
nise me and say how the Government
is managing the affairs. They abuse
Shri Santhanam and Shri Ayyangar.
They know these two because they had
gone to inaugurate it.

Giani G. S. Musafir: (Punjab): They
do mnot understand anything because
people do not abuse them in English
and they do not understand the
national language.

Shri Bhatt: They understand all that
is necessary and give only relevant
replies.

So the working of the Transport Cor-
poration in Bombay was initiated in
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1947 and—I say according to my know-
ledge and hope to be excused for any
mistakes—they did not buy any buses
from the bus owners who had not com-
pleted five years. Those who had com-
pleted five years’ term were given first
option to sell their buses along with
the material and spare parts etc. But
out of these bus owners as Sardar
Hukam Singhji has said, buses of 80
per cent. people were not taken. It .is
not that the bus owners refused to give
them but because those people wanted
to use their buses in a different way.
They wanted to derive more income
from them; so they did not sell them
to the Bombay State Corporation. You
have specially to keep this thing in
. your mind.

Sardar Hukam Singh: Could I inter-
rupt the hon. Member, Sir? The letter
of the Government is just here with
me saying that they were not prepar-
ed to take those buses. It is written
from Poona and if you want to see it,
I can produce the letter from the
Bombay Government.

Shri Bhatt: When was it written?

Shri Sondhi: He wants the date of
the letter.

Sardar Hukam Simgh: 1949.

Shri Bhatt: 1949. This is what I
wanted to say that when the Govern-
ment was prepared to purchase them,
the bus owners refused to sell them.
They were not prepared to give them
at that time; and now when they don’t
find any market in the city they offer
them for sale. Then how would the
Government take them.

Babu Ramnarayan Singh (Bihar):
Even then they should have been pur-
chased.

Shri Bhatt: My friend, this is true
that the Government should have pur-
chased them. But when you will start
iour own business you will come to

now.

Secondly no unexpired licences were
cancelled. . I tell you some important
facts of that place. It is a separate
thing that the Government did not
renew the cancelled licences and more-
over if they were not renewed there
was no harm in it. The period of their
duration which was five years had
lapsed. They were to close down and
they closed down of their own accord.

Why these bus owners did not sell
their buses at that time? One reason
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given for this is that they used to say
“Look here, these people haven’'t got
buses at this time and if we do not
sell them our buses at this time they
will come to us and will fall down at
our feet. The buses are not available
and they are going to run the motor
transport. Neither any bus consign-
ments have arrived from abroad nor
are they available here. Therefore
they will fall at our feet and would
ask us to run our buses for some days
more”. There were many people who
talked like this, As we have trade
union leaders in the same manner there
are leaders of the owners as well. So
there were many such leaders of the
owners who advised them not to hand
over their buses. Now you say about
1949 affair.

Sardar Hukam Singh: Sir, this is the
new route that is being taken now.
How could those bus owners insi¢t upon
selling their buses before 1949? They
can do ljke that only at present.

Shri Sondhi: Friend, he is not aware
of this thing.

Shri Bhatt: As some friends have
put it, this Bill concerns the livelihood
of several people. But who are they?
They are the wealthy people and those
who seek ways and means to acquire
more and more money. But those
who actually work e.g. the driver, the
cleaner or the employee, they have in
a way been given an assurance that
they would be taken as far as possi-
ble. The same thing had been done
in Bombay as well and all of them
would be taken. Now they are doing
their work quile comfortably. The
condition of passengers as well as em-
ployees in Bombay can well be read
in the report for the month of June or
July, which is already published. You
will come to know how they have
managed. People ask-for the same
arrangements in the new Divisions
where the Government buses do not
ply as yet. They come with applica-
tions. Wherever they have not intro-
duced bus service so far, people of
those divisions demand it to be intro-
duced. So the service in Bombay func-
tions efficiently and give satisfaction
to the passengers, the employees, the
managerial staff and the people in
general. It seems to me that the
arrangements there are satisfactory.

Secondly when there are pilgrimages;
for instance that of Pandharpur or of
some other place, people get mgre
transport facilities. More buses are
run just in the same manner as the
Railway Department runs _ special
trains at the time of the Congress
Session and other 'Iestivals etc.
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[Shri Bhatt]

One thing more is to be borne in
mind. The Transport Corporation of
Bombay is not running a paralle! ser-
vice with the railway. This is not
their object. The object is to provide
as many facilities as possible in the
interior as well as the outer parts, par-
ticularly the facility regarding the rail-
road link. It is not of much use if
bus service is also run together with
railways, but if these buses carry pas-
sengers to the remote villages, 30 or 40
miles in the interior, people are greatly
relieved. Such facilities should be
made available in every province and
profit be found out. I am not com-
menting on the Report. I am not
supporting it or pleading in its favour
I want to tell you that such an arrange-
ment already exists. The bus owners
have complained that while a route of
pukka road is taken over, the kaccha
road connected with it is not taken
over. We shall have to be careful su
that kaccha routes too are taken over.
It is not proper that kaccha routes.
where there is the likelihood of their
vehicles being damaged, where
their buses may not ply smoothly
and where profit from buses is
meagre, are left for them while
go0d roads are taken over by the
provinces under their control and
management. This should not be done
by the provinces. If they have to take
them over, it should be done on the
lines of Bombay where Divisions have
been formed. Zones should be formed
in a similar manner and the entire ser-
vices in each zone should be taken over
by the provinces. I favour such
arrangement and hope that every pro-
vince would make such an arrange-
ment. I was referring to an Act
passed in 1947 in England. Implemen-
tation of this Act there has been
greatly facilitated by the fact that
England has one Parliament, the
country that consists of only one
province, and that they_ have
fixed up a uniform policy of
nationalisation of transport. After
deciding upon this policy the Govern-
ment there consider which of the
transport services it should cover. The
Government did not take over the
entire service all at once but took
them gradually. At the same time no
route was left out as has been done
in case of the route going to Khadag-
vatsala. In case of bus service within
ten miles of Khadagvatsala Station.
running on a kachha route, it would be
very improper not to take it over. The
State must make its own arrangement.
When you have selected the zone, you
must take over all the services that
ply within it. If that is not done, the
owner would serve a notice to the effect
that it be taken over. Management
in our provinces should be like that;
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only then the bus owners would be
satisfied. Or else they are justified in
thinking and saying that the best
routes the provinces chose for them-
selves and the rest was thrown and
left out for others. They should, there-
fore, not be given occasion for such
complaint. While you take up the
best, you must also tuke the rest of it.
You take sauce at your meals, whether
it be Shri Munshi’s vegetarian diet or
of any other gentleman then you must
also take the crumbs as well. When
they will see such arrangement, they
would be satisfied. They want it to
be done on the lines of the U.X. and
believe that if it is done on these lines,
it would be all right. I own that.l
said this very thing before the Selec:
Committee and gave them the living
example of Bombay. I am not talking
of other provinces at present. It has
been said about the Corporation that
since it is now under Government con-
trol, there could be no mismanagement.
But everything cannot be set aright
simply by acquiring. The Govern-
ment will hold an enquiry and after
that, if they think it necessary, they
would take the entire management in
their own hands. There is the control
of the province over it together with
the control of the Centre. Thus there
is sufficient check and control. Work
done under such control must improve,
sooner or later. Hence the sections 33
and the subsequent ones in the Mis-
cellaneous Chapter are very suitable,
necessary and propitious.

I would also submit a few words
about compensation. When this ques-
tion came up in our Committee, we
gave due consideration to it .and want-
ed to make particular rules, lay down
some principle, and make a regular
table according to which compensation
could be given. But on one hand we
saw lengthy details in the Transport
Act of 1947 of England, which is so
often quoted, and on the other, our
friend Shri Alagesan and some others
said that the rules of 1949 may be
laid down. I may tell you the rules
of 1949, According to these rules
Rs. 1,000 would be given for the motor
vehicle that has two years left to com-.

lete its term, Rs. 700 for one for which
1s left more than 12 months’ but less
than two years’ term and Rs. 400 for
one that has to cover 12 months or less
but more than six months. It was
dificult for me to agree to this and [
believe for others also. According to
the Act of UK, 1/5 portion is deduct-
ed after one year’s expiry. For ex-
ample, if the motor vehicle costs
Rs. 20,000, Rs. 16,000 would be deduct-
ed at the end of four years at the rate
of Rs. 4,000 per year. Shri Tajamul
Husain calculated the amount a person
would get at this rate, if there were
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left only 1} years. I also agreed that
he wil! not get anything, and that his
motor vehicle should be taken over and
forfeited. Shri Tajamul Husain had
also computed what part he will get
when the net profit is distributed
annually.

The question of compensation is not
an ordinary one. It cannot be decided
upon in an hour or so. If you want to
arrive at a correct decision as a matter
of principle, and if you have a desire
to give them justice, you shall have to
refer the question of compensation to
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the experts on this subject. There-
fore, about the question of compensa-
tion we must not hurry up a decision
and formulate rules. The rules formu-
lated must deal fully with the method
in which compensation is to be paid.

Mr. Deputy-Speaker: It is 5 o’clock
and if the hon. Member wishes to con-
tinue, he may do so to-morrow.

The House then adjourned till «
Quarter to Eleven of the Clock on
Tuesday, the '8Bth November, 1950,





